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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as authorised
by the Committee, do present on their behalf this 121st Report on
Excess over Voted Grants and Charged Appropriations disclosed in
the Appropriation Accounts (Civil), (Defence Services) (Posts and
Telegraphs) and (Railways) for the year 1980-81, and on the action
taken by Government on the recommendations of the Public
Accounts Committee contained in their 57th Report (Seventh Lok
Sabha) on Excesses over Voted Grants and Charged Appropriations
for the year 1979-80. The Report also includes statement of action
taken on the recommendations contained in Chapters I and II of
61st Report (Seventh Lok Sabha) and final replies in respect of re-
commendations on which interim replies had been furnished by
Government earlier.

2. The Appropriation Accounts (Defence Services) and (Posts
and Telegraphs) for the year 1980-81 were laid on the Table of the
House on 5 April and 23 April, 1982 respectively, while the Appro-
priation Accounts (Civil) and (Railways) were laid on the Table of
the House on 9 July, 1982

3. During the year 1980-81, expenditure in excess of the funds
authorised by Parliament occurred under 27 Voted Grants and
Charged Appropriations, and aggregated to Rs. 359.15 crores. The
excess occurred mainly in the Grants and Appropriations operated
by the Ministry of Railways (Rs. 247.29 crores) and the Ministry of
Defence (Rs. 58.67 crores).

4. On the other hand, there were savings to the extent of
Ri. 1,641.76 crores, and these were in such developmen? and welfare
activities as Agriculture (Rs. 26.13 crores), Irrigation (Rs. 11.41
crores), Energy (Rs. 112,95 crores), Village and Small Industries
(Rs. 12.73 crores), Rural Reconstruction (Rs. 10.46 crores), Social
Welfare (Rs. 24 crores) etc. It is disheartening to find that while
energy remains the biggest bottleneck in our development efforts,
savings to the tune of nearly Rs. 113 crores out of total budgetary
piovision of Rs. 652.34 crores should have occurred. As energy is
vital for the country’s growth and affects both industrial and agri-
cultural production, it is extremely unfortunate that such a heavy
shortfall should have occurred under this head.

v
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5. The Committee examined the Excesses in the light of the Ex-
planatory Notes furnished by the Ministries/Departments concerned

(Appendices I to XVII) at their sitting held on 25 September, 1982.
The Minutes of the sitting form Part 1I of the Report.

6. The Committee’s 57th Report (Seventh Lok Sabha) on Ex-
cesses over Voted Grants and Charged Appropriations for the year
1979-80 was presented to the House on 28 August 1981. The Action
Taken Notes furnished by Government in pursuance to the recom-
mendations contained in this Report were also considered by the
Committee at the aforesaid sitting and have been discussed in
Chapter III of the Report.

7. For facility of reference, the conclusions and/or recommenda-
tions of the Committee have been printed in thick type in the body
of the Report. For the sake of convenience the conclusions and/or
recommendations have also been produced in a consolidated form
in Appendix XX to the Report.

8. The Committee would like to place on record their apprecia-
tion of the assistance rendered to them in this regard by the Office
of the Comptroller and Auditor General of India.

. SATISH AGARWAL

October 1, 1982, Chairman,
Asvinag 9, 1904 (S) Public Accounts Committee.



PART I _ )
REPORT |
CHAPTER I
GENERAL OBSERVATIONS

1.1 This 121st Report of the Committee deals with Excess Ex-
penditure over Voted Grants and Charged Appropriations disclosed
in the Appropriation Accounts (Civil), (Defence Services), (Posts
and Telegraphs) and (Railways) for the year 1980-81 and on the
action taken by Government on the recommendations of the Public
Accounts Committee contained in their 57th Report (Seventh Lok
Sabha) on Excesses over Voted Grants and Charged Appropriations
for the year 1979-80. The Report also includes statement of Action
Taken on the recommendations contained in Chapters I and II of 61st
Report (Seventh Lok Sabha) and final/ conclusive replies in respect
of recommendations on which interim replies had been furnished by
Government earlier i

1.2 The Appropriation Accounts (Defence Services) and (Posts
and Telegraphs) for the year 1980-81 were laid on the Table of the
House on 5 April and 23 April, 1982 respectively, while the Appro-
priation Accounts (Civil) and (Railways) were laid on the Table of
the House on 9 July, 1982.

1.3 The departmentalisation of Civil Accounts of the Union Gov-
ernment (with a few exceptions) was introduced in five stages with
effect from 1 April, 1976, 1 July 1976, 1 Octobtr 1976, 1 April 1977 and
1 June 1977. As a result, in respect of most of the Civil Departments-
of the Union Government, the responsibility for compilation of
monthly accounts devolved on the respective Ministries/Depart-
ments etc. partiallv for the accounts pertaining to 1976-77 and
for the accounts pertaining to 1977-78. The Ministry ' of Finance
(Department of Expenditure) had, in their communications dated 15
November, 1978, and 12 March, 1979, assured the Committee that
earnest endeavour would be made towards finalisation of the Appro-
priation Accounts in time during the relevant budget sessions of
Parliament. Commenting on the delay in the compilation and pre-
sentation of the Appropriation Accounts (Railways) for the year



2

1977-78, the Committee (1980-81) had, in paragraph 1.6 of their
1st Report (Seventh Lok Sabha) observed as under:

“In their 104th Report ‘(Sixth Lok Sabha), the Committee

(1978-79) had taken note of the fact that while the Appro-
priation Accounts (Railways), (Posts and Telegraphs) and

(Defence Services) for the year 1976-77 were laid on the
Table of the House on 4th April, 1978, the Appropriation

Accounts (Civil) for the same year were laid on the Table
of the House on 24th August, 1978. However, the Commit-
tee (1978-79) had been assured by the Ministry of Finance
(Department of Expenditure) that earnest endeavour
would be made towards finalisation of the Appropriation
Accounts (Civil) for 1977-78 in time so as to lay them on
the Table of the House during April, 1979. The Commit-
tee find that while the Appropriation Accounts (Civil) for
the year 1977-78 were laid on the Table of the House on
9th May, 1979, the Appropriation Accounts (Railways),
were laid on the Table on 9th July, 1979. The Committee
trust that the Appropriation Accournts will hereafter. be
laid on the Table of the House in the Budget Session of

. Parliament. In particular, they would like the Ministry

of Railways to ensure timely presentation of the Appro-
priation Accounts in future.” s

14 In their replies dated 11 February, 1981 and 21 August, 1981,

Ministry of Railways (Railway Board) and the Ministry of Finance
(Department of Expenditure) had informed the Committee as

follows

(i) Ministry of Railways (Railway Board). ‘The observations

of the Committee have been noted for future guidance. In
this connection it is submitted that the Appropriation
Accounts of Railways for the year, 1978-79 were duly laid
before the two Houses of Parliament before the Budget
Session viz. on 9-3~1980.

(ii) Ministry of Finance (Department of Expenditure): The

recommendations of the Public Accounts Committee have
been complied with in regard to the submission of Appro-
priation Accounts (Civil) for the years 1978-79 and 1979-
80. These accounts were laid on the Table of the House



r“‘.(

] 3

during the relevant budget sessions of Parliament as per
the details given below:

Year of Accounts Date on which submitted in . Parliament

1978-79 5 . 1ath June, 1980 (Accounts signed by Comptroller and Auditor
; General on 5th April, 1980 but presentation delayed because
Febeuary Session of Parliament ended on 28th March, - 1980

after considering ‘Vote on Account’).

1979-80 d . 2yth April, 1981.

1.5 The Committee find that while the Appropriation Accounts
(Defence Services) and (Posts and Telegraphs) for the year 1980-81
were laid on the Table of the House on 5 April and 23 April 1982,
respectively the presentation of the Appropriation Accounts (Civil)
and (Railways) for the same year was delayed till 9 July, 1982 pre-
sumably because the Budget Session of Lok Sabha which was
scheduled to last till 6 May, 1982 was adjourned sine die on 30 April,
1982. The Appropriation Accounts (Civil) and (Railways) for the
year 1980-81 duly certified by the Comptroller and Auditor General
of India were ready only on 1 May, 1982 that is, after the Session
had ended. The Committee trust that earnest endeavour would be
made in future towards timely finalisation of the 'Appropriation
Accounts and getting them audited so that it is possible to lay them
on the Table of the House in the Budget Session of Parliament.

1.6 In the succeeding paragraphs of this Report, the Committee
have éxamined the excess expenditure disclosed in the Appropria-
tion Accounts in the light of explanations furnished by the Ministries
and/or Departments concerned. These explanatory notes are re-
produced in Appendices I to XVII of this Report.



CHAPTER i1

EXCESS GRANTS/APPROPRIATIONS

2.1 During the year ended 31 March, 1981, excess expenditure
occurred under the following 27 Voted Grants and Charged

Appropriations: .
Appropriation No. and Name of Grant Ministry/Department Excess
Accounts Appropriation Expendi-
: ture
(Rs. in lakhs)
Civil 11 Ministry of Commerce . Commerce 1.14
38 Currency, Coinage and Mint Finance (Economic 3.26
Affairs)
39 Pensions . . - . Finance (Economic 575-10
1 airs)
Repayment of dcbt - . Finance (Economic 780.85
g Affairs)
50 Police . . . : . Home Affairs 33.58
53 Delhi . i . 2 . Home Affairs 1173.09
55 Andaman and Nicobar Islands  Home Affairs 293.65
81 Mines and Minerals 2 . Steel and Mines 311.38
83 Department of Supply . . Supply and Rehabili- 0.29
tation (Supply)
84 Supplies and disposals . . Supply and Rehabili- 8.07
tation (Supply)
91 Public Works - . . Works & Housing 189. 42
33,60,83
Defence Services 21 Defence Services—Army . . Defence j . 4595-82
22 Defence Services—Navy . . Defence 596.55
23 Defence Services—Air Force . Defence ; 306.13
24 'Defence Services—Pensions . Defence 368.09
58,66.59
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Posts and 17 Posts and Telegraphs Communications 1949.67
Telegraphs : (P & T Board)
Railways g3  General Superintendence and Railways (Rai'way 206. 16
Services Board)
4 Repairs and Maintenace of Do. 35442
Peramenent way and works)
5 Repairs and Maintenance of Do. 496.58
Motive Power
6 Repairs and Maintenance of Do. 1003.80 -
carriages and wagons
7 Repairs and Maintenance of Do. 4
- Plant and Equipment. s
9 Operating Expenses-Traflic Do. 657.61
10 Operating Expenses—Fuel Do. 1023.53
11 Staff Welfare and Amenities Do. 355.%5
12 Miscellancous working expenses Do. 825.27
13 Provident Fund, Pension and 1057.90
other retirement benefits
16 Assets-Acquisition, Construction h: 18171.37

and Replacement

24728.88




Details of the Voted Gra.nts/Chargcci Appropriations under which the actual expendiure exceeded the budgetary provision are given below

8l.  No. and Name of Grant Ministry of Final Grant Actual Excess Date of
No. . Department Expen- Expen- receipt of
diture diture  Explanatory
Note
—— —— —
1 2 3 4 5 6 7
—— S Sy - - e I e B,
I. APPROPRIATION ACCOUNTS (CIVIL), 1980-81
. A. Voted Grants
(a) Revenue -Seclion ‘
1. 11-Ministry of Commerce Commerce 1,78,17,000 1,79,30,982 1,13,982 5-7-82
2. 88-Currency, Coinage and Mint Finance (Economic Affairs) 44,51,30,000 44,54,56,333 3,26,333 6-7-82
3. gg-Pemsions . . . L . . . Do. 78,56,96,000 84,32,05,752 5:75:09,752 3-5-82
4. 53-Delhi . . - . s . . Home Affairs 187,32,71,000 190,98,64,506 3,65,03,506 3-7-82
5. 55-Andaman and Nicobar Islands . - . - Do. 31,23,48,000 34,17,12,712 2,93,64,712 3-6-82
6. 81-Mines and Minerals . ; 2 . Steel and Mines 59,00,30,000 62,20,67,588 3,11,37,588 6-5-82
7. $g-Department of Supply . . c . Supply and Rehabilitation 25,006,000 25,34.897 28,897 7-7-82
Supply)
8. 04-Supplies and Disposals . . . . Do. 8,14,14,000 8,22,21,234 8,07,234 7-7-82
9. 9i1-Pupblic Works . . . . . «  Works and Housing 125,15,00,000 127,04,41,943 : 1,80,41,943 14-6-82
(b) Capital Section
10. 50-Police s i . . . . , - Home Affairs 9,89,00,000 10,22,57,969 33,57:960  25-5-82
10A. 53-Delhi . ’ R . . - Do. : 102,32,11,000 107,32,31,192 5,60,20,192 3-7-82



16.

17.
18.

19.

i _ B. Charged Appropriations
(b} Capital Seciion

Repaynient of Debt! . . . . . Finance (Economic Affairs) 42,949,74,93,000 42,957,55,78,407

. 53-Dethi 4 5 5 - . 5 . (Home Affairs) 3,54,98,000

1I. APPROPRIATION ACCOUNTS (DEFENCE SERVICES)
A. Voted Grants

21-Defence Services-Army . . . . Defence 22,60,31,19,000
22-Defence Services-Navy o 5 . - Dot 2,34,54,50,000
23-Defcnce Services-Air Force . . s SO 9,48,95,00,000
24-Defence Services-Pensions . . 5 . Do. $ 2,63,19,65,000

6,01,93,494

23,06,27,01,358
2,40,51,04,577
9,52,01,12,952

2,66,87,73,901

3 III. APPROPRIATION ACCOUNTS (POSTS AND TELEGRAPHS)

A. Voted Grants
(a) _Revenue Sect on

17-Posts and Teclegraphs ; . . . Communications (P&T
Board)

IV. APPROPRIATION ACCOUNTS (RAILWAYS)
A. Voted Grants

8,65,59,54,000

(a) Revenue Section

3-General Superintendence and Railways (Railway Roard) 1,39,95,885000

Services
4-Repairs and Maintenance of ;

Permancnt way and works 5 . 5 Do. 2,41,19,28,000
5-Repairs and Maintepanc of - ¥ Do. 2,11,18,71,000

Motive Power

8,85,00,20,591

1,42,02,30,745

2,44,88,33,833
2,16,32,88,527

=y Poeesews . = P

7,80,85,407

2,46,95,494

45,95,82,358

5:96,54,577

3,06,12,952

3,68,08,901

19,49,66,591

2,06,16,269*

3,54,41,845@
4,96,57,930F

et

us——

3-5-82
3-7-82

27-5-82
28-5-82
27-5-82

27-5-82

26-5-82

- 18-8-82

18-8-82
18-8-82
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20. 6-Repairs and Maintenance of Carriage and Wagons ~ Railways (Railway Board) 2,59,00,87,000 ' 2,69,00,25,305 10,03,79,527%  18-8-82
21.  7-Repairs and Maintenance of Plant and Equipment Do. - '1,28,68,53,000  1,34,43,51,131 5,77,08,884% 18-8-82
22. g-Operating Expenses— Traffic Do. 2,83,30,31,000  2,89,87,91,855 6,57,60,855 18-8-82
23. 10-Operating Expenses—Fucl Do. 4,99,64,43,000 5:09,81,60,524 10,23;53,3641 18-8-82
24. 11-Staff Welare and Amenitics Do. 91,95,82,000° 95,61,39,395 3,55,14,944%  18-8-82
25.  12-Miscellaneous Working Expenses . . Do. 1,33,07,99,000  1,41,26,22,889 8,25,26,575%* 18-8-82
26. 13-Provident Fund, Pension and other retirement :

benefits : ] Do. 1,11,72,93,000 1,22,30,83,209 10,57,90,209 18-8-82

(b) Capital Section

27. 16-Assets-Acquisition, Construction and Replace- -

ments o : : : YA ; Do. 19,58,99,18,000  21,40,40,61,991 181,71,37.208+4 18-8-82

tions between Grants, the real excess to be regularised works out to Rs. 2,06,16,289.

fication between Grants, the real excess to be regularised works out to Rs. 3,54,41,845.

£An excess expenditure of Rs. 5,14.17,527 had been reflected in the relevant Appropriation Accounts.

fications between Grants, the real excess to be regularised works out to Rs. 4.96,57,930.

SAn excess expenditure of Rs. 9,99,38,305 had been reflected in the relevant Appropriation Accounts.

fications between Grants, the real excess to be regularised works out to Rs. 10,03,79,527-

-+ An excess expenditure of Rs. 5,74,98,131 had been reflected in the relevant Appropriation Accounts,

fications between Grants, the real excess to be regularised works out to Rs. 5,77,08,884.

*An excess expenditure of Rs. 2,06,42,745 had been reflected in the relevant Appropriation Accounts. After taking into account the misclassifica~

@ An excess expenditure of Rs. 3,69,05,833 had been reflected in the relevant Appropriation Accounts. After taking into account the misclassi-

After taking into account the misclassi-
After taking into account the misclassi-

After taking into account the misclassi-



TAn excess expenditure of Rs. 10,17,17,524 had been reflected in the relevant Appropriation Accounts. After taking into account the misclasdi-

fications between Grants, the real excess to be regularised works out to Rs: 10,23,53,364.

IAn excess expenditure of Rs. 3,65,57,395 had been reflected in the relevant Appropriation Accounts. After taking into account the misclassi-
fications between Grants, the real excess to be regularised works out to Rs. 3,55,14,944-

*«*An excess expenditure of Rs. 8,18,23,889 had been reflected in the relevant Appropriation Accounts. After taking into account the misclassi-
fications between Grants, the real excess to be regularised works out to Rs. 8,25,26,575.

+ An excess expenditure of ‘Rs. 181,41,43,991 had been reflected 1. . he relevant Appropriation Accounts. After taking into account the misclassi-

fications between Grants, the real excess to be regularised works out to Rs. 181,71,37,208. :
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2.2 It will be seen from the above statement that in 22 out of 27
cases of excesses over voted grants or charged appropriations, the
excess expenditure was over a crore of rupees. In the case of 4
grants operated by the Ministry of Defence, the excess was as high
as Rs. 58.67 crores and under grant No. 17 operated by Ministry of
Communications (P&T Board), the excess was Rs. 19.50 crores.
The Grants administered by the Ministry of Railways (Railway
Board) contributed to an overall excess of Rs. 247.29 crores.

2.3 The above statement also shows that explanatory notes rela-
ting tg 10 Voted Grants/Charged Appropriations were received by 31
May, 1982, and those relating to 6 grants by 9-7-82. The notes from
the Ministry of Railways (Railway Board) on 11 grants were re-

ceived on 18-8-82.

2.4 The following table indicates the aggregate excess expendi-
ture under various Grants and Charged Appropriations (Civil),
(Defence Services),. (Posts and Telegraphs) and (Railways during
the past decade: :

Year No. of No. of Total Excess

: Voted Charged Expendi-

Grants Appropria- ture
tions

1971-72 . . ° e 29 ", 36 223,81
1972-73 28 7 35 126.33
1973-74 s : . f 23 4 27 3 10.06
1974-75 27 8 35 266. 52
1975-76 45 7 52 201.47
1976-77 - . : ; it 10 27 111.18
1977-78 15 2 17 82.52
1978-79 3 3 i 42 28
1979-80 13 G 19 140 .86

1930-81 5 . ; N 26

————— e e e
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2.5 The Appropriation Accounts (1980-81) reveals savings of the
following order from out of the amount of Voted Grants and Charg-
ed Appropriations:

(Rupes in Crores)

Appropriation Accounts Total Savings Total Savings
amount of amount of
Grants Appropriation
CIVIL VOTED CHARGED _
Revenue . . . . 8746.09 486.03 5867.86 ‘ 68.10
Capital . . . ‘ 7066. 48 441.00  46209.40 164.85
D!;FENGE SERVICES:
Revenue . . . 3707.00 — 1.04 0.09
Capital . ¢ & . 326.47 1.21 2.60 0.11
POSTS & TELEGRAPHS : : :
Revenue 3 - ’ 1 1537.40 231.82 0.02 0.02
Capital : . ¢ . f :
RAILWAYS
Revenue Rl S A 5036.80 247.76 464 1.6y
Capital . > o . r

26,420.24 1406.82  52,085.56 234.81




The Gra'ms (Givil) wherein significant savings occurred during the year 1980-81 are indicated below:

:

Amount of Grant Saving
/ (Figures in Rupees)

No. & Name of Grant ¢ Revenue Capital Revenue Capital
E—Agriculturc . : . SRS 9, 12,87,000  1328,58,83,000 18,19,89,602 7,92,57,393
g— Fisheries : . : 3 3 19,30,59,000 20,61,01,000 4,89,96,015 7,64,40,313

. 4— Animal Husbandry & Dairy Development 132,54,95,000 23,99,93,000 34,08,64,927 2,02,96,019
6— Cooperation 26,23,00,000 62,35,25,000 8,67,07,231

10— Ministry of Irrigation 32,41,31,000 9,39,50,000 8,15,19,874 3,26,c8,644
13— Textiles, Handloom & Handicrafts . c s . 145,23,13,000 77:54,45,000 3,50,93,320 31,70,560
30— Ministry of Energy . 72,52,56,000 579,81,59,000 1,38,15,282 111,56,56,659
45—Medical and PublicHealth . . . . . . 169,74,67,000 72,84,53,000 27,55,25,385 16,76,43,585
46— Family Welfare B . - o : . 155,09;66,000 18,80,73,354

60— Village & Small Industries . - . . . . . 29,01,44,000 2,14,00,000 11,84,14,443 84,02,156
69— Petroleum and Petro-chemical Industries . 5 A 5 . 90,57,14,000 153,17,31,000 34,71,30,000 8,66,25,764
74— Ministry of Rural Reconstruction . 5 . . . . 55334,45,000 84,96,70,000 8,02,88,188 2,43,63,233
76-—Rbads s . s . . . 5 . . . . 131,03,67,000 124,65,57,000 1,26€,90,403 3,42,35,123
77— Ports, Light Hcuses and Shipping . - . . . . 68,03,59,000 203,49,89,000 4,69,99,436 35,03,21,825

[
[



76— Ministry of Social Welfare

82—Department of Coal

85—Department of Rehabilitation

g1 — Public Works

92 — Water Supply & Severage
93— Housing and Urban Development
98— Department of Electronics

102— Department of Space

\

.

70,89,68,000
108,32,86,000
24,54,66,000
125,15,00,000
109,98,01,000
22,68,60,000
11,34,60,000

4’0’ 7 73 833 000

93,00,000
559,55,91,000
10,15,75,000

29,96,35,000

54,24,77,000
8,65,50,000
56,03,31,000

24,47,46,027
6,20,62,167

2,64,39,928

5,74,61,278
15,10,225
3,82,64,280
24,76,753

79:66,38,297
1 5 I 9’02’4‘29

4,93,04,069

10,79,53:414
1,30,68,128

14,45,43,741

€1



The Charged Appropriation (Givil) wherein savings exceeding a crore of rupees occurred during the year 1980-81 are indicated below:

Savings

Amount of Appropriation
: : (Figures in Rupee:) BlSe i RET
Na. & Name of Grant - ——
| Revenue Capital Revenue Capital

10— Ministry of Irrigation 28,56,00,000 4,25,52,329
27— Education 4,01,00,000 . 1,23,25,890

30 — Ministry of Energy 1€,84,49,000 1,49,34,000
41— Transfers to State Governments 3098,37,12,000  2395,75,80,000 2,37,29,566 138,32,02,8¢0
52— Other Expenditm:c of the Ministry of Home Affairs . 88,66,83,000 1,22,25,000 2,50,22,017 19,98,000
60— Village and Small Industries 5,00,00,000 4,00,00,000° 1,67,44,230 2,48,28,000

93-—Housing and Urban Development 87,15,000 25,13,70,000 6,472 11,94,79,667

~

Y1



15

2/6 During the year under review viz., 1980-81, excess expendi-
ture had oceurred under 27 Voted Grants and 2 Charged Appropria-
tions and aggregated to Rs. 359.16 crores as against Rs. 42.28 crores
and Rs. 145.86 crores respectively during the years 1978-79 and
1979-80. The aggregate excess during 1980-81 is the highest during
the decade 1971—81. The Committee view this situation with
concern. An analysis of the causes for excess expenditure during
1980-81, which have been discussed in some detail in the succeeding
paragraphs of this Report, indicates that defective estimation of
requirements of funds, lack of proper and timely review of the
progress of expenditure, failure to anticipate pronerly and provide
for the receipt of stores and debits relating the:sto, absence  of
adequate provision for adjustment of past liabilities etc. have as
in the past but in a bigger way contributed to the excesses. The
devartmenta’isation of Union Government Accounts (Civil) in 1976/
1977, coupled with the introduction of the scheme of Integrated
Financial Advisers showld, according to the Ministry of Fipnance.
have resulted in better control over expenditure vis-a-vis the bud-
getary provision. The Committee are constrained to point. out .that
these expectations havse failed to materialise in a sustained manner.

The Commitiee have been repeatedly pointing out that  the
system of estimation of and control oveY expenditure is faulty and
year after year, Parliament is being presented with a fait-accompli
of unremitting excess phenoménon. Though the Ministry of Finance,
have been dutifully circulating the recommendations of the Com-
mittee to the Ministries/Departments of the Government for compli-
ance, financial discipline remains sti'l a distant goal. The Commit-
tee would urge Government to undertake an indepth study to ana-
lyse the reasons why the system of departmentalised accounts and
integrated financial advice has failed as an instrument of effective
control of and concurrent check over public expenditure. This
study may be remitfed to a team of experts in public finance, some
of whom could be drawn from outside Government.

.. 2.7 While on the one haad there was expenditure in excess of
voted grants and charged appropriations to the extent of over Rs.
359 crores, there were savings to the extent of Rs. 1641.76 crores.

The Appropriation Accounts (Civil) alone disclosed savings of
Bs. 927.03 crores (appro) out of voted grants of Rs. 15,812.57 crores.
The Comniittee are constrained to point out once’ again that large
scale savings have heen revorted in such developmental and wel-
fare activities as Agriculture (Rs. 26.13 crores), Irrigation (Rs. 11.41
crores), Energy (Rs. 112.95 crores). Village & Small Industries
(Rs. 12.73 crores), Rural Reconstruction (Rs. 10.46 crores), Sociat
‘Welfare (Rs. 24.47 crores) etc.



16 .

It is disheartening for the Committee to find that while energy
remains the biggest bottleneck in our developmental efforts, savings
to the tuze of nearly Rs. 113 crores out of total budgetary provision
of Rs. 652.34 crores should have occurred. Most of the short-falls
occurred in the capital section of the Grant the saving being of the
order of Rs. 111.56 crores against the budgetary allocation of
Rs. 579.81 crores i.e. more than 19 per cent of the outlay was sur-
rendered. As energy is vital for the country’s growth and affects
both industrial and agricultural production, the Committee consider
it extremely unfortunate that such a heavy shortfall should have
occurred under this head. The Committee would like to be apprised
of the precise reasons for the inability of the Ministry to utilise the
budgetary allocations and the steps being taken to avoid such situa-
tions in future.

2.8 The Committes had, only a year ago, commented on the ten-
dency of under-utilisation of funds earmarked for some of the
vital sectors of the economy, thereby not only slowing down deve-
lopment in these sectors but also depriving the other important sce-
tors of the much needed resources for development. In para 2.5 of
their 57th Report (7th Lok Sabha) the Committee had pointed out
that large scale savings were indicative not only of bad budgeting
but also of the failure of the Departments concerned to make full
use of resources provided for the betterment of the people. The
Committee had urged the Government to analyse the reasons for
this recurring phenomenon with a view to initiate timely remedial
measures. These observations were brought to the notice of all
Ministries/Departments by the Ministry of Finance on 25 Septem-
ber, 1981. The observations of the Committee have also been hrought
to the notice of the Planning Commission who were to discuss and
finalise the annual plan allocations for the Schemes|Projects for the
year 1982-83 so that the Plan Budget is fframed on a more realistic
basis. .The Committee trust that the machinery would be geared up
to achieve this end. They would watch with interest the results of
improvements sought to be brought about when they examine the
future Appropriation Accounts, : +

-

2.9 According io the revised time schedule as desired by
Government and agreed to by the Committee in April, 1974, expla-
natory notes on excesses over voted grants and charged appropria-
tions are requirel to be furnished to the Committee by 31 May or
immediately after the presentation of the Appropriation Accounts to
Parliament, whichever is later. It is observed that while the expla-
natory notes relating to 16 Grants/Appropriations operated by various
Ministries (other than the Ministry of Railways) were received
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within the stipulated period, the Explanatory Note(s) relating to 11
Grants administered by the Ministry of Railways were received
on 18 August, 1982, although the Appropriation Accounts were laid
on the Table of the House on § July, 1332. Since the Appropriation
Accounts (Railways) for the year 1980-81 were certified on 1 May,
1982 explanatory notes could have been furnished to the Commit-
tee immediately after the presentation of Apprepriation Accounts
on 9 July, 1982. In this connection, it is relevant to point out that
all the notes relating to Appropriation Accounts (Civil) were recciv-
ed by 7 July, 1982, even before the presentation of the Accounts.
The delayed submission of explanatory notes by the Ministry of
Railways has undoubtedly hampered the timely processing and fin-
alisation of this Report by the Committee. As the Committee are
anxious that excesses over Voted Grants and Charged Appropriations
are brought before Parliament for regularisation as expeditiously
as possible, they would like the Ministry of Railways to ensure strict
adherence to the prescribed time schedu'e in future.

2.10 The Committee will now proceed to deal with some indi-
vidual cases of excess expenditure disclosed in the Appropriaticn
Accounts.

APPROPRIATION - ACCOUNTS (CIVIL)
1980-81

MINISTRY OF COMMERCE

2.11 Grant No. 11—Ministry of Commerce
Revenue Section

Voted Expenditure Rupees

Original Grant b | : S Earen - - ; 3 : 1,65,91,000
Supplementary Grant . o ¢ . . 5 : . : 12,26,000
Final Grant . ‘ q . : . : . ; 6 - 1,73,17,000
Actual Expenditure . ; ; ; ‘ ; ; : i ; 1,79,30,982
Excess . Y : . 5 : . g 5 3 ” A 1,13,982

2.12 In a note, explaining the reasons for the excess expenditure,
the Ministry of Commerce have stated as follows:

“The excess was mainly due to increased expenditure of
Rs. 2.89 lakhs over and above the budget provision of
Rs. 16.08 lakhs under the head ‘Travel expenses’ in respeet
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of both the Departments. The excess occurred due to ad-
justment of debits received after the close of the financial
year from Missions abroad in connection with the Ministry’s
officials while on tour abroad in connection with export
promotion activities and attending international meetings.
The excess was partly met out of savings within the grant,
leaving an uncovered excess of Rs. 1,13,982.

To avoid such excess and to have an effective control over the
expenditure, a control register is being maintained for
record of expenditure on tours abroad on the basis of sanc-
tions issued by various Divisions in the Ministry. In addi-
tion, the portion of budget provision meant for travel
expenses abroad will be kept separate to cnable a strict
control on expenditure on foreign tours. Moreover, to ac-
commodate the debits expected to be received from the
Ministry of External Affairs, a portion of the provision has
been exclusively earmarked.

In the circumstances explained above, the excess which works
out to only 0.6 per cent of the sanctioned Grant, may
kindly be recommended for regularisation by Parliament
under article 115(1) (b) of the Constitution.”

213 The Committee find that there was an overall excess of
Rs. 1.14 lakhs under the Revenue Section (Voted) Grant No. 11—
Ministry of Commerce. The excess was mainly due to increased
expenditure under the head Travel Expenses’ (Rs. 2.89 lakhs) in
respect of both the Departments of the Ministry viz., the Department
of Commerce and Department of Textiles. The excess, according to
.the Ministry of Commerce occurred ‘due to adjustment of debits
‘received after the close of the financial year from missions abroad in
‘respect of travel expenses of the Ministry’s officials while -on tour
abroad’. This is a case of avoidable excess expenditure. Had the
‘Departm&ntal officers followed the procedure outlined in the Hand-
book of Accounting Instructions under the Departmentalised Account-
ing System, the inter-departmental adjustments could have been
effected before March Supp’ementary Accounts. The instructions
under para 10.7 of Chapter IT of Hand Book ibid require maintenance
of a register of Inward Claims and Annexure ‘B* to Chapter IV of
the said Hand Book, requires that a portion of the allotment to meet
the cost of services rendered or supplies made is to be kept separately
and prima facie adjustable claims are to he entered in the Expendi-
:ture Control Rejgister maintained by the Department.
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The Committee have been informed that to avoid such excesses
and to have an effective control over the expenditure, the control
register and thé procedure (indicated in Annexure ‘B’ to Chapter IV
of the Hand Book of Accounting Instructions) is being followed. The
Committee would impress upon the Ministry the need to initiate
timely action to provide fully for the anticipated expenditure consis-
tent of course, with the meed for economy in travel expenses.

APPROPRIATION ACCOUNTS (POSTS & TELEGRAPHS)

1980-81

Ministry of Communications

(P & T Board)

2.14 Grant No. 17—Posts and Telegraphs
Revenue Section

Voted Expenditure

Rupees

Original Grant :
Supplementary Grant
Final Grant

Aétl;al Expenditure .

Excess

8,2604,54.,0 00
39,55, 00,000
8,65,59, 54,000
8,85,09, 20,591
19,49,66,591

2.15 In a note explaining the reasons for the excess expenditure,
‘the Ministry of Communications, have stated as follows:

“The excess of Rs. 19.50 crores occurred mainly due to the

following:—
(a) Dearness Allowance Rs. 4.41 crores g%
(b) Office Expenses . Rs. 4.70 crores
(c) Material and Supplies " Rs. 6.99 crores
(d) Pyaments to Railways Rs. 2.83 crores
(e) Maintenance of Postal Buildings Rs. 1.26 crores
Total Rs. 20.19 crores

Dearness Allowance

During the year 1980-81, four more A.D.A. instalments with
effect from 1-2-1980, 1-5-1980, 1-7-1980 and 1-9-1980 were
sanctioned. Supplementary Grant amounting to Rs. 18.20
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crores only was obtained for this purpose, on the expecta-
tion that some savings would become available within the-
Grant to meet the additional expenditure. This expecta-
tion did not fully materialise, resulting in the actual ex=
penditure exceeding the estimates.

Office Expenses

The increase under this head occurred due to opening and
upgradation of more Post Offices and new Postal Divisions
which necessitated more expenditure on purchase of
furniture and other essential items of office use. These
activities being spread over far-flung areas, the progress
of expenditure could not be monitored accurately.

Material and Supplies

The excess was mainly due to adjustment of larger debits than
anticipated for stores purchased through the D.G.S&D in
earlier years, some of the supplies, which were expected
in 1981-82 also materialised during 1980-81.

Payments to Railways

Orders relating to the revision of haulage charges payable to
Railways were issued in March, 1981 with retrospective
effect from 1-4-1976. The settlement of some arrear bills
by circles arising out of this revision, during 1980-81 itself,
resulted in excess expenditure.

Maintenance of Postal Buildings

The maintenance works for the dilapidated Postal buildings,
execution of which had been postponed in previous years
due to non-availability of sufficient material, were carried
out during the year on supplies of requisite materials
materialising towards the closing months of the year. This,
coupled with escalation in the cost of labour and material,
resulted in excess expenditure under this head.

The total gross excess of Rs. 20.19 crores was covered to the
extent of Rs. 0.69 crores by savings under other heads,
leaving the uncovered amount of Rs. 19.50 crores. In the
circumstances mentioned above, the net excess of
Rs. 19,49,66,591 may kindly be recommended for regulari-
sation by Parliament under Article 115(1) (b) of the
Constitution of India.”
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2.16 The Committee note that a gross excess expenditure of
Rs 20.19 crores occurred on five items under the Reveaue Section
(Voted) of Grant No. 17—Posts and Telegraphs which contributed to
the overall excess of Rs. 19.50 crores under the Grant. The excess
was mainly due to adjustment of larger debits than anticipated
(Ré. 6.99 crores) for stores purchased through the DGS&D, expendi-
ture on purchase of furniture aand other items of office use (Rs. 4.70
crores), expectations about savings becoming available within the
grant to meet the additional expenditure on payment of Additional
Dearness Allowance instalmeats (Rs. 4.41 crores) not materialising;
revision of haulage charges payable to Railways (Rs. 2.83 crores)
and maintenance of postal buildings (Rs. 1.%6 crores). In the opinion

of the Committee, anticipated expenditure and lizbilities on the
above counts should have been provided for at the time of framing
of the Revised Estimates to the extent 'possible. The Committee
expect that adequate care will be exercised by the Ministry of Com-
munications in this regard in future.

APPROPRIATION ACCOUNTS (DEFENCE SERVICES)
Ministry of Defence

2.17 Grant No. 21—Defence Services—Army
Revenue Section

Voted Expenditure Rupees

Original Grant © 2158,34,67,000

Supplementary Grant 101,96, 52,00

Final Grant 2260,31,19,c00

Actual Expc.ndilurc 5 2306,27,01 28

Excess 45,5 82,358

2.18 In a note, explaining the reasons for the excess expenditure,
" the Ministry of Defence have stated as follows:

“The Excess of Rs. 45,95,82,358 was the net result of excess/
savings under the various sub-heads in the Grant and was
mainly. attributable to the excess of Rs. 107.05 crores under
the Sub-head ‘A.6—Ordnance Factories’.

The original Budget contained a provision of Rs. 458.90 crores
under the sub-head ‘A.6—Ordnance Factories’ = While

obtaining the Supplementary Grant in March, 1981, the
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requirement under this sub-head was estimated at
Rs. 546.23 crores i.e. an increase of Rs. 87.33 crores over
the original provision. However, savings under other sub-
heads amounting to Rs. 65.61 crores were expected to be
available, of which Rs. 38.83 crores were proposed to be
reappropriated to this sub-head. Hence the Supplementary
Grant was restricted to Rs. 48.50 crores. However the actual
expenditure under the sub-head amounted to Rs. 614.45
crores ie. an increase of Rs. 68.22 crores over the Revised
estimates. This increase was mainly under the item
‘Purchase of materials’ and was due to larger purchases
for achieving higher levels of production, heavy carry-over
payments, larger receipts of supplies than anticipated and
larger booking of expenditure under Central Purchases

towards the end of the year.

In pursuance of the recommendations contained in para 2.31

of the 57th Report of the PAC (7th Lok Sabha) on the
excess over voted grants and charged appropriations
(1979-80) the Works Study Group in the Ministry of
Defence has since conducted a detailed study of the system
of regulating the work of supplies, their receipts and, their
adequate financial provisioning in the budget. A copy of
the Report submitted by the Works Study Group has been
sent to the Lok Sabha Secretariat along with the Action
Taken Note on the PAC’s recommendations contained in
para 2.31 of their 57th Report (7th Lok Sabha). It is ex-
pected that with the implementation of the measures sug-
gested by the Works Study Group there would be improve-
ment in the existing system and cases of large variatiohs
between the sanctioned grant and actual expenditure
would be substantially minimised if not altogether
eliminated.

The above excess was offset, to some extent, by savings under

In

other sub-heads, leaving a net excess of Rs. 45,95,82.358
requiring regularisation.

the circumstances explained above, the excess of
Rs. 45,95,82,358 which was only about 2 per cent of the
total sanctioned grant may kindly be recommended for
regularisation by Parliament under Article 115(1) (b) of
the Constitution.” :
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2.19 Grant No. 22—Defence Services—Navy Revenue Section

Voted Expenditure i Rupees

Original Graat 216,54,60,000
Supplementary Grant 17,99,90,000
Final Grant 234.,54,50,000:
240,51,04,577

Actual Expenditure .
596,54:577

Excess

2.20 In a note, explaining the reasons for excess expenditui*e, the-
Ministry of Defence have stated as under:

“The excess of Rs. 5,96,54,577 was the net result of excesses/
savings under various Sub-heads in the Grant and was
attributable to excess under the following sub-heads of

the Grant:

A-1—Pay & Allowance of Navy Rs. 12g-79 lakhs

A-5—Stores . Rs. 326-27 lakhs

A-7— Other Expenditure Rs. 17247 lakhs

A-1—Pay & Allowances of Navy (Rs. 129.79 lakhs)

The Original provision under Sub-head A-1—Pay & Allowances
of Navy was Rs. 3750.00 lakhs. "This was augmented by
Rs. 139.00 lakhs by taking a supplementary grant in March
1981. The actual expenditure, however, amounted to
Rs. 4018.79 lakhs resulting in excess of Rs. 129.79 lakhs.
The excess was due to the payment of one additional instal-
ment of Dearness Allowance with effect from 1st
September, 1980, sanctioned after submission of the Revised
Estimates and also due to higher per capita rates than
anticipated at the Revised Estimates stage.

A-5—Stores (Rs. 326.27)

The excess was due to (i) larger receipt of supplies of Naval
stores, spare parts and machinery for dockyards than anti-
cipated earlier, (ii) increase in payments under ‘Customs
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Duty’ because of more supplies having materialised than
anticipated, (iii) misclassification of expenditure under
‘clothing stores’ and (iv) increased expenditure on POL on
account of certain unscheduled exercises, partly offest by
saving under (a) ‘Aircraft’ due to non-conclusion of con-
tracts, (b) ‘Gun mounting Stores’ due to non-utilisation of
funds earmarked for conversion of certain type of guns
~ to Naval version and (c) ‘Aviation Stores’ due to cancella-
tion of certain orders and non-receipt of claims for stores
through Air Force. The details in regard to the misclassi-

fication of expenditure under ‘clothing stores’ are being
. looked into.

A-7—Other Expenditure (Rs. 172.47 lakhs)

The original provision under this head was Rs. 1707 lakhs,
which was augmented by taking a supplementary grant .
of Rs. 59 lakhs in March, 1981. Against this, the actual
expenditure under this head was Rs. 1938.47 lakhs result-
ing in an excess of Rs. 172.47 lakhs. The excess expendi-
ture was mainly due to (2) more expenditure on deputa-
tion/training in a foreign country (b) larger supplies
through DGS&D than anticipated and (c) additional pay-
ments to a foreign country for repairs and refits of ships.

The excess expenditure as indicated above was offset by savings
to the extent of Rs. 1,46.04 lakhs under other sub-heads

in the grant leaving a net excess of Rs. 5,96,54,577 requiring
regularisation.

With a view to avoiding such excess expenditure in future, the
Estimating Authorities have been adviged to maintain and
make proper use of a liability register and ensure that the
estimates are framed on realistic basis. Besides, in pur-
suance of the recommendation of the PAC contained in
para 2.31 of their 57th report (7th Lok Sabha) the Work
Study Group within the Ministry of Defence undertook a
study of the system of regulating the work of supplies,
their receipts and their adequate financial provisioning in
the Budget with a view to evolving a suitable procedure
for containing expenditure within the sanctioned grant.
The Study Group in its Report have made a number of sug-
gestions for improvement in the existing procedure so as
to avoid incurring of expenditure in execess of sanctioned
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grants. A copy of the Report submitted by the Study
Group has since been sumbitted to the Lok Sabha
Secretariat.

In the circumstance explained above the excess of Rs. 5,96,54,577

may kindly be recommended for regularisation by Parlia-
ment under Articles 115(i) (b) of the Constitution.
D.A.D.S. has seen.”

2.21 Grant No. 23—Defence Services—Air Force Revenue Section

Voted Expenditure

Rupees

Original Grant

Supplementary Grant

Final Grant

Actual Expenditure .

Excess

866,48,20,000
82,46,80,000 .

948,95,00,000

952,01,12,052

3,06,12,952

2.22 In a note explaining the reasons for excess expenditure, the
Ministry of Defence have stated as follows:

The excess of Rs. 3,06,12,952 was the net result of excesses/

savings under various sub-heads in the Grant and was
mainly attributable to excess under the sub-head ‘A-6—

Works’, and sub-head A-1—Pay and Allowance of Air
Force.

The Original provision under sub-head ‘A-6—Works’ was

()

Rs. 3299.50 lakhs. This was augmented by taking a sup-
plementary grant of Rs. 1 crore in March 1981 to meet in-
creased expenditure on operation and maintenance of instal-
lations. The actual expenditure, however, amounted to
Rs. 4188.81 lakhs resulting in an excess of Rs. 789.31 lakhs.

The main items under the sub-head A 6-Works which
accounted for the excess expenditure and the reasons for
the excesses are explained below:

(i) Major Works (Rs. 82.94 lakhs)—due to accelerattd pro-

gress of works, adjustments of Central Purchase Vouchers
and increase in cost of Stores.
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(ii) Maintenance of Buildings, Communication etc. (Rs .188.27
lakhs)—due to increase in cost of stores and payment of
additional Dearness Allowance instalments to Work

charged staff.

(iii) Maintenance and operation—Installations (Rs. 276.96
lakhs)—due to increase in price of POL, water/electricity
charges and payment of additional Dearness Allowance

instalments to Work Charged staff.

(iv) Departmental Charges on Works Services (Rs. 245.63
lakhs)—due to overall additional expenditure incurred
on works on which such charges are leviable.

(b) The excess under sub-head A.1—Pay and Allowances of
Air Force, (Rs. 106.69 lakhs) occured due to late booking
of certain local allowances of air men.

In order to avoid such excesses in future a closer watch is
being maintained on ‘the expenditure on a monthly basis.
Suitable general instructions in this regard have also been
issued in December, 1981 to all concerned authorities

(copy enclosed).*

The above excess was offset to the extent of about Rs. 583.87
lakhs by savings under other sub-heads in the Grant
leaving a net excess of Rs. 306,12,952 requiring regularisa-

tion.

In the circumstances explained above, the excess of
Rs. 3,06,12,952 which was only about 0.3 per cent of the
total sanctioned Grant may kindly be recommended for
regularisation by Parliament under Article 115(1) (b) of

the Constitution.”

2.23 The Committee note that the excess of Rs. 45.96 crores undes
the Revenue Section (Voted) of Grant No. 21—Defence Services—
Army was the net result of excesses/savings under the various sul-
heads in the Grant and was mainly attributable to the excess of
Rs. 107.05 crores under the sub-head ‘A.6—Ordanaice Factories’.
Against the final Budget provision of Rs. 507.40 crores, and the pro-
posed reappropriation to the extent of Rs. 38.33 crores to this sub-head,
the actual expenditure amounted to Rs. 614.45 crores. Thg increage

*Reproduced under Appendix XIV to the Repori.
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of Rs. 68.22 crores over the Revised Estimates was, according to the
Ministry, mainly uader the item ‘Purchase of Marterials’ and was due
to larger purchases for achieving higher production, heayy carry-over
péyments, larger receipt of supplies than anticipated and larger
booking of expenditure under Central Purchases towards the end of

the year.

2.24 An excess of Rs. 5.97 crores occurred under the Revenue
Section (Voted) of Grant No. 22—Defence Services—Navy and was
attributable te excess expenditure under the sub-heads ‘Al1—FPay
and Allowances of Navy’ (Rs. 129.79 lakhs), A.5—Stores’ (Rs. 326.27
Iakhs) and ‘A T—other Expenditure” (Rs. 172.47 lakhs). - The excess
under the sub-head ‘A.1—Pay and Allowances of Navy’ was due to
payment of one additional instalment of Dearness allowance with
effect from 1 September 1980 and also due to higher per capita rates
than anticipated at the Revised Estimates stage. The excess under
the sub-head ‘A.7—other Expenditure’, according to the Ministry
was mainly due to (a) more expenditure on deputation/training in
a foreign. country (b) larger supplies through DGS&D than anticipa-
ted and (c) additional payments to a foreign country for repairs and
refits of ships. The excess under the subhead ‘A.5 stores’ was actually
Rs. 9.76 crores after taking into account the reduction of the provision
by reappropriation to the extent of (—) 6.50 crores. The excess is
¥eported to be on account of larger receipt of supplies of stores,
spare parts and machinery than anticipated, misclassification of ex-
penditure under ‘Clothing Stores’ and increase in ‘Customs duty’,
increased expenditure on POL. The Committee have been informed
that “details in regard to the misclassification of expenditure under
‘C’othing stores’ are being looked into”. Since misclassifications
vitiate sound budgetary control, the Committee desire that respomsi-
hility for failure to reconcile the expenditure figures and to ensure
timely rectification thereof should be fixed and appropriate action
taken, if any gross negligence is noticed on examination of the details.

2.25 An excess of Rs. 3.06 crores occurred under the Revenue
Section (Voted) of Grant No. 23—Defence Services—Air Force. The
overall excess was mainly on account of excess expenditure under
the heads ‘A.1—Pay and Allowances of Air Force’ and ‘A.6 Works’
to the extent of Rs. 8.96 crores. As in the past increase in cost of
stores, POL, water/electricity charges, payment of additional Dear-
ness Allowance instalments and late booking of certain local
al’owances of airmen are stated to be the main reasons for excess
expenditure.
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The Committee have been informed that in pursuance of the re-
commendations contained in para 231 of the 57th Report of the
Committee (1981-82), the Works Study Group in the Ministry of
Defence has since conducted a detailed study of the system of regulat-
ing the work of supplies, their receipts and their adequate financial
provisioning in the budget. The estimating authorities have been
advised to maintain and make proper use of the liability register
besides framing the estimates on a realistic basis. The Ministry of
Defence expects that with the implementation of the measures sug-
gested by the Works Study Group, there would be improvement in
the existing system and cases of large variations between the sanc-
tioned grant and actual expenditure would be substantially minimis-
ed, if not altogther eliminated.

In this context, that Committee would like to recall that in pur-
. suance of the recommendations contained in paras 1.8—1.10 of their
38th Report (Sixth Lok Sabha) (1977-78) the Ministry of Defence had
earlier conducted a review of the reasons for excesses during the
past few years which showed that these occurred mainly under (i)
Pay and Allowances, (ii) Transportation (iii) Stores and (iv) Works
expenditure due to inaccurate/under estimation under these heads.
In the instructions issued in 1978, the Ministry of Defence had impres-
sed upon the estimating authorities that it was possible to realisti-
cally estimate the overall effect of upward revision of Pay and
Allowances and tariff rates of Railways/electricity/water etc. as also
the position in regard to materialisation of supplies.

2.26 The Committee are concerned to note that excess expendi-
ture to the tune of nearly Rs. 55 crores was incurred under Grants
Nos. 21, 22 and 23 operated by the Ministry of Defence during 1980-81.
The Ministry of Defence have claimed that the existin gsystem pro-
vides for adequate arrangements for monitoring and control of ex-
penditure with reference to budget provisions. However, the problem
basically relates to effective implementation of the existing instruc-
tions by keeping a close and constant watch on the trend of expendi-
ture with reference to budgetary provisions. The Committee expect
that suitable steps to tighten up the system of monitoring and ex-
penditure control would be taken without delay in the light of the
suggestions given by the Works Study Group referred to earlier.
The Committee world Tike to be apprised of the results of these efforts.
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Ministry of Finance (Department of Economic Affairs

227 Grant No. 38—Currency. Coinage and Mint. Revenue Sac.jom

Voted Expenditure Rupces

Original Grant 44:51,30,00

Supplementary Grant
Final Grant 44,51,50,0¢C
44,54:5€.535

3,260,333

Actual Expenditure .

Excess

2.28 In a note, explaining the reasons for excess expenditure, the
Ministry of Finance (Department of Economic Affairs) has stated

as follows:

“This excess, which was the net result of excesses and savings
under various sub-heads in the Grant, mainly occurred
under sub-head ‘A.3(3)—Other Expenditurt’ relating to the
Security Paper Mill, Hoshangabad. The additional ex-
penditure under this sub-head, which amounted to Rs. 78.32
lakhs over the sanctioned grant of Rs. 225 lakhs, was
mainly due to payment of railway freight charges at an

enhanced rate, from a retrospective date, on consignments
of security paper and larger payments of excise duties on
security paper as a result of an upward revision in the
rates, etc. Additional funds to meet these increases were
provided by reappropriation of savings anticipated under
other heads in the grant and these were adequate to cover
the expenditure of the Security Paper Mill

Despite the above, the excess under the Grant as a whole arose

because under certain sub-heads, mainly ‘A.4(1)—Loss on

- destruction of withdrawn Coins’, the actual expenditure
exceeded the fina] grant.

The original grant of Rs. 1 crore under the sub-head ‘Ad(1)- -
Loss on destruction of withdrawn Coins’ was augmented
by Rs. 17,20,000/— at the final grant stage. The actual
expenditure, however, amounted to Rs. 1,21,58,998 resulting
in an excess of Rs. 4,38,998.
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Taking into account savings under certain other sub-heads, the
excess under the Grant amounted to Rs. 3,26,333.

The differece between the face value of uncurrent and with-
drawn coins received by the Mints from the Banks and
Treasuries and the metal value thereof and the losses sus-
tained in the process of coinage are accounted for under
the sub-head ‘A.4(1)’. While working®ut the final require-
ment of funds under the sub-head, the debits pertaining to
February and March 1981 could not be assessed very ac-
curately. There were also some wrong adjustments in
accounts which vitiated the estimate of final requirements
of funds under this sub-head and these came to light after
the close of the year and were corrected in March (Final)

accounts,

The General Managers of the Mints and Presses have been
instructed to ensure that such lapses do not recur. They
have also been directed to ensure financial discipline,
proper estimation of ‘requiremtnts of funds, proper and
timely review of the progress of expenditure and proper

classifications and adjustments.

The excess of Rs. 3,26,333 which is about 0.07 per cent of the
total Grant may kindly be recommended for regularisation
by the Parliament under Article 115(1) (b) of the Consti-

tution of India.”

2.29 The excess under the Revenue Section (Voted) of Grant No.
38—Currency, Coinage and Mint has been to the tune of Rs. 3,26,333.
But for savings under certain sub-heads, the excess would have been
much more. It is significant to note that this Grant was exceeded in
the years 1974-75, 1976-77, 1977-78, 1979-80 as well. An unanticipated
excess of Rs. 4.39 lakhs occurred under the sub-head “A.4(1) loss on
destruction of withdrawn coins” during 1980-81. The Ministry has
informed that while working out the final requirement of funds
under. this sub-head, the debits pertaining to February and March,
1981 could not be assessed very accurately and there were also some
wrong adjustments in accounts which vitiated the estimate of final
requirements. The Committee have also been informed that the
General Manager of the Mints and Presses have been instructed to
ensure that such lapses do not recur. They have also been directed
to ensure financial discipline, proper estimation of requirement of
funds, proper and timely review of the progress of expenditure and
proper classifications and adjustments.
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The Committee are concerned over the persistent failure on the
part of General Managers of ‘Mints and Presses in foreseeing and
making adequate provision for anticipated needs. The Committee
would like the Ministry to examine the reasons for such repetitive
lapses. In particular they would like the details of wrong adjust-
ments in accounts which vitiated the estimate of final requirements
of funds during 1980-81 to be examined for appropriate action in
case any serious negligence on the part of supervisory officials is

noticed.
2.30 Grant 39—Pensions

- Revenue Section

Yoted Expenditure Rupees

Original Grant . 5 . 5 " 4 5 . 67,23,96,000

Supplementary Grant 11,33,0 6, VOO

Final Grant 78,56,96,000

Actual Expenditure . 84,32,05,752

5,75,09,752

Excess ~

231 In a note furnished to the Committee, the Ministry of Finance
(Department of Economic Affairs) have stated:

“The bulk of the excess was due to payment of pensionary
benefits in respect of those who unfortunately, died while
in service and those who were compulsorily retired or who
sought voluntary retirement. The incidence of expendi-
ture on this account alone during the year was Rs. 4.89
crores. The balance of the excess was due to larger ex-
penditure than anticipated, owing to liberalisation of pen-

sionary benefits, e.g., grant of several instalments Of relief
in pension, the incidence of which could not be estimated
accurately at the time of Budget. It may be reiterated
that while the Grant is controlled by the Ministry of
Finance, pension ‘payments are made through a large
number of treasuries spread all over the country (rendering
account to the Accountants General), the public sector
banks and the Pay and Accounts Offices under the depart-
mentalised accounting set-up. The estimates drawn up
by this Ministry are based on those furnished by the Ac-

/ countants General/Directors of Audit, and the Pay and
Accounts Offices,
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Pursuant to the observations of the Public Accounts Committee
contained in para 2.17 of their 57th Report (Seventh Lok
sabha), instructions have been issued in October—December,
1981 to all Controllers of Accounts, Directors of Audit/
Accountants Gereral (copies enclosed)* to frame the esti~
mates in respect of pensions payments, in a more precise
and realistic manner, to avoid such excesses in future. It
is hoped that the position would improve in future years.

In view of the circumstances -explained above, the excess of
Rs. 5,75,09,752 may kindly be recommended for regularisa-
tion by Parliament under Artizle 115(1) (b) of the Consti-
tution of India.”

2.32 The Committee find that an excess expendifure of Rs. 5.75
crores occurred under Grant 39—Pensions. The bulk of the excess
during 1980-81 viz., Rs. 4.89 crores was due to payment of pensionary
benefits in respect of those who, unfortunately died while in service
and those who were compulsorily retired or who sought voluntary
retirement. The Committee have been informed that pursuant to
the earlier observationst of the Committee (1981-82), instructions
have been issued in October—December, 1981 to all Controllers of
Accounts/Directors of Audit/Accountants General to frame the esti-
mates in respect of pension payments, in a more precisg and realistic
manner, to avoid such excesses in future. The Committee trust that
the extant instructions would be strictly observed.

Ministry of Home Affairs

2.33 Grant No. 50—Police
Capital Section

Voted Expenditure Rupees

Original Grant 5 > 5 : : : = . ; 9,89,00,00¢C

Supplementary Grant . ; : . ; : 2 : —

Final Grant . : : : 5 ; ; .. : : 9,89,00,000
Actual Expenditure . o : . : A 4 ; 5 10,22,57,969
Exces . " . : v 5 ; ; : : s 33,57:969

*Reproduced under Appendix III.
t[e.f. para 2.17 of 57th Report (1981-82)]
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2.34 In a note, explaining the reasons for excess expenditure, the
Ministry of Home Affairs have stated:

“The excess occurred mainly under the schemes of “Construc-
tion of Buildings for Assam Rifles and Construction of
residential accommodation for Assam Rifles.” The excess
was mainly due to abnormal rise in the cost of material
and labour in the North Eastern Region, where the actual
cost of construction had gone up by more than 20 per cent.
The work sites being spread over far-flung areas of the
North Eastern Region, the progress reports on the actual
expenditure could not be received in time to assess the
additional requirements and take steps either to re-
schedule the works within the available funds or to obtain
Supplementary Grant for meeting the additional require- -
ments of funds.

In the circumstances explained above, the excess of Rs. 33,57,969
may kindly be recommended for regularisation by Parlia-
ment under the Article 115(1) (b) of the Constitution.”

2:35 The Committee find that an excess of Rs. 33.58 lakhs occurred
under the voted capital section of Grant No. 50—Police administered
by the Ministry of Home Affairs. The excess mainly occurred under
BB 1 (1) (1)—Construction of residential accommodation for Assam
Rifles’. The excess under this head is atiributed mainly to abnormal
rise in the cost of material and labour (more than 20 per cent) in
the North Eastern Region. The Committee have carefully considered
the explanation given but are unable to contribute to the view that
the work sites being spread over far-flung areas of North Eastern
Region, the progress reports on the actual expenditure could not he
received in time to re-schedule the works within the available funds
or to obtain supplementary Grant for meeting the additional require-
ments of funds. The Committee would like to have fuller explanation
why the effect of rise in the cost of materials and labour could not
be anticipated at least at the time of preparation of revised estimates
and adequate funds provided for through supplementary Grant.
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Voted/Charged Expenditure

Rupees

Revenue Section (Voted)
Original Graat
Supplementary Giznt

Total Sznctioned Grant
Actual Expenditure .

Excess

Capital Section (Voted)
Original Grant
Supplementary Grant -
Tatal Sanctioned Grent
Actual Expenditure .

Excess

Capital Section (Charged)
Original Appropriation
Supplementary Appr..priation
Total Sanctioned Appropriation
Actual Expenditure .

Excess

171,87,42,000
15,45,29,000

187,32,71,000
190,98,64,506
3,65,93,506

68,84,50,000
3,47,61,000
102,32,11,000
107,92,31,192

5,60,20,192

1,70,00,000
1,84,58,000
3,54,98,000
6,01,63,494
2,46,95:494

2.37. In a note, explaining the reasons for excess expenditure, the
Ministry of Home Affairs have stated as follows:

‘Revenue Section (Voted)—Rs. 3,65,93,506

The original provision of Rs. 171,87,42,000 under Reveune
Section (Voted) was augmented by obtaining a supplemen-
tary Grant of Rs. 15,45,29,000 in March, 1981. The actual
expenditure however, amounted to Rs. 190,98,64,506
against the total sanctioned provision of Rs. 187,32,71,000
leaving an uncovered excess of Rs. 3,65,93,506 which needs
to be regularised.

The overall excess of Rs. 3,65,93,506 was the net result of
excesses and savings under the various heads in the Re-
venue Section (Voted) of the Grant and occurred mainly
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under the followiné head, for the reasons given there-
under: >

Major Head ‘259’
A. 14-Public Works

A. 14(6) Suspense (Rs. 5,27,12,219)

The cost of stores actually received during the year is initially
' adjusted under the ‘Suspense’ head and subsequently re-
covered from the works to which the stores are actually
issued. The excess under the above head during 1980-81
was due to cost escalation of materials procured for Works
connected with Asian Games, 1982 executed through
various agencies, resulting in additional liabilities which
could not be anticipated and also due to adjustment of
more debits than anticipated received from other Agencies.
A part of the excess requirement was met by re-appropria-
tion of savings under other heads leaving an uncovered
excess of Rs, 3,65,93,506. However, to avoid recurrence of
excess expenditure in future instructions have been issued
to the Delhi Administration. They have also been asked to
maintain strict financial discipline and issue mnecessary
fresh instructions in this regard to all the concerned
authorities.

Capital .Section (Voted) Rs. 5,60,20,192

The original provision of Rs. 98,84,50,000 was augmented by
obtaining a Supplementary Grant of Rs. 3,47,61,000 in
March, 1981. The actual expenditure however, amounted
to Rs. 1,07,9231,192 against the total grant of Rs.
1,02,32,11,000 leaving an uncovered excess of Rs. 5,60,20,192

» Which needs to be regularised.

The overall excess of Rs. 5,60,20,192 was the net result of ex-
cesses and savings under various heads of Capital Section .
(Voted) and occurred mainly under the following heads
for the reasons given thereunder:

Major Head ‘533’
CC. 10-Capital Outlay on Irrigation,

Navigation, Drainage and Flood Control
Projects.
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CC. 10(2)-Drainage Projects Non-commercial

CC. 10(2) (1)-Other Expenditure
CC. 10(2) (1) (3)-Suspense—Rs. 1,04,09,798

The excess under this head was due to accelerated progress of
works, procurement of more material, purchase of more machines and
higher costs of materials, than anticipated. This head - also incorpo-
rates: all inter-division transactions and it was difficult to foresee the:
exact requirement on account of adjustment of such transactions and
provide for the same in time.

Major Head ‘537’
CC. 11-Capital Outlay on Roads and Bridges
CC. 11(1)-District and other Roads (Rs. 5,47,82,064)

The excess under this head was due to more expenditure on Works
connected with Asian Games, 1982, such as construction of flyovers
and widening of roads etc., asaresult of accelerated progress of the:
works and increase in the cost of materials.

A part of the excess requirement under the above heads was met
by re-appropriation of savings under other heads, leaving an uncover-
ed excess of Rs. 5,60,20,192.

Capital Section (Charged) Rs. 2;46,95,494

The original provision of Rs. 1,70,00,000 under Capital Sectiun
(Charged) was augmented by obtaining a Supplementary Appropria- ;
tion of Rs. 1,84,89,000 in March, 1981. The actual expenditure how-
ever, amounted to Rs. 6,01,93,494 leaving an uncovered excess oOf
Rs. 2,46,95,494 which needs to be regularised.

The overall excess of Rs. 2,46,95,494 was the net result of excesses
and savings ' under the various heads in  the Capital Section
(Charged) of the Grant and occurred mainly under the following
heads for the reasons given thereunder:

Major Head ‘484’

BB. 5-Capital Outlay on Urban Development
BB. 5(1)-Delhi Capital Development
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BB.5(1) (1) (1)-Large Scale Acquisition, Development and Disposal of
Land in Delhi (Rs. 2,48,26,013)

The excess was due to more payment on account of enhanced
compensation of decretal amounts, in respect of land acquisition cases
than anticipated.

In the circumstances explained the excesses mentioned above may
kindly be recommended for regularisation by Parliament under Arti-
‘cle 115(1) (b) of the Constitution.”

2.38 The Committee note that there was an excess expeaditure of
Rs. 3.66 crores and Rs. 5§50 crores respectively in the Revenue and
Capital Sections (voted) and Rs. 2.47 crores in the Capital Section
(chavged) ¢f Grant No. 53—Delhi. But for savings to the tune of Rs.
1.49 crores in Revenue Section (Voted), Rs. 3.43 croves in Capital
Section (Voted) and Rs. 1.38 crores in Capital Section (Charged), the
overall excess under this Grant would have been much more. This
was exceeded in 1975-76, 1978-79 and 1979-80 alse. The excess
during 1980-81 under the Voted Sections have been generally attribu-
ted to accelerated progress of works and cost escalation of materials
for works connected with Asian Games, 1982. The Committee are
constrained to record their displeasure over the persistent temdency
to exceed the budgetary ceilings. It seems that the instructions
issued in the past have had little effect on the Delhi Administration.
The Committee apprehend that fresh instructions are also likely to
meet the same fate wunless earnest measures are taken to
curb this tendency. The Committee are of the view that antici-
pated expenditure on the above counts as also adjustment of more
debits should have been ascertained more precisely at 'east at the time
of framing the Revised Estimates and necessary supplementary Grant
obtained. The Committee expect that in future the Delki Admini-
stration will display better sense of financial discipline.

2.39. As against tho final charged appropriation of Rs. 3.55 crores
under tlie Capital Section, the actual expenditure amounted to Rs.
6.02 crores, leaving an uncovered excess of Rs. 2.57 crores, represent-
ing 69.58 precent of the total provision. The excess, according to the
Ministry was due to more payment on account of enhanced compén-
sation of decretal amounts in respect of land acquisition cases, than
was anticipated. The Committee would like to know when exactiy the
enhanced compensation was announced, and whether the decretal

awards could have been provided for at the time of revised budget
-allocation. t
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2.40 Grant No. 55—Andaman and Nicobar Islands Revenue Section

Revenue Sections

Voted Expenditure Rupees
Original Grant - 30,81,88,000
Supplementary Grant 41,60,00
Final Grant 31,23,48,000
Actual Expenditure 34,17,12,712
Excess 2,93)64,712

8.41 In a note, explaining the reasons for excess expenditure, the
Ministry of Home Affairs have stated as follows:

“The overall excess oi Rs. 2,93,64,712 was the net result of
excesses and savings under the various heads in the Revenue
Section of the Grant and occurred mainly under the follow-
ing heads, for the reasons given thereunder;

Major Head “259”
A.12-Public Works
A.12(5)-Suspense
A.12(5) (1)-Stock (Rs. 2,34,19,898)
A.12(5) (2)-Purchases (Rs. 1,19,63,008)

The excess under the above heads was due to increase in the
cost of stores, materials and transportation charges and also
due to payment for past labilities of material received
through DGS&D. A part of the excess requirement was

met by re-appropriation of savings under other heads leav-
ing an uncovered excess of Rs. 2,93,64,712/-.

The provision for past liabilities and the increase in the cost of
stores and transportation charges were foreseen to some
extent and were duly provided but all the debit memos
which were received and adjusted in the accounts for the
year 1980-81 could not be anticipated. However, to avoid
recurrence of excess expenditure in future and to ensure
making of adequate provision for past liabilities of materials
and stores received through DGS&D, instructions have been

- Issued to Andaman and Nicobar Administration. They have



39

also been asked to maintain strict financial discipline and
issue necessary fresh instructions in this regard to all the
concerned authorities. Moreover departmentalised account-
ing system has already been installed in the Union Territory
to keep close watch over the expenditure to avoid such type
of recurrences.

Incidentally, the above excess under the head ‘Suspense’ was

more than matched by increased recoveries under the same
head which are adjusted in accounts in reduction of expen-
diture and as a result, there was no increase in net expen-
diture, However, on gross budgeting basis, the excess
needs to be regularised,

In the circumstances explained above the excess mentioned

above may kindly be recommended for regularisation by
Parliament under Article 115(1) (b) of the Constitution.”

242 The excess expenditure under the Grant relating to the
Andaman and Nicobar Administration operated by the Ministry of
Home Affairs has been noticed in a number of years in the past. The
following statement shows details of the excess expenditure under
this Grant:

(Rupees in lakhs)

Year & Excess
Expen-
diture

1967-68 6451
1968-69 e 23'34
1669-70 22° 62
1972-73 9158
1973-74 43" 22%
1974-75 “. s . s F 3 Y " . ‘. 5 3 7851
1975-76 148-08
1976-77 104:13

—_—

*QOut ofthisamount, a sum of Rs.24:03lakhsdid not required regularisation by Par-
liament, the excess having been caused by duplicate bookingjmis-classificaticn
expenditure.
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2.43 Commenting on the excess expenditure under this Grant

during the year 1976-77, the Public Accounts Committee (1978-79) had,
in paragraph 2.37 of their 104th Report observed as under:

7 T

o

“The Committee note that a gross expenditure of Rs. 140.16-

lakhs was incurred under head “259-A.12(5)(1)—Public
Works—Suspense Stock.” The net excess after taking
into account saving from other heads of the grant, comes
to Rs. 104.13 lakhs. As in the previous years, the excess
was mainly on account of failure to make adequate pro-
vision for past liabilities. The Committee, while taking
adverse note of this state of affairs in August, 1976, had
urged the Ministry to take earnest measures to check the
apparently persistent tendency on the part of the Admi-
nistration not to make adequate provisions for past liabi-
lities, That such instances of failure to make adequate
provision for adjustment of past liabilities should continue
to recur in spite of repeated comments by the Committee
in the past is regrettable. It seems the codal instructions
and Government directions on the proper maintenance
of liability registers to keep a strict watch over the past
liabilities in proposals for Budget/Revised Estimates are
observed more in breach than in compliance by the con-
cerned Estimates Authorities. This case of avoidable
excess expenditure underlines once again the need for a
closer liaison between the indenting authorities, procure-
ment agencies and/or Accounts Organisation, as the case
may be. The Committee would like to be informed of
the concrete measures taken to avoid recurrence of such
excesses in future. The Committee also desire that the
effect of installation of departmentalised accounting system
introduced in stages during 1976 in overcoming this pro-
blem may be critically assessed under advice to them.”

2.38 In their Action Taken Note dated 7 August, 1979, the Ministry

of Home Affairs informed the Committee that: -

“The Public Accounts Committee’s observations regarding

failure to make adequate provision for adjustment of past
liabilities and the concrete measures taken to avoid
excesses over grants in future have been examined in
consultation with the Union Territory of Andaman and
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Nicobar clands Administration who have taken the follow-
measures in this regard:

All concerned Heads of Departments/Offices have been
instructed not to incur excess expenditure over the allotment
without comsulting Administration about provision of
additional funds nor to incur any liability without obtain-
ing any positive indication regarding provsion of Addi-
tional funds from Administration for meeting the eventual
liability. They have been asked to keep close liaison with
Accounts Officers/Accountant General for prompt adjust-
ment of debit memos for the stores|materials soon after
receipt by ensuring necessary provision thereof at appro-
priate stages. In PWD, where major excesses occurred,
the Principal Engineer, CPWD has been instructed to
exercise strict budgetary control. He has also appor-
tioned the total sanctioned provision under the various
functional major heads controlled by the department
division-wise and instructions have .been issued to all
divisions not to incur any expenditure over and above the
provision allocated to them. Accounting. information
from outlying areas is being obtained by wireless wherever
necessary, for effective budgetary control. The Adminis-
tration have stated that adequate provision for meeting
past liabilities with full details hereof is since being made
in the budget proposals. Copies of latest instructions
dated 8-3-79 and 9-3-79 issued by Andaman and Nicobar
Administration for maintenance of strict financial discipline
are.appended hereto == Bt s S il i i st

Regarding the Committee’s observations with regard to the
effect of installation of the departmentalised accounting
system introduced in stages during 1976 it is stated that
while the system was installed in the Ministry of Home
Affairs with effect from 1-10-76 it was extended to the
Union Territory of Delhi with effect from 1-4-77. The
system has not yet been extended to the Union Territory
of Andaman and Nicobar, which is expected to be covered
by this system shortly.”

2.44. The Committee find that the excess under the Revenue Sec-
tion(voted) of the Grant No. 55—Andaman and Nicobar Islands oc-
curred mainly under the ajor Head “259”, sub-head ‘A. 12(5)(1)—

*Not reproduced.

—7
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Stock’ (Rs. 2.34 crores) and ‘A.12(5)(2)—Purchase’ (Rs. 1.20 crores);
After setting off the savings under other heads, the net excess comes
to Rs 2.94 crores.. The Committee note that excess under this Grant
administered by the Ministry of Home Affairs has been a recurring
phenomenon in the past. The Committee are unable to appreciate
why increase in cost of stores, materials and transportation as also
debits for past liabilities could not be anticipated and provided for
fully through a closer liaison between . the indenting authorities,
procurement agencies and the accounts organisation. As far back as
in April, 1977, the Ministry had informed the Committee (1977-78)
that this problem would be overcome to a large extent after installa-
tion of departmentalised accounting system. Although such a system
has already been introduced in the Union Territory, the excess ex-
penditure during the year 1980-81 has been the highest since 1967-68.
The Committee desire that the Ministry should not remain content
with issuing fresh instructions, but should ensure strict compliance
with the earlier instructions.

245 Grant No. 81—Department of Mines
. Revenue Section ;

Voted Expenditure Rupees
Original Grant . : . . : S ; : 5 : 56,09,29,c00
Supplementary Grant . c A : 5 : s . 3,00,01,CCO
Final Grant v} . : : : . . J - 59,09,30,000
Actual Expenditure : : : ; ¥ : : z 62,20,67,588
Excess 3 2 : 3 s 3 3 5 . : : 3,1 1,37,588

246 In a note, explaining the reasons for excess expenditure,
the Ministry of Steel and Mines (Department of Mines) have stated
as follows:

“The net excess of a little over Rs. 3.11 crores mainly occur-
red under the following heads, partly off-set by savings
in certain other heads of the grant:—

A. B. 1(3)—Mineral Exploration: B. 1(3) (2)—Machinery and Equip-
ment.

The actual expenditure under this head was Rs. 10.37 crores
as against the sanctioned provision of Rs. 6.23 crores. The
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excess of Rs. 414 crores was mainly due to (a) receipt of’
unanticipated supplies of Russian drills for the Marine:
Geology Division for coastal surveys and (b) belated ad-
justment of debits for stores purchased through the Direc-
torate General of Supplies and Disposals, Indian Supply
Mission, Washington, and of payments made by banks.
against letters of credit in favour of overseas suppliers.
for stores purchased directly by the Geological Survey of.
India. v

Steps have since been' taken to keep an effective watch on
receipt of supplies contracted for and payments there:
against by the various paying authorities.

(B) B. 2(5)—Other Expenditure
B. 2(5) (1)—Price differential on gold acquii‘ed by Government.

As against the total sanctioned provision of Rs. 18.80 crores, the
actual expenditure was Rs. 21.27 crores. The excess of
Rs. 247 crores was on account of increased price differ--
ential paid to Bharat Gold Mines Ltd. and Hindustan
Copper Ltd., owing to increase in the international price
of gold.

In the circumstances explained above, the excess of
Rs. 3,11,37,588 in the Grant may kindly, be recommended

for regularisation by Parliament under article 115(1) (b)
of the Constitution of India.”

2.47. The Committee observe that during the year 1980-81, the
excess in Revenue Section (voted) of - Grant No. 81—Mines and
Minerals occurred under the heads ‘B.1(3) (2) Machinery and Equip-
ment’ (Rs. 414 crores) and ‘B.2(5) (i) Price differential on gold
acquired by Government’ (Rs. 2.47 crores). This to some extent off-
set by savings under other heads resulted in uncovered net excess
of Rs. 3.11 crores. Clearly estimates have been over-pitched in
respect of the other heads.

The excess under B.1(3) (2)—Machinery and Equipment (mi-
neral exploration) is attributed to (a) receipt of - unanticipated
supplies of Russxan drills for coastal surveys and (b) belated ad-
justment of debts for stores purchased through DGS&D and Indian
Supply Mission, Washington. This case of avoidable excess expendi-
ture underlines once again the need for an effective watch materiali-
sationo f supplies contracted for payments therefor by the various
paying authorities. The Committee have been informed that steps
have been taken by the Ministry in this direction although codal
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“instructions already exist on proper maintenance of liability regis-
ters. The Committee expect the Ministry to ensure strict adherence
by the controlling officers.

The excess under the head ‘B.2(5)(1)—Price differential on gold
acquired by Government’ is stated to be on account of increased
price differential paid to Bharat Gold Mines Litd. and Hindustan
Copper Ltd., owing to increase in the international price of gold.
"The Committee consider that the position should have bheen review-
ed at the time of preparing revised estimates and necessary provi-

sion made in the light of prevailing prices.

2.48 Grant No. 84—Supplies and Disposal; Revenue Section,

Voted Expenditure Rupcees
O:iginal Grant 7,90,14,000
Sanplem:atary Grant 24.00,000
Final Grant 8,14,14,000
Astual Exoenditure 8,22,21,234
8,07.234

Excess

2.49 In a note, explaining the reasons for the excess expenditure,
the Ministry of Supply and Rehabilitation (Department of Supply)

have stated as follows:

“The excess of Rs. 8,07,234/- was the net result of excesses/
savings under various sub-heads in the Grant and occur-
red mainly in the sub-head “A2(1)— Director General of
‘Supplies (Inspectorate)’, A. 4(1)—National Test House”,
and “A5(1) Chief Controller of Accounts Department of

Supply”. :

The original provision under A2(1)—Director General of Supply
(Inspectorate) was Rs. 1,90,67,000. The actual expenditure however,
amounted to Rs. 1,97,80,042 resulting in an excess of Rs.
7,13,042 which was mainly due to:

(i) Payment of additional instalments of dearness allowance;
(ii) Post-Budget increase in Rail and Air Fares, Postal
and telephone charges; (iii) payment of arrears of expen-
diture on professional and special services; (iv) payment
of arrears of rent and increase in rent and (v) payment
of arrears of pay and dearness allowance to Canteen

Staff.
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The original provision under A4(1)—National Test House was:
Rs. 93,33,000. The actual expenditure, however amounted to.
Rs. 96,54.334 resulting in an excess of Rs. 3,21,334 which was

mainly due to:

(i) Payment of additional instalments of dearness allowance
and (ii) unanticipated adjustment of debits on account.
of machinery and equipment etc.

The original provision under Sub-head A5(1) Chief Controller of
Accounts, Department of Supply was Rs. 1,53,02,000/-. The actual
expenditure, however, amounted to Rs. 1,62,57,872/- resulting in an
excess of Rs. 9,55,872/-. This was mainly due to:

(i) Payment of additional instalments of dearness allowance
(ii) post budget increase in postal and telephone charges
(iii) increase in Pay and Allowances of Canteen Staff.

Suitable steps have been taken to avoid recurrence of such .
excess expenditure by more effective monitoring of the flow of
expenditure and by maintaining a close co-ordination between
payment section and Budget Appropriation section, regarding ad- -
justment of debits towards the close of the financial year.

The above excesses were partly offset by savings under the other
sub-heads of the Grant leaving a net excess of Rs. 8,07,234-- requir-
ing regularisation.

In the circumstances explained above, the excess ‘of Rs. 8,07,234/-
which was only 1 per cent of the total sanctioned grant may kindly
be recommended for regularisation by ‘Parliament under Article
115(1) (b) of the Constitution of India.

2.50. The excess in three sub-heads of the voted Section of Grant
No. 84—Supplies and Disposals aggregating t0 Rs. 19.90 lakhs
attracts attention on two cowats. 'That the overall excess under the
Grant as a whole was only Rs. 8.07 lakhs highlights the extent to
which estimates were over-pitched in respect [of some other sub-
heads. The excesses were mainly due to payment of additional
instalments of dearness allowance, post-budget increase in rail and
air fares, postal and telephone charges, increase in rent and increase -
in pay and allowances of {Canteen Staff, as also unanticipated adjust-
ment of debits on account of machinery and equipment. The Com-
mitteg wou'd like to point out once again that since there is usually
no element of uncertainty or unforseability in the expenditure on
pay and allowances, there should normally be no excess on this
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:account. Similarly, the adjustment of debits and increases in tariff
rates should have been provided for at the time of obtaining supple-
‘mentary grant in December/March. The Committee have been
:informed that steps have been taken to avoid recurrence of excesses
-of this nature by effective monitoring of the flow of expenditure
-and by maintaining a close coordination between Payment and
Budget Appropriation Sections on adjustment of debits. The Com-
mittee trust that adequate care would be taken in future to avoid
-such excesses. ;

|

.Ministry of Works and Housing
2.51 Grant No. 91—Public Works; Revenue Section

Voted Expenditure Rupees
Original Grant . o bl st 3 : ¢ / 5 . " 1,10,65,97,000
Supplementary Grant . ? . . é 5 : £ : 14,49,03,000
Final Grant . . : : : 5 . e : . 1,25,15,00,000
Actual Expenditure . : . - : ] 5 . 1,27,04,41,043
Excess . : ¢ 4 . : . : . . . 1,89,41,943

2.52 In a note furnished to the Committee, the reasons for excess
<expenditure have been explained by the Ministry as follows:

“This excess was a part of the total excess of Rs. 2,30,35,274
under the head ‘A-Public Works; A. 7-Suspense’ which
is partly counterbalanced by savings under other sub-
heads of the Grant.

A provision of Rs. 78.63 crores was made in the Budget Esti-
mates 1980-81 under the head ‘A-7-Suspense’ for (i) pur-
chase of building material e.g.,, cement and steel for
construction of office and residential accommodation by
CPWD, (ii) for maintaining adequate stock thereof, and
(iii) also for Miscellaneous Public Works Advances con-
nected with the works. Based on the revised requirements,
as assessed in October, 1980, a proposal was submitted in
January, 1981 for a Supplementary Grant of Rs. 14.49
crores as indicated in the table above (which included the
additional requirement of Rs. 12.20 crores under this
head) which was voted by the Parliament in March, 1981.
However, the actual expenditure (Rs. 93.13 crores) upto

1
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the end of the year under ‘A. 7 Suspense’ exceeded the
final Grant of Rs. 90.83 crores. This was due to the follow-
ing factors:

(i) Advance payment made to the Steel Authority of India
Ltd. for purchase of Japanese steel. This advance was
sanctioned in January, 1981 and the actual payment
was made in February, 1981.

(ii) Reflection of the same transections wnder ‘Suspense’ a
number of times in the accounts owing to Inter-divisional
. transfer of stores.

(iii) Purchase of more bricks and materials for works of

emergent nature relating to the Trade Fair Authority of

_India at Delhi & CRP and BSF at Srinagar which could
not be clearly visualised at the Revised Estimate stage.

(iv) Increase in prices of stores/materials.

(v) Receipt of more cement from various sources towards the
end of the year.

The procedural defects as mentioned in para..... (ii) above had
been commented upon adversely by the Public Accounts .Com-
mittee in their First Report of the 7th Lok Sabha (paras 2.38 &
2.39) and 24th Report of the 7th Lok Sabha (para 2.9 & 2.21). That
Committee had desired that remedial action should be taken to
avoid these accounting excesses. A revised accounting procedure
has since been finalised in consultation with the Comptroller and
Auditor General of India and the Ministry of Finance and is being
introduced from the financial year 1982-83. Orders in this behalf
have since been issued' under the Ministry’s O.M. No. 15012/78-W2,
dated 27-4-1982. (copy enclosed for ready reference).*

In view of the circumstances explained above, and of the
remedial measures already taken, the net excess of Rs. 1,89,41,943
may kindly be recommended for regularisation by. the Parliament
under Article 115(1) (b) of the Constitution.”

#Reproduced under Appendix X to the Report.
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2.53. The excess expenditure that occurred under the Grant
‘Public Works’ continuously from 1968-69 onwards is indicated in
the following table:

Year Excess
(Rs. in lakhs)
1968-69 . : : 5 . : : ; 2 . . 21°g0-
1969-70 5 s . : 5 : . ’ . 3 . > 19: 58
1970-71 : ‘ 49272
1971-72. 330°41
1972-73 66o- 22
197374 224° 20
1974775 083
1975-76 I* 53
1976-77
1977-78 449° 10°
1978-79 . . 5 5 s o s 5 - 128° 53
1979-80 0° 12

2.54 The excess under the Revenue Section (voted) of Grant No.
91—Public Works has been to the tune of Rs. 1.89 crores.. This is
made up of excesses savings under the various heads. The Com-
mittee note from the Appropriation Accounts (Civil) that there was
excess expenditure of Rs. 8.60 crores under the head ‘A.7(1)—Stock’.
The Committee desire that this extraordinary excess of 21 percent
of the final Budget Provision of Rs. 40.95 crores should be examined
critically and more seriously than hitherto so as to take necessary
steps that would make for realistic estimation of requirements of
funds.

APPROPRIATION ACCOUNTS (RAILWAYS)
1980-81

2.55. During the year 1980-81, the actual expenditure under the
Grants administered by the Ministry of Railways (Railway Board)
exceedid the sanctioned allocation in 11 Grants. The excess expen-
diture during the year 1980-81 aggregated to Rs. 247.29 crores (after
taking into account misclassifications) as against Rs. 13 crores im:



1978-79 and Rs. 35.76 crores in 1979-8(_)

following Grants:
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and occurred under the

Sl

Name of Grant/App-

No. ropriation

Final Grant  Actual Expen-

diture

Exclusive of
misclassificat-
ions)

Excess (Inclusive/ Per-

centage
of Var-
iation

10.

II.

. No. 3—General Sup-

erintendence and Ser-
vices .

. No. 4—Repairs and

Maintenance of Per-
manent Way and Works

. No. 5—Repairs and

and Maintenance of
Motive Power

. No.6—Repairs&Main-

tenance of Carriage
and Wagons

.No. 7—Repairs &

Maintenance of Plant
and Equipment .

. No.g—Operating Ex-

penses-Traffic

. No.10o—Operating Ex-

penses—Fucl

. No.11—Staff Welfare

and Amenities

. No. 12—Miscellaneous

working expenses

No. 13—Provident
Fund, Pension and
other retirementbene-
fits . 2 5

No. 16—Assets-Adquis-
ition,Gonstruction and
Replacements .

1,39,95,88,000
2,41,19,28,000
2,11,18,71,000
_2,59,00,87,000

1,28,68,53,000
2,83,30,31,000

4,99,64,43,000

91,95,82,000

1,33,07,99,000

1,11,72,93,000

19,58,99,18,000

1342302330,74 5

2,44,88,33.833

2,16,32,88,52

2,69,00,25,3¢5

1,34,43,51,131

2,89,87,91,855

5,09,81,60,524

95,61,39,395

1,40,26,22,889

1,22,30,83,209

21,40,40,61,691

2,06,16,289

3:54:41,845

4:96357:55(

IOJ( ?}7?.‘:27

5,77,¢8,£84
66,57,60,53,55

10,23,53,364

3,55,14,844

8,25,2€,575

10,57,6C.<C¢

1,81,71,9%.2¢8

1-47

1°46

3°35

387

448

2° 32

2°04

3* €6

927
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2.56. The following table indicates the excess expenditure
recorded under various Voted Grants/Charged Appropriations
during the years 1971-72 to 1930-81:

Year No..of Grant Amount of
and appro- Expenditure
priations (Rs.in
where in croies)
in excess
occurred

1971-72 10 46° 21

1972-73 %5 10" 21

1973-74

1974875' 6 17+ 96

1975-76 13 85°79

1976-77. . 7 6767

1977-78 6 41°36

1978-79 4 13:00

1979-80 7 35° 76

1980-81 11 247+ 20%

*After taking into account the effect of misclassification.

2.57. In the note(s) furnished to the Committee, explaising the
-easons for the excesses, the Ministry of Railways (Railway Board)
have stated as follows: .

“During the year 1980-81, there was an overall saving of

Rs. 1.18 crores over the final grants and appropriations
resulting from an aggregating saving of Rs. 248.40 crores
under 5 grants (No. 1,2,8,14 & 15) and 12 Appropriations .
(No. 3, 4, 5, 6, 7, 8, 9, 10, 11, 12, 13 & 16) and aggregate
excess of Rs. 247.22 crores under 11 grants (No. 3, 4, 5, 6,
7, 9, 10, 11, 12, 13 & 16). (Reference paras 6.2, 6.4 and
6.5 of the report of the Comptroller and Auditor General
of India for the year 1980-81—Union Government (Rail-
ways and para 24—Excess over voted grants--para 25—
Saving under voted grants and para 26--Saving under
Appropriation of the Appropriation Accounts of the Rail-
ways in India for the year 1980-81—Part I—Review).
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1.2. The excesses under 11 Grants ‘are explained as wunder:

(i) Grant No. 3—Working Expenses—General Superintendence and

Services
Voted Rs.
Original ‘Grant s . - ; 5 . 7 > . 3 ],35,80, 17,6CO
Supplementary Grant : : : > X X - s : 4,15,71,060
Totalsanctioned Grant . AT . : A c . 1,39,95,88,cco
Actual Expenditure . e : A . 2 . 2 . 1,42,02,30,745
Excess . 5 . Z - 5 : o . . ¥ : 2,06,42,745
Percentage ofexcess over thefinal grant - 5 5 . 5 . 1°47%

A Grant of Rs. 135.80 crores was obtained in the Budget. A
supplementary grant of Rs, 4.16 crores was obtained for
upward revision in the rate of dearness allowance
sanctioned upto September, 1980 and other miscellaneous
causes.

The excess of Rs. 2.06 crores occurred mainly due to more
expenditure under other expenses (Rs. 0.75 crore),
more payment of dearness allowance (Rs. 0.62 crore),
contingent éxpenses (Rs. 0.56 crore) and aggregate of
variations under other heads (Rs. 0.13 crore). Of the
total excess the largest excess—Rs. 0.69 crore occurred
on Central Railway on account of additional dearness
allowance, contingent expenses and other expenses.

There was a misclassification of Rs. 26,456 on account of
expenditure relating to other grants, but wrongly booked
under this grant. Taking into account the effect of
misclassification, the real excess requiring regularisation
by the Parliament works out to Rs.' 2,06,16,289. The
amount of misclassification being small, there is no change
in the percentage of excesses shown abcve.
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(11) Grant No. 4—Working Expenses—Repairs and Maintenance of
Permanent way and works ‘

Voted Rs.

2,33,04,50,€C0O
8,14,78,cco
2,41,19,28,cco

Original Grant
Supplementary Grant
Total sanctioned Grant

Actual Expenditure . . 5 6 5 c > : . . 2,44,88,33,833
Excess . P . . . . 3,69,05,833
Peccentage of excess over the final grant : A J SER : 1° 53%

A Grant of 233.04 crores was obtained in the Budget. A supple-
mentary grant of Rs. 8.15 crores was obtained for improvement in
the rate of casual labour and revision in the rate of dearness

allowance.

The excess of Rs. 3.69 crores occurred mainly due to- more
expenditure towards cost of materials (Rs. 1.10 crores) more con-
tractual payments (Rs. 1.10 crores), more payment of salaries and
wages (Rs. 0.57 crore) and casual, labour (Rs. 0.19 crore) the
remaining excess (Rs. 0.73 crore) being aggregate of variations
under other heads. Of the total excess, the largest excess—Rs. 1.76
crores occurred on the Northern Railway on account of contractual
payments, salaries and wages and cost of materials.

The net effect of misclassifications was Rs. 14,63,983 on account
of expenditure relating to other grants wrongly booked wunder this
grant or vice versa, Taking into account the effect of misclassifica-
tions, the real excess requiring regularisation by Parliament works
out to Rs. 3,54,41,845 i.e. 1.46 per cent over the final grant.

(ili) Grant No. 5—Working Expenses—Repairs and Maintenance
of Motive Power

Voted Rs.
Original Grant g . X 3 2 5 5 5 2 . 2,08,65,97,0c0
Supplementary Grant ; : . ; ; ; - : : 2,52,74,0C0
Total sanctioned Grant . R : . ‘ > 5 ; . 2,11,18,71,000
Actual Expenditure . . . 2 2 5 : g s . 2,16,32,88,527
Excess . : 5 9 . : 5 : 4 s . 5,14,17,527

Pe-centage of excess over the fmal grant ¢ v ; . ] 5 2°43%
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A Grant of Rs. 208.66 crores was obtained in the Budget. A
supplementary grant of Rs. 2.53 crores was obtained for adjustment
of wages/materials on periodical over-hauls and upward revision in
the rates of dearness allowance etc.

The excess of Rs. 5.14 crores occurred mainly due to more expen-
diture under other expenses which inter alia, include expenditure
for periodical overhaul (POH) etc. (Rs. 2.98 crores) and towards
cost of materials (Rs. 2.07 crore) and aggregate of variations under
other heads (Rs. 0.09 crores).. Of the total excess, the excess of
Rs. 2.60 crores occurred on Northern Railway on account of cost of
material and other expenses and Rs. 145 crores on South Eastern
Railway mainly on account of cost of material. 3

The net effect of misclassifications was Rs. 17,59,597 on account
of expenditure relating to other grants but wrongly booked under
this grant or vice versa. Thus taking into account the effect of
misclassification the real excess requiring regularisation by Parlia-
ment works out to Rs. 4,96,57,930 i.e. 2.35 per cent over the final
grant.

(iv) Gramt No. 6—Working Expenses—Repairs and Maintenance of
Carriages and wagons

Voted Rs.
Original Grant . 2 . o : : ¢ ¢ . . 2,57,2 1,3;),CCO
Supplementary Grant . : i . . ; : BTy 1,79,57,000
Totalsanctioned Grant . . s S & 5 s e . 2,59,00,87,cco
Actual Expenditure . 5 it g g 2 I o - 2,69,00,25,305
Excess . . : ; ; . : 3 ; - b 9,99,38,305
Percentage ofexcess over thefinal grant : s s z . ; 3:869,

A Grant of Rs 257.21 crores was obtained in the Budget. A
supplementary grant of Rs. 1.80 crores was obtained for payment
of dearness allowance etc.

. The excess of Rs. 9.99 crores was mainly due to more expenditure
towards cost of materials (Rs. 5.78 crores), under other expenses
which includes adjustment of debits on account of periodical over-
haul and other repairs from Railway workshops (Rs. 3.68 crore)
and a aggregate of variations under other heads (Rs. 0.53 .crore).
Of the total excess, the largest excesses occurred on South Eastern
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Railway (Rs. 2.74 crores). on account of cost of material and other
expenses and Central Railway (Rs. 3.08 crores) also on account of
increase in cost of material resulting from price escalation.

There were misclassifications for Rs.  4,41,222 on account of
expenditure relating to this grant but wrongly booked under other
grants. Thus taking into account the effect of misclassification the
real excess requiring regularisation by Parliament works out to
Rs. 10.03, 79.527 i.e. 3.87 per cent over the final grant.

(v) Grant No. 7—Working Expenses—Repairs and Muaintenance ‘o;f
- Plant and Equipment

Voted Rs.
Original Grant . . . . . : . . 5 . : 1,24,-73,89,000
Supplementary Grant . ; : : 5 : : : . 3,94,64,0co
Total sanctioned Grant . ; 5 : 8 5 . o . 1,28,68,53,0c0
Actual Expenditure. . s 5 5 5 - . ’ . 1,34,43,51,181
Excess . . < 5 . . . : 3 . 5 . . -}5,74,98,131
Percentage ofexcess over the final grant . . ; : . : 4°47%

A Grant of Rs. 124.74 crores was obtained in the Budget. A
supplementary grant of Rs. 3.95 crores was obtained for increase
in the cost of materials and upward revision in the rates of dear-
ness allowance ete. :

- The excess of Rs. 5.75 crores was mainly due to more expendi-
ture towards cost of materials (Rs. 3.19 crores), more expenditure
under other expenses including adjustment of wages and material
on periodical overhaul (Rs. 2.13 crores) and aggregate of variations
under other heads (Rs. 0.43 crore). Of the total excess, the largest
excess—Rs. 1.78 crores: related: to Central Railway on aceount of
cost of material and other expenses.

There was a net effect of misclassifications to the extent ° of
Rs. 2.10,753 on account of expenditure relating to this grant, but
wrongly booked under other grant or vice versa. . Thus taking into
account. the effect of misclassifications, the real excess requiring
regularisation by Parliament works out to Rs. 5,77,08,884 ie. 4.48
per cent.
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(vi) Grant No. 9—Working Expenses—Operating Expenses—Traffic

Voted Rs.
Original Grant . . . : : 5 A E : 2,75,30,28,cco
Supplementary Grant 7:50,03,000
Total sanctioned Grant : 3 ; v : . ) g . 2,83,30,31,0
Actual Expenditure . s 5 8 2 7 5 s . . 2,89,87-,91,855
Excess . 1 ) ? 3 3 ? 5 : . ? C 6,57,60385.\
Percentage ofexcess over the final grant o : . : . : 2:32%

A Grant of Rs. 275.80 crores was obtained in the Budget. A
supplementary grant of Rs. 7.50 crores was obtained for upward
revision in the rates of dearness allowance and increase in cost of
materials- ete.

The excess of Rs. 6.58 crores occurred mainly due to more ex-
penditure under other expenses (Rs. 2.01 crores), more payment of
other allowances (Rs. 1.46 crores), contingent expenses (Rs. 1.19
crores), more contractual payments (Rs. 0.94 crore), cost of material
(Rs. 0.69 crore) and aggregate of variations wunder other heads
(Rs. 0.29 crore). Of the total excess, the largest excess-—Rs. 1.98
crores occurred on Central Railway on account of contingent

expenses (Rs. 0.59 crore), cost of material (Rs. 0.72 crore) and other
expenses (Rs. 0.44 crore). :

There was no misclassification under this grant and the excess
requiring_regularisation by Parliament works out to Rs. 6,57,60,855
i.e. the same as disclosed in the Appropriation Accounts.

e (vii) Grant No. 10—Working Expenses—Operating—Expenses—
Fuel y

Voted Rs.

Original Grant . 4,64,87,21,cc0

Supplementary Grant 34,77,22,000

Total Sanctioned Grant 4,99,64,43,cc0

Actual Expenditure 5,09,81,€0,524
Excess 10,17,17,524

Percentage of excess over the final grant 2:04%
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A Grant of Rs. 464.87 crores was obtained in the Budget. A
supplementary grant of Rs. 34.77 crores was obtained for more
expenditure on fuel including increase in the cost of H.SD. oil
and increase in the rate of Electricity tariff ete.

The excess of Rs. 10.17 crores was mainly due to more expendi-
ture towards cost of materials due to increase in prices (Rs. 5.84
crores), under other expenses (Rs. 479 ' crores), more contractual
payments (Rs. 0.59 crore) and partly offset by saving under other
allowances (Rs. 1.05 crores). Of the total excess, the largest excess—

Rs. 4.72 crores occurred on Central Railway on account of cost of
material and other expenses.

There were misclassifications for Rs. 6,35,840 on account of
expenditure relating to this grant but wrongly booked under other
grants. Thus, taking into account the effect of misclassifications the

real excess requring regularisation by Parliament works out to
Rs. 10,23,53,364 i.e. 2.04 per cent.

(viii) Grant No, 11—Working Expenses—Staff Welfare and

Amenities
Voted Rs.

Original Grant . 91,85,96,000
Supplementary Grant 9,86,000
Total Sanctioned Grant 91,95,82,000
Actual Expenditure . - 95,61,39,395
Excess 3,65,57,395
Percentage of excess over final grant . . X ; . . g 3.98%

A Grant of Rs. 91.86 crores was obtained in the Budget. A
supplementary grant of Rs. 0.10 crore was obtained for upward
revision in the rate of dearness allowance and more provision re-
quired for medical, health and welfare services etc.

The excess of Rs. 3.66 crores was mainly due to more contractual
payments (Rs. 1.92 crores), cost of materials (Rs. 1.04 crores)
and remaining excess (Rs. 0.70 crore) being under other heads. Of
the total excess the largest excess of Rs. 1.08 crores occurred on

Eastern Railway on account of cost of material and contractual
payments.
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There were misclassifications for Rs. 10,42/451 on account of
expenditure relating to other grants but wrongly booked under this
grant. Thus taking into account the effect of misclassifications, the
real excess requiring régularisation by Parliament works out to
Rs. 3,55,14,944 i.e. 3.86 per cent over the final grant.

(ix) .Grant No. 12—DMiscellaneous Working Expenses

Voted Rs.
Original Grant 1,27,37,07,000
Supplementary Grant 5,70,92,000
Total Sanctioned Grant 1,33,07,99,000
Actual Expenditure . . . 1,41,26,22,889
Excess . 5 SRS A . < . s 8,18,23,889
Percentage excess over final grant : . & . . 4 . 6.15%

A Grant of Rs. 127.37 crores was obtained in the Budget. A
supplementary grant of Rs. 5.71 crores was obtained on account
of more provision required for missing coal wagons, upward
revision in the rate of dearness allowance, adjustment of arrear
debits from State Government for Order Police and under suspense
and other heads.

The excess of Rs. 8.18 crores occurred mainly due to more
adjustments under suspense (Rs. 4.21 crores), more expenditure
under other expenses (Rs. 1.67 crores), more cost of materials
(Rs. 1.54 crores), more dearness allowance (Rs.. 0.58 crore) and
aggregate of variations under other ‘heads (Rs. 0.18 crore). The
major excess under Suspense (Rs. 4.21 crores) was due mainly to
more liquidation of liabilities under Demands Payable (Rs. 2.06
crores) and fluctuation in adjustment of miscellaneous transactions
(such as rents, taxes, incidental charges on imported stores etc.)
passing through this head (Rs. 2.15 crores). Of the total excess,
the largest ‘excess occurred under Southern Railway under ‘Sus-
pense’ (Rs. 1.72 crores). This amount includes an adjustment
under ‘Demands Payable’ (Rs. 1.29 crores) and was due to revenue

liabilities to be discharged after 31 March, 1981 being adjusted in
the 1980-81 accounts.

The net effect of misclassifications was Rs. 7,02,686 on account of
expenditure booked under other grants instead of this grant or
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vice versa. Thus taking into account the effect of misclassifications,
the real excess requiring regularisation by Parliament works out
to Rs. 8,25,26,575 7.e. 6.20 per cent over the final grant.

(x) Grant No. 13—Provident Fund, Pension and other Retirement

Benefits
Voted Rs.
Original Grant . 5 . 5 3 5 . 5 : : . 1,05,20,76,000
Supplementary Grant . . . . 5 5 3 5 . 6,52,17,000
Total Sanctioned Grant . ey . . - . ; . 1,11,72,93,000
Actual Expenditure . g g 0 S ; oy s : . 1,22;30,83,209
Excess . s : A : 5 s 3 5 : . ; 10,57,90,209
Percentage of cxcess over final grant . . . . ; . 5 9:47%

A Grant of Rs. 105.21 crores was obtained in the Budget. A
supplementary grant of Rs. 6.52 crores was obtained for more pay-
ment of death-cum-Retirement Gratuity, Commuted Pension etc.

The excess of Rs. 10.58 crores was mainky due to receipt of more
debits including arrear debits for' superannuation and retiring
pension (Rs. 5.06 crores), received from Civil Accounts Offices and
Banks, commuted pension (Rs. 456 crores), DCRG payments
(Rs. 1.20 crores) and debits on account of family pension: (Rs. 1.12
crores), partly offset by saving under other heads (Rs. 1.36 crores),
Of the total excess, Rs. 2.82 crores related to Western Railway on
account of debits for superannuation and retiring pension and
Rs. 2.30 crores related to Central Railway on account of debits for
commuted pension. Northeast Frontier and South Eastern Railways
accounted for a major excess of Rs. 2.37 crores on account cf receipt
of more debits under superannuation pension. South Central
Railway also accounted for an excess of Rs. 1.20 crores on account
of superannuation and commuted pensions. :

There was no misclassification under this grant and the excess,
requiring regularisation by Parliament works out to Rs. 10,57,90,209
i.e. the same as disclosed in the Appropriation Accounts.
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(xi) Grant No. 16—Assets-Acquisitions, Construction and
) Replacement
Voted Rs.
Original Grant . 18,27,72,24,000
Supplementary Grant 1,31,26,94,00
Total Sanctioned Grant 19,58,99,18,000
Actual Expenditure . 21,40,40,61,99
Excess 1,81,41, 43,991
Percentage of excess over final grant . ¢ : 2 : : 2 9.26%

A -Grant of Rs. 1827.72 crores was obtained in the Budget. A
supplementary grant of Rs. 131.27 crores was obtained mainly -
under inventories .e. Suspense heads, works, Electrification Project,

MTPs etc.
The excess of Rs. 181.41 crores was mainly under the following
plan heads:
(1) Stores Suspense: Excess of Rs. 81.12 crores was mainly

(2)

(3)

due to purchase of more stores, and escalation in prices of
stores, coal and HSD oil. The largest excess occurred on
Eastern (Rs. 17.49 crores) followed by Western (Rs. 14.21
crores), South Eastern (Rs. 13.18 crores), Northern

(Rs. 13.07 crores) and Southern (Rs. 7.87 crores)
Railways.

Manufacture Suspense: Excess of Rs. 27.13 was due to
morc outturn and less clearance of items to final heads,
and more payments dearness allowance . and other
allowances) to shop labour and direct purchase of
materials. The largest excess (Rs. 9/65 crores) occur-
red on. Central Railway followed by Northern (Rs. 4.83
crores), Bastern (Rs. 4.25 crores) and Southern (Rs. 4.04
crores) Railways.

Track Renewals: Excess of Rs. 23.36 crores was due to
more procurement of materials including imported rails
at higher cost and accelerated progress of works. The
largest excess occurred on Southern Railway (Rs. 5.32
crores) .
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(4) Miscellaneous advances: Excess of Rs, 12.25 crores under
this plan head was due mainly to more issue of stores for
manufacture operations and fabrication. The largest
excess was in the Diesel Locomotives Works (DLW)
(Rs. 6.40 crores) followed by the South Eastern Railway
(Rs. 1.70 crores).

(5) Rolling Stock: Excess of Rs. 12.44 crores was due to pro-
curement of more bulk order items such as rolling stock
and components arranged by the Railway Board under
contracts concluded by them to meet the requirements of .
the Railways on replacement and Capital Account.

The net effect of misclassifications was Rs. 29,93,217 on account
of expenditure relating to this grant, but wrongly booked . under
other grants or vice versa. Thus taking into account the
effect of misclassifications, the real excess requiring regularisation
. by Parliament works out to Rs. 181,71,37,208 i.e. 9.27 per cent over
the final grant.

2. In the circumstances explained above, the exéess in the above
grants may kindly be recommended for regularisation by Parlia-
ment under Article 115 of the Constitution of India.

3. It may be submitted that every care is taken (a) to assess the
expenditure under various grants/ appropriations as precisely as
possible and (b) to obtain supplementary allotments, where neces-
sary, so that the excesses are avoided to the maximum extent
possible,

4. This has been seen by Audit.”

2.58 It is seen from the Explanatory Note (s) that there have
been misclassifications of expenditure or erroneous adjustments
between different grants in 9 cases out of the 11 Grants administered
by the Ministry of Railways wherein excess expenditure is sought
to be regularised. Noticing a similar disconcerting feature in the
Appropriation Accounts for the year 1979-80, wherein misclassifica-
tion had occurred in 5 Grants and 1 Appropriations, the Public
Accounts Committee (1981-82) had, in paragraph 2.7 of their 57th
Report (Seventh Lok Sabha) commented as under:

“Another disconcerting feature noticed by the Committee is
the extent of misclassification of expenditure in the com-
pilation of accounts, specially of the Railways, during the
year under review. There have been mis-classifications
of expenditure or erroneous adjustments in 5 Grants and
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1 Appropriation out of 6 Grants and 1 Appropriation
administered out of 6 Grants and 1 Appropriation admin-
istered by the Ministry of Railways wherein excess
expenditure is sought to be regularised. Taking a serious
view of the recurrence of mis-classifications, the Public
Accounts Committee (1978-79) had, in paragraph 2.18 and
2.19 of their 87th Report (Sixth Lok Sabha) desired that
positive instructions should be issued by the Railway
Administration to the effect that effective reconciliation of
subsidiary books with general books should be attended
to promptly, every month, so that rectification of erro-
neous adjustments and/or mis-classifications, if any, de-
tected is effected in time, thereby eliminating altogether
chances of such mis-classifications. Pursuant to the above
recommendation of the Committee, the Ministry of Rail-
ways had issued a further directive on the subject on
27-1-1979 to the General Managers, All India Railways,
including Production Units and Chief = Administrative
Offices, Metropolitan Transport Projects, for carrying out
review of expenditure and effective reconciliation of
books from month to month. It seems that the instruc-
tions issued have not had the desired effect in that there
has been further deterioration in the position as witnessed
in the Appropriation Accounts for the year 1979-80. The
Committee, therefore, desire that a thorough scrutiny of
the reasons therefor should be undertaken promptly and
staff responsibility invariably fixed for the failure with a
view to taking appropriate action. They would also like
to reiterate the recommendation contained in paragraph
2.10 of their 24th Report (Seventh Lok Sabha) that suita-
ble remedial measures should be tpken to ensure that
reconciliation of expenditure figures was conducted meti-
culously and annual certificates of reconciliation were
furnished by the Financial Advisers after careful
scrutiny so that mis-classifications, if any. were detected
well in time and rectified.”

2.59 In their action taken note dated 21/23 April, 1982, the Min-
istry of Railways (Railway Board) stated as follows: ‘

“The recommendations of the Public Accounts Committee
have been noted. In this connection, it is submitted that
necessary further instructions to the railways/units have
been issued vide this Ministry’s No.” 80APP/7-2/70-80
Para 2.7  dated =16-10-8 L2050 Siigsinda s s S Rssn i iv s o
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2.60 Only a year ago, the Committee had expressed concern over
the extent of deterioration in the position of overall excesses as dis-
closed in the Appropriation Accounts (Railways). The aggregate
amount of excess expenditure during the year 1980-81 was Rs. 247.29
crores. It is the highest during the past decade and seven times
more than in the previous year. The Committee are constrained to
record their displeasure over the deteriorating position. This
should be a matter of serious concern to Government.

2.61 An analysis of the reasons for excess expenditure over
authorised allocations as disclosed in the [Railways Appropriation
Accounts indicates once again that defective estimation of require-
ments of funds, lack of proper and timely review and monitoring of
the progress of expenditure, failure to anticipate properly and
provide fully for ‘“contractual payments” have contributed to most
of the excesses expenditure. Deploring this tendency, the Commit-
tee had, in paragraph 2.40 of their 57th Report (7th Lok Sabha)
observed that “that this should be so despite the repeated com-
ments by the Committee and the oft-repeated assurances held out
by the Railway ‘Administration, is indicative of the fact that effec-
tive steps were not taken to check recurrence of such types of excess
expenditure.” Had the Railway administration exercised stricter
budgetary discipline by effectively monitoring supplies and the pro-
vision made therefor, the Committee are positive that excesses
could have been avoided to a great extent. The Committee expect
that greater care would be exercised in future through close watch
over the flow of expenditure and better anticipation of require-
nments for making timely additional provision at least at the Revised
Estimates stage.

2.62 The Committee note that “additional dearness allowance,
increase in salaries and wages and other allowances” contributed to
excesses in Grants Nos. 3,45,6,9 and 12. As there is normally no
element of uncertainly or unforseability in the expenditure on pay
and allowances, there should be hardly any excess on this account.
This has been repeatedly emphasised by the Committee in the past.*

*1. gist Report (4th Lok Sabha), paragraph 2.73

2. 8grd Report (4th Lok Sabha), paragraph 2.9

3. 123rd Report (4th Lok Sabha), paragaraph 2.53

4. 227th Report (5th Lok Sabha), paragraph 2.48

5. 38th Report (6th Lok Sabha), paragraph 2.19. 2.65 & 2.66
6. 87th Report (6th Lok Sabha), paragraph 2.32

7. 1st Report (7th Lok Sabha), paragraph 2.45

8. 24th Report (7th Lok Sabha), paragraph 2.35

9. 57th Report (7th Lok Sabha), paragraph 2.4r
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2.63 The Committee also note that an excess of Rs. 10.58 crores
occurred under Grant No. 13—‘Provident Fund, Pension and other
retirement benefits’ owing chiefly to more payment of Death-cum-
Retirement Gratuity and receipt of heavier debits from the Account-
ants General for pensionary charges etc. The excess represents 9.47
per cent of the authorised allocation. The Grant relating to Pen-
sionary Charges—Pension Fund had been exceeded for three years in
succession from 1976-77 to 1978-79 and the excess during 1978-79 was
of the tune of Rs. 7.16 crores.

2.64 While some variation between the estimates and actuals is
understandable on account of pensionary charges, the Committee are
positive that large variations as had occurred in the Grants admin-
istered by the Ministry of Railways, were hardly justified. The
Committee are convinced that the efforts made in the past to restrict
expenditure within the budget allocation and to keep variations te
the minimuin possible extent have failed to yield the desired results.
The Committee desire that a detailed review of the existing arrange-
ments should be undertaken by the Ministry of Railways in consul-
tation with the Ministry of Finance with a view to removing the
inherent defects in the existing budgetary control system on the
Railways.

2.65.Referring to the large scale misclassification of expenditure
in the grants administered by the Ministry of Railways, the commit-
tee had in paragraph 2.7 (SL No. 3) of their 57th Report (Seventh
Lok Sabha) pointed out that instructions issued by the Ministry
have not had the desired effect in so far as there had besn further
deterioration in the position as witnessed in the Appropriation Ac-
counts for the year 1979-80. .The Committee (1981-82) had therefore,
inter alia desired that a thorouigh scrutiny of the reasons for mis-
classification should be undertaken promptly and staff responsibility
invariably fixed for failures. While taking note of the above recom-
mendations. the Ministry of Railways have issued further instructions
to the Railways/Units vide their letter No. 80/APP/7-2/79-80 dated
16-10-1981. -

2.66 T Committee find it disconcerting that during .the year
under review viz., 1980-81, out of the 11 Grants wherein excess
exipenditure is sought to be regularised, there have been misclassi-
fications of expenditure .in 9 Grants involving an aggregate
amount of Rs. 92.76 lakhs. The Committee are led to conclude that
the repetitive instructions issued by the Ministry have failed to goad
the Railways Production Units and Metropolitan Transport Projects
to tackle the problem of misclassifications of expenditure or erroneous
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adjustments. It seems that effective reconciliation of subsidiary
books with general books is not being attended to promptly and from
month to month for rectification of errors. The Committee also find
that in the Explanatory notes furnished to them, the Ministry have
not adduced any grounds for recurrence of such large dcale misclassi-
fications or the measures contemplated to obviate the same in future.
It is obvious that either the procedure prescribed for prompt reconci-
liation of expenditure figures is imperfect or the supervisory and
other officers have failed to exercise effective control over the
accounts. - The Committee would like to have a further explanation
for such repeated lapses. They would also like to reiterate the earlier
recommendation that a thorough scrutiny of the reasong for large
scale misclassifications should be undertaken soon after their occur-
rence and staff responsibility invariably fixed for the failure with a
view to taking appropriate action. The Committee should be apprised
of the specific steps taken to avoid recurrence of such patent errors.

2.67 Subject to the observations contained in the preceding para-
graphs of the Report, the Committee recommend that the expenditure
referred to in paragraph 2.1 of this Report be regularised in the
manner prescribed in Article 115 (1) (b) of the Constitution of India.



CHAPTER III

Review of Action Taken by Government on the Recommendations

of the Public Accounts Committee contained in their 57th Report

(Seventh Lok Sabha) on Excesses over Voted Grants and Charged
Appropriations for the year 1979-80

3.1 The 57th Report (Seventh Lok Sahha) of the Public Accounts
Committee on Excesses over Voted Grants and Charged Appropria-
tions (Civil), (Defence Services), (Posts and Telegraphs) and (Rail-
ways) or the year 1979-80 was presented to Lok Sabha on 28 August,
1981. Action Taken Notes on all the 21 recommendations or observa-
tions containtd in the Report have been urnishtd by the concerned
Ministries or Departments. Two of the recommendattions (viz.,, SL
Nos. 1 and 2 (Paras 2.5 and 2.6) conctrned more than one Ministry.

3.2. The Action Taken Notes received from Government have
been broadly categorised as follows:

(i) Recommendations or observations that have been accepted
by Government.

1-6, 10, 12-13, 15-18, 20 and 21.

(ii) Recommendations or observations which the Committee do
not desire to pursue in view of the replies received from
Government.

8, 9, 11 and 14.

(iii) Recommendations or observations replies to which have
not been accepted by the Committee and which require re-
iteration.

Nil.
(iv) Recommendations or ohservations in respect of which

Government have furnished interim replies.
7 and 19.

3.3.The Committee hope that final replies in regard to the recom-
mendations to which only interim replies have been furnished will
be furnished to them after getting the same vetted by Audit.

3.4 In accordance with the time schedule prescribed by the
Committee in their 5th Report (4th Lok Sabha), notes on the Action
Taken by Government on the recommendations or observations con-

65
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tained in the Committee’s 57th Report were required to be furnish-
ed by 27 February, 1982. An analysis of the receipt of Action Taken
Notes (in some cases from more than one Ministry), however dis-
closes the following position:

Ministry responsible
for delay
(1) Number of Notes received by due date : s : SRR
(ii) Number of Notes received by extended time o : A8
(iii) Number of Notes received after 30-4-82 . ; : . 4 Defence (S.No. g

and 12) Communi-
cations (P&T Boa-
rd) (S.No.2and 14.)

3.5 The Committee have been commenting upon aveidable delays
in the receipt of Action Taken Notes. While 21 notes were received
by the due date i.e. 27 February, 1982, and 8 notes within the ex-
tended time viz. 21-4-82 from the Ministry of Railways, 2 notes each
pertaining to the Ministries of Defence and Communications were
received after the extended peviod viz., 21-4-82. Since the delayed
submission of Action Taken Notes by the Ministries upseis the sche-
dule of finalisation of Action Taken Report by the Committee, they
would once again like to stress the need to ensure strict adherence
to the prescribed time schedule.

3.6 Arrangements for monitoring and control of Defence Expenditure

In paragraph 2.31 and 2.32 of their 57th Report (Seventh Lok
Sabha), the Committee had recommended that:

“The Committee note from the foregoing paragraph that out
of total, excess amounting to Rs. 140.85 crores, Rs. 86.47
crores of excess have been contributed by the two grants
of the Ministry of Defence. This constitutes about 61 per
cent of the total excesses. This reflects badly on the bud-
getary control of the Ministry of Defence. The Commit-
tee further note that excess of about Rs. 70 crores arose
mainly under purchase of materials and stores ‘due to
stores supplies materialising earlier than anticipated. The
Committee feel that the aforesaid excess could have been
avoided if there had been effective monitoring of supplies
and provision made therefor. The Committee would re-
commend that the Works Study Group within the Minis-
try of Defence should go into the system of regulating the
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work of supplies, their receipts and their adequate financial
provisioning in the budget and submit their report in this
regard by December, 1981’.

The Committee observe that for a closer concurrent scrutiny
of the expenditure of the Ministry of Defence a suitable

machinery should be evolved.”

3.7 In their Action Taken Notes dated 5-2-82 and 12-5-82, the
Ministry of Defence have stated as follows:

2.31 “As desired by the Committee the Works Study Group
within the Ministry of Defence had undertaken a study of
the system of regulating the work of supplies their receipts
and their adequate financial provisioning in the budget.
The work Study Group which was constituted on 17-10-1981
submitted their report on 27-3-1982. A copy of the report
submitted by the Group is enclosed.*

=
-

2.32 The existing arrangements for the monitoring and control
of Defence expenditure have been reviewed in consultation
with the Ministry of Finance (Defence). The Ministry is
of the view that there is no apparent shortcoming in the
procedures laid down in this regard. The Ministry of
Finance (Defence Division) also share this view.

The problem basically relates to the effective implementation
of the existing instructions relating to the framing of the
estimates on a realistic assessment of the requirement and
for the exercise of a close and constant watch on the
trend of expenditure with reference to the sanctioned
provisions. Instructions have been issued to the various
controlling authorities reiterating the need for exercising
effective control over expenditure and indicating some of
the important aspects requiring their particular attention.
A copy of the instructions issued is enclosed”.*

3.8. Although in the classification of the replies given in Chapter
IXI, parvagraphs 2.31 and 2.32 have been included among the recom-
mendations which have been accepted by ithe Government, the
Committee would like to point out that the desired improvements
are not reflected in the Appropriation Accounts (Defence Services)

*Reproduced elsewhere in the Report. (cf. Appendix XVIIT).
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1980-81. The Committee would therefore like to be apprised of the
specific steps taken to secure implementation of the instructions in
this behalf by the organisations concerned.

NEW DELHI; SATISH AGARWAL

October 1, 1982 — Chairman,
Asvina 9, 1904 (Saka). Public Accounts Committee.
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MINUTES OF THE SITTING OF THE PUBLIC ACCOUNTS

COMMITTEE HELD ON 25-9-1982 (A.N.)

The Public Accounts Committee sat on 25 September, 1982 in
Committee Room No. 50, First Floor, Parliament House, New Delhi
from 1500 to 1700 hrs. The following were present:
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PRESENT
SHRI SATISH AGARWAL—Chairman

MEMBERS

. Shrimati Vidyavati Chaturvedi
. Shri G. L. Dogra

Shri Bhiku Ram Jain
Shri Mahavir Prasad

. Shri Sunil Maitra
. Shri Dhanik Lal Mandal

Shri Harish Rawat
Shri Ram Singh Yadav

. Smt. Pratibha Singh

. Shri Syed Rehmat Ali

. Shri B. Satyanarayan Reddy
. Shri Nirmal Chatterjee

REPRESENTATIVES OF THE OFFICE OF THE
COMPTROLLER AND AUDITOR GENERAL OF INDIA

Shri P. P. Dhir, Additional Deputy Comptroller & Auditor
General of India (Railways)

Shri R. K. Chandrasekharan, Additional Deputy Comptroller
& Auditor General of India (R)

Shri L. P. Khanna, Director of Audit, P&T

Shri M. M. Mehta, Director of Audit, Central Revenues
Shri G N. Pathak, Director of Audit, Defence Services
Shri G. R. Sood, Joint Director (Reports)

Shri R. S. Gupta, Joint Director, Defence Services

Shri K. H. Chhaya, Joint Director (Railways)
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SECRETARIAT
1. Shri K. C. Rastogi—Chief Financial Committee Officer
2. Shri K. K. Sharma—~Senior Financial Committee Officer

2. The Committee took up for consideration the draft 121st Report
on Excesses over Voted Grants and Charged Appropriations (1980-81)
and on the action taken by Government on the recommendations of
the Committee contained in their 57th Report (7th Lok Sabha) on
Excesses over Voted Grants and Charged Appropriations for the
year 1979-80, and . adopted the same with certain modifications/
amendments as shown in the Annexure, The Committee authorised
the Chairman to incorporate in the Report, certain other minor
modifications/amendments arising out of factual verification of the
same by respective Audit.

£l s £ ®

The Committee then adjourned.



ANNEXURE

List of madifications/famendments made by the Public Accounts Commitlce, in theiy
1215t Report on Excess Expenditure (1980-81).

Page

17
19

36

59
63

64

68

68
84
85
86

91
94

Para
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‘50

2:58
260

261

35

3-8

Line

18

18-19

9-10

11-13

12

22

last

4

Modifications | Amendments

For Read
awaited “audited”’

Delete ‘recorded’ after ‘highest’
Delete ‘provided’ after ‘outlay’

Add ‘alsa’ before ‘due’

“But for savings under *‘But for savings to the
certain heads.” tune of Rs. 149 crorcs
in Revenue Scction

(Voted), Rs. 3-43

crores in Capital Sec-

tion ( Voted ) and Rs.

1-38 crores in Capital

Section
(Charged)”.
thereagainst therefor
‘They are also -pesitive “Similarly’ the”

that’

““Delete the sentence  ““That this was not dope is”
regrettable’.

Delete *however’ after ‘have’

‘critically ‘“examined critically

gone inta and more seriously
take such than hitherto so as
steps as.’ to take necessary

steps that’.
Delete the last sentence in this para
Add “was’ befere ‘of’
in that _ in sofar as
Add “and staff responsibility
invariably fixed for the

failure with a view to taking’’

and
Delete “for’ befare ‘appro-
priate action.’

Add ‘time’ bzfore ‘schedule’

‘has’ ‘have’
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APPENDICES I TO XVII
(Vide Paragraph 1.3 of the Report)

Explanatory Notes received from various Ministries/Departments
on the Excesses over Voted Grants and Charged Appropriations
disclosed in the Appropriation Accounts for the year 1980-81.
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APPENDIX I
MINISTRY OF COMMERCE

Grant No. 11—Ministry of Commerce

Revenue Section (Voted) Rupees

Original Grant . . . . : - ; g 3 5 1,65,91,000
Supplementary Grant . : 0 " 5 : . ! ¥ 12,26,000
Final Grant, . e " 3 . 5 . : : = 3 1,78,1%7,000
Actual Expenditure S : . . . ! : = 3 1,79,30,892
Excess . : . ; ; ) ; : : s ¢ ©o1,13,982

2. This Grant accommodates expenditure of the Secretariat of the
Department of Commerce and Department of Textiles of the Minis-
try of Commerce, The original provision of Rs. 165.91 lakhs was
augumented to Rs. 178.17 lakhs by a Supplementary Grant of Rs. 12.26
lakhs obtained in March, 1981. The actual expenditure amounted to
Rs. 1,79,30,982 resulting in an excess of Rs. 1,13,982.

3. The excess was mainly due to increased expenditure of Rs, 2.89
lakhs over and above the budget provision of Rs. 16.08 lakhs under
the head ‘Travel expenses’ in respect of both the Departments. The
excess occurred due to adjustment of debits received after the close
of the financial year from Missions abroad in respect of travel
expenses of the Ministry’s officials while on tour abroad in connec-
tion with export promotion activities and attending international
meetings. The excess was partly met out of savings within the grant
leaving an uncovered excess of Rs. 1,13,982,

4. To avoid such excess and to have an effective control over the
expenditure, a control register is being maintained for record of
expenditure on tours abrpad on the basis of sanctions issued by
various Divisions in the Ministry. In addition, the portion of budget
provision meant for travel expenses abroad will be kept separate to
enable a strict control on expenditure on foreign tours. Moreover,
to accommodate the debits expected to be received from the Ministry
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of External Affairs, a portion of the provision has been exclusively
earmarked. '

5. In the circumstances explained above, the excess which works
out to only 0.6 per cent of the sanctioned Grant, may kindly be
recommended for regularisation by Parliament under Article 115 (1)
(b) of the Constitution.

6. This note has been vetted by Audit.



+ APPENDIX II
MINISTRY OF FINANCE
{Department of Economic Affairs)

Grant No. 38—Currency, Coinage and Mint

"Revenue Section (Voted) Rupees

‘Original Grant 44,51,30,000

Supplementary Grant
Final Grant . 44,51,30,000

Acutal Expenditure 44,64,56,333

Excess . 3,26,333

Against the original Grant of Rs. 44,51, 30,000, the actual expendi-
ture amounted to Rs. 44,5456,333 resulting in an excess of Rs, 3,26,333.

2. This excess, which was the net result of excesses and savings
wunder various sub-heads in the Grant, mainly occurred under sub-
head ‘A.3(3)—Other Expenditure’ relating to the Security Paper
Mill, Hoshangabad. The additional expenditure under this sub-head,
which amounted to Rs. 78.32 lakhs over the sanctioned grant of
Rs. 225 lakhs, was mainly due to payment of railway freight charges
at an enhanced rate, from a retrospective date, on consignments of
security paper and larger payments of excise duties on security paper
as a result of an upward revision in the rates, etc. Additional funds
to meet these increases were provided by reappropriation of savings
.anticipated under other heads in the grant and these were adequate
4o cover the expenditure of the Security Paper Mill.

3. Despite the above, the excess under the Grant as a whole arose
because under certain sub-heads, mainly ‘A.4(1)—Loss on destruc-
tion of withdrawn Coins’, the actual expenditure exceeded the final
grant.

- 4. The original grant of Rs. 1 crore under the sub-head ‘A4(1)—
* Loss on destruction of withdrawn Coins’ was augmented by
Rs. 17,20,000/- at the final grant stage. The actual expenditure,
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however, amounted to Rs, 1,21,58,998 resulting in an excess of:
Rs. 4,38,998. Taking into account savings under icertain other
" sub-heads, the net excess under the Grant amounted to Rs. 3,26,333..

5. The difference between the face value of uncurrent and with~
drawn coins received by the Mints from the Banks and Treasuries.
and the metal value thereof and the lossgs sustained in the process
of coinage are accounted for under the sub-head ‘A.4(1)’. While.
working out the final requirement of funds under the sub-head, the
debits pertaining to February and March 1981 could not be assessed.
very accurately. There were also some wrong adjustments in
accounts which vitiated the estimate of final requirements of funds
under this sub-head and these came to light after the close of the
year and were corrected in March (Final) accounts.

6. The General Managers of the Mints and Presses have been
instructed to ensure that such lapses do not recur. They have also
been directed to ensure financial discipline, proper estimation of
requirements of funds, proper and timely review of the progress of
expenditure and proper classifications and adjustments.

7. The excess of Rs. 3,26,333 which is about 0.07 per cent of the
total Grant may kindly be recommended for regularisation by the
Parliament under article 115(1) (b) of the Constitution of India.

This note has been vetted by Audit.



APPENDIX III
MINISTRY OF FINANCE

(Department of Economic Affairs)

Grant Nlpo. 39—Pensions

Revenue Section (Voted) Rupees

Original Grant 5 5 - g . . 5 . s L 67,23,96,000
Supplementary Grant . 3 4 L . A ¢ ? o 11,33,00,000
Final Grant . . 3 . . 3 s 5 s S ‘ 78,56,96,0-00
Actual Explcndi(urc . . . . . . . 5 . 84,32,05,752
Excess . . . . . . . . . . 5 5 5,76,09,752

2. The original prov.sion of Rs. 67,23,96,000 was enhanced: te
Rs. 78,56,96,000 by a Supplementary Grant of Rs, 11,33,00,000 obtain-
ed in March, 1981. As against this, the actual expenditure amounted
to Rs. 84,32,05,752 resulting in an excess of Rs. 5,75,09,752.

3. The bulk of the excess was due to payment of pensionary bene-
fits in respect of those who, unfortunately, died while in service and
those who were compulsorily retired or who sought voluntary retire-
ment. The incidence of expenditure on this account alone during
the year was Rs. 4.89 crores. The balance of the excess was due to
larger expenditure than anticipated, owing to liberalisation of pen-
sionary benefits, e.g. grant of several instalments of relief in pension,
the incidence of which could not be estimated accurated at the time
of Budget. It may be reiterated that while the Grant is controlled
by the Ministry of Finance, pension payments are made through &
large number of treasuries spread all over the country (rendering
account to the Accountants General), the public sector banks and
the Pay and Accounts Offices under the departmentalised account<
ing set up. The estimates drawn up by this Ministry are based on
those furnished by the Accountants General/Directors of Audit, and
the Pay and Accounts Offices. i

4 Pursuant to the observations of the Public Accounts Committee
contained in para 2.17 of their 57th Report (Seventh Lok Sabha},
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instructions have been issued in October-December, 1981 to all Con-
irollers of Accounts, Directors of Audit/Accountants General (copies
enclosed) to frame the estimates in respect of pension payments, in
a more precise and realistic manner, to avoid such excesses in
future. If is hoped that the position would improve in future years.

5. In view of the circumstances explained above, the excess of
Rs. 5,75,09,752 may kindly be recommended for regularisation by
Parliament under article 115(1) (b) of the Constitution of India.

6. "This note has been seen by Audit.

Copy of letter No. F. 4(8)-B(D)/81 dated 26 October, 1981 from
the Ministry of Finance (Department of Economic Affairs) - to all
Chief Controllers/Controllers of Accounts.

SUBJECT: —57th Report of the Public Accounts Committee.

I am directed to state that the following observations have been
made by the Public Accounts Committee in their 57th Report (7th

Lok Sabha) on excess in the voted portion of Grant No. 39—Pensions
for the year 1979-80: —

“The Committee note that during 1979-80, excess expenditure

of Rs. 413.92 lakhs had been incurfed under Grant No. 39—

Pensions, controlled by the Department of Economic

Affairs, against the final grant of Rs. 6001.30 lakhs, which

works out to 6.89 per cent of the provision. This excess

occurred mainly on account of commuted value of pensions,

gratuities and payments under the Central Government

Employees’ Insurance Scheme. The Committee are in-

formed that the excesses were largely du to liberalisation

of pensionary benefits and a larger number of cases of

voluntary retirements and cases of death of employees

while in service. They are of the view that most of the

above factors and particularly the effect of liberalisation of

pensionary benefits could normally have been foreseen

with some precision and provided for in the budget esti-

mates before the close of the financial year. Similarly, there

is always a time-lag between the notice seeking voluntary

retirement and the date of actual retirement or between

the finalisation of applications for commutation and the

drawal of commuted value of pension by those pensioners

who opt for it. Therefore, the magnitude of entitlements

should be ascertainable in respect of such factors The

L Committee consider that with better concurrent control

e over expenditure, the excess to the tune of Rs 4.14 crores
could have been avoided to a large extent.”

<
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2. Consolidated estimates under the ‘Pensions’ Grant are received
by the Budget Division of the Ministry of Finance from the Con-
troller of Accounts, Ministry of Finance (Department of Economic
Affa’rs) for the entire Departmentalised Accounting Units. These
estimates are largely based on the past actuals, the current trend
of actuals and the latest known information, In view of the excesses.
that have persistently occurred in the ‘Pensions’ Grant, the need for
a more accurate estimation is imperative. I am, therefore, to
request you kindly to take suitable steps in the light of the PAC’s

observations so that such excesses in the Grant could be avoided:
in future. ‘

3. The provision of funds relating to your circle as incorporated
in the 'Demand is communicated to your office by the Controller of
Accounts, Ministry of Finance (Department of Economic Affairs).
The flow of expenditure may kindly be watched against the sanc-
tioned provision, and where the expenditure is likely to. exceed. tha
sanctiond provision, timely steps may kindly be taken to secure
additional funds from this Ministry through the Controller of Ac-
counts, Department of Economic Affairs.

4. The receipt of this letter may kindly'be acknowledged,

A

Copy of letter No. F. 4(8)-B(D)/81 dated 23 November, 198%
from the Ministry of Finance (Department of Economic Affairs) to -
all Chief Controllers/Controllers of Accounts.

Subject: 57th Report of the Public Accounts Committee (7th Lok
: Sabha) —Formulation of expenditure estimates in.respect
of the Grant “Pensions”.

Attention is invited to this Ministry’s O.M. of even number dated
the 26th October, 1981 on the subject referred to above. It is re-
quested that the following may be substituted for the 2nd sentence
of para 2 of the aforesaid Office Memorandum:—

“These estimates are largely based on the past actuals, the cur-
rent trend of actuals and the latest known position e.g. expenditure
that would be involved in settling during the year, the pensionary
benefits (including payments due under the Central Government
Employees’ Insurance Scheme), in respect of those:

(i) who have actually retired or who would be retiring during
the year (periodical statements of such cases are required
to be supplied to the Pay and Accounts Officers by the
concerned Ministry/Department); and
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(ii) who, unfortunately, died while in service,

faking due note of the fact that a vast majority of the pensioners
Ilow-a-days seek commutation of the maximum permissible amount
of pension.”

Copy forwarded to the Comptroller & Auditor General of India
in continuation of this Ministry’s endorsement of even number dated
26th October, 1981.

Tt is requested that similar instructions may also kindly be issued
fo the Pay and Accounts Officers of the Indian Audit and Accounts
Department.

Copy alongwith a copy of this Ministry’s O.M. dated 26th Octo-
ber, 1981 forwarded to the Controller General of Accounts, Ministry
of Finance, Departmnnt of Expenditure, Lok Nayak Bhavan New
Delhi-110003,

Copy of letter No. 2394-REP (c)/250-81 dated 10/16 December,
1981 from the Joint Director (R.C.), office of the Comptroller and
Auditor General of India to all Pay and Accounts officers of the
Indian Audit and Accounts Department and all Accountants General.

Sub: —57th Report of the Public Accounts Committee (7th Lok
Sabha) Formulation of expenditure estimates in respect
of the Grant ‘Pensions’,

A copy of the Ministry of Finance (Department of Economic
Affairs), New Delhi O.M. of even number dated 23-11-1981 on the
above subject addressed to all Chief Controllers/Comptrollers of
Accounts and copy endorsed to this office, is' sent herewith for in-
formation and guidance. It is requested that suitable steps in the
light of the PAC’s recommendations may please be taken so that
excesses in the ‘Grant could be avoided in future, The flow of ex-
penditure may please be watched against the sanctioned provision
and where the expenditure is likely to exceed the sanctioned provi-
sion, timely steps may kindly be taken to secure additional funds.

¥ 2. The receipt of this letter may be acknowledged.



3 ' APPENDIX IV
MINISTRY OF FINANCE
(Department of Economic Affairs)

Appropriation: Repayment of Debt,

Gapital Section (Charged) Rugees

Original Appropriation . 26988,23,54,000
Supplementary Appropriation . 15961,51,39,000
Final Appropriation 42949,74,93,000
Actual Expenditure 42057,55,78,407

Fxcess . 7,80,85,407

2. Against the final appropriation of Rs. 42949,74,93,000, the actual
-expenditure in this Appropriation amounted to Rs. 42957,55,78,407,

leaving an uncovered excess of Rs. 7,80,85,407, which requires to be
regularised. i

3. The excess is the net result of excesses and savings under the
various sub-heads of the Appropriation and occurred mainly under
the following sub-head: —

(Rupees in crores)

Sub-head Sanctioned  Actual Lxcess
provision Expenditure
AA. 2. Treasury Bills . 6 5 i 41961-51 42007-43  (+)45°92

Budget for 1980-81 included a provision of Rs. 26,000 crores for
discharge of treasury bills,. Owing to larger investments by com-
‘mercial banks etc. than anticipated, a supplementary appropriation
of Rs. 12200 crores was obtained in December, 1980 taking the sanc-
‘tioned provision to Rs. 38200 crores. Even this proved to be inade-
quate and at the Revised estimate stage, the requirement was esti-
mated at Rs. 42,000 crores. At that stage savings to the extent of
Rs. 38.49 crores were also anticipated under certain other sub-heads,
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The supplementary appropriation in March; 1981 was; therefore;.
restricted to Rs. 3761.51 crores. The fact that the estimated require--
ment for discharge of treasury bills was Rs. 42,000 crores and that
the supplementary appropriation was being obtained for a smaller
amount on account of anticipated savings under other sub-heads was
specifically mentioned while obtaining the supplementary appro--
priation in March, 1981 vide page 39 of the second supplementary

demands for grants for expenditure of the Central Government
(March, 1981).

At the stage of final grant towards the close of the year, further
savings were anticipated under other sub-heads and hence a sum
of Rs. 51.82 crores was reappropriated to the sub-head AA, 2 Trea-
sury Bills. The total appropriation under the sub-head amounted
to Rs. 4201333 crores. The actual expenditure amounted to

Rs. 42007.43 crores which is well within the total appropriation for
this sub-head.

The final excess under the Appropriation “Repayment of Debt”,
however, arose because, of an omission while estimating the savings
available under the sub-head “AA.4(2) International Monetary"
Fund”. Budget for 1980-81 included a provision of Rs. 60 crores
under this sub-head for meeting encashment of rupee securities
isued to IMF. During the year there were three encashments
amounting to Rs. 41.30 crores. However, while estimating the fina}
requirement, one encashment amounting Rs. 28.60 crores was in-
advertently omitted and hence Rs. 47.30 crores was computed as
saving under the sub-head available for reappropriation to other
heads. This omission which led to the final excess in the Appropria-

tion is regretted. Steps have been taken to prevent recurrence of
such omissions in future.

Taking into account the excesses and savings in other sub-heads
the net excess in the Appropriation as'a whole worked out to
Rs. 17,80,85,407. This excess which is less than 0.09 per cent. of the:
total sanctioned provision for the Appropriation may kindly be

recommended for regularisation by Parliament under Article 115 (1)
(b) of the Constitution.

 This Note has been vetted by Audit.



APPENDIX V

MINISTRY OF HOME AFFAIRS
Grant No. 50—Police

Capital Section (Voted)

Rupees
Original Gran 9,89,00,000
Supplemeatary Grant
Final Grant . 9,89,00,000

Actual Exp anditure 10,22,57,960
Excess . 33,57,969

2. Against the sanctioned budget grant of Rs. 9,89 crores in the
capital section of the above Grant, the actual Expenditure was
Rs. 10,22,57,969 resulting in an uncovered excess of Rs. 33,57,969.

3. The excess occurred mainly under the schemes of “construc-
tion of Buildings for Assam Rifles and Construction of residential
accommodation for Assam Rifles”. The excess was mainly due to
abnormal rise in the cost of material and labour in the North
Eastern Region, where the actual cost of construction had gone up
by more than 20 per cent. The work sites being spread over far«
flung areas of the North Eastern Region, the progress reports on
the actual expenditure could not be received in time to assess the
additional requirements and take steps either to re-schedule the
works within the available funds or to obtain Supplementary Grant
for meeting the additional requirements of funds.

4, In the circumstances explained above, the excess of
Rs. 33,57,969 may kindly be recommended for regularisation by
Parliament under the Article 115(1) (b) of the Constitution.

5. This has been seen by Audit.
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MINISTRY OF HOME AFFAIRS

~APPENDIX VI

Grant No. 53—Delhi

Rupees

Revenve Section (Voted)
Qriginal Grant
Supilementary Grant
" Total Sanctioned Grant
Actual Expenditure
Excess .
" Capital Section (Voted)
‘Origin: | Grant
Supplementary Graat
Total Saactioned Grant .
Actual Expenditure
t Excess .
/ Capi}al Section (Charged)
+ Original Appropriation
Supplementary Appropriation .
" Total Sanctioned Appropriation
Actual Expenditure

Excess .

171,37,42,000
15,45,29,000
187,32,71,000
1m,§8,64,506
3,65,93,506

98,84,50,000

3,47,61,000
102,32,11,000
107,92,31,192

5,60,2¢,192

. 1,70,00,000

1,84,98,000 '
3,54 ,88,c00
6,01,98,404
2,46,95,494

Reveyne Seciton (Voted)

3,65,93,506

The original provision of Rs. 171,87,42,000 under Revenue Section

‘(Voted) was augmented by obtaining a supplementary Grant of
‘Rs. 15,45,29,000 in March, 1931. The Actual expenditure, however,
~amounted to Rs. 190,98,64,506 against the total sanctioned provision
-of Rs. 187,32,71,000 leaving an uncovered excess of Rs. 3,65,93,506
vwhich needs to be regularised.
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"The overall excess of Rs. 3,65,93,506 was the net wresult of
rexcesses and savings under the various heads in the Revenue
‘Section (Voted) of the Grants and occurred mainly under the
following head, for the reasons given thereunder:—

Major Head ‘259"
JA. 14-Public Works
7A. 14(6) Suspense (Rs. 5,27,12,219).

The cost of stores actually received during the years is initially
:adjusted under the ‘Suspense’ head and subsequently recovered
from the Works to which the stores are actually issued. The excess
.under the above head durng 1980-81 was due to cost escalation of
materials procured for Works connected with Asian Games, 1982
‘executed through various agencies, resulting in additional liabilities
which could not be anticipated and also due to adjustment of more
‘debits than anticipated received from other Agencies. A part of
the excess requiremenf was met by re-appropriation of savings
under other heads leaving an uncovered excess of Rs. 3,65,93,506.
‘However, to avoid recurrence of excess expenditure in future
instructions have been issued to the Delhi Administration. They
have also been asked to maintain strict financial discipline and

‘issue necessary fresh instructions in this regard to all the concerned
authorities.

‘Capital Section (Voted) Rs. 5,60,20,192

The original provision of Rs. 98,84,50,000 was augmented by
obtaining a Supplementary Grant of Rs. 3,47,61,000 in March, 1981.
The actual expenditure however, amounted to Rs. 1,07,92,31,192
against the total grant of Rs. 102,32,11,000, leaving an uncovered
-excess of Rs. 5,60,20,192 which needs to be regularised.

The overall excess of Rs. 5,60,20,192 was the net result of
‘excesses and savings 'under various heads of Capital Section

(Voted) and occurred mainly under the following heads for the’
‘reasons given thereunder: —

Major Head %33’

L CEI0- Capital Qutlay on Irrigation, Nav1gat10n Drainage and
‘Flood Control Projects.
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CC.10(2)-Drainage Projects Non Commercial

CC.10(2) (1)-Other Expenditure

CC.10(2) (3)-Suspense (Rs. 1,04,03,798)

The excess under this head was due to accelerated progress of

works, procurement of more material, purchase of more machines

and higher costs of materials, than anticipated. This head alsc

incorporates all inter-division transactions and it was difficult to

foresee the exact requirement on account of adjustment of such
transactions and provide for the same in time.

Major Head ‘537’
CC.11-Capital Outlay on Roads and Bridges -
CC.11(1)-District and other Roads (Rs.5,47,82,064)

The excess under this head was due to more expenditure on
Works connected with Asian Games, 1982, such as construction of
flyovers and widening of roads etc, as a result of accelerated
progress of the works and increase in the cost of materials.

A part of the excess requirement under the above heads was
met by re-appropriation of savings under other heads, leaving an
uncovered excess of Rs. 5,60,20,192.

Capital Section (Charged) Rs. 2,46,95,494.

The original provision of Rs. 1,70,00,000 - under Capital Section
(Charged) was augmented by obtaining a Supplementary Appro:
priation of Ra. 1,84,98,000 in March, 1981. The actual expenditure
however, amounted to Rs. 6,01,93,494 leaving a uncovered excess of’
Rs. 2,46,95,494 which needs to be regularised.

The overall excess of Rs. 246,95494 was the net result of
excesses and savings under the various heads in the Capital Section-
{Charged) of the Grant and occurred mainly under the following
- head for the reasons given thereunder: —

Major Head ‘484’
‘BB.5-Capital Outlay on Urban Development
BB.5(1)-Delhi Capital Development
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BB.5(1) (1) (1)-Large Scale Acquisition, Development and
Disposal of Land in Delhi. (Rs. 2,48,26,013)

The excess was due to more payment on account of enhanced
compensation of decretal amounts, in respect of land acquisition
cases than anticipated.

In the circumstances explained the excesses mentioned above may
kindly be recommended for -regularisation by Parliament under
Article 115(1) (b) of the Constitution.

This has been seen by Audit.



APPENDIX VII
MINISTRY OF HOME AFFAIRS

Grant No. 55—Andaman and Nicobar Islands

Revenue Section (voted) Rupecs

Original Grant . 5 2 3 5 5 4 5 5 S 30,81,88,000
Supplementary Grant . : ; : . : . : 5 41,60,000
Total Sancticaed Grant . 5 . - . c : 31,23,48,000
Actual Expenditure 5 . 5 6 . 5 0 5 ; 34,17,12,712
Excess . . . g 2 & 5 s . i ok 2,93,64.712

J

‘The original provision of Rs. 30,81,88,000 under Revenue Section
(voted) was augmented by obtaining a Supplementary Grant of
Rs. 41,60,000 in March, 1981. The actual expenditure, however,
amounted to Rs. 34,17,12,712 against the total sanctioned provision
of Rs. 31,23,48,000 leaving an uncovered excess of Rs. 2,93,64,712
which needs to be regularised.

The overall excess of Rs. 2,98,64,712 was the net result of
excesses and savings under the various heads in- the Revenue
Section of the Grant and occurred mainly under the following
heads, for the reasons given thereunder:—

Major Head “259”

A.12-Public Works

A.12 (5) -Suspense

A.12(5) (1)-Stock (Rs. 2,34,19,398)
A.12(5) (2)-Purchases (Rls. 1,19,63,003)

The excess under the above heads was due to increase in the:
cost of stores, materials and transportation charges and also due to
payment for past liabilities of material received through DGS&D.
A part of the excess requirement was met by re-appropriation of
savings under other heads, leaving an uncovered excess of
Rs. 2,93,64,712/-.
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The provision for past liabilities and the increase in the cost of °
stores and transportation charges were foreseen to some extent and
were duly provided but all the debit memos which were received
and adjusted in the accounts for the year 1980-81 could not be
anticipated. However, to avoid recurrence of excess expenditure in
future and to ensure making of adequate provision for past liabili-
ties of materials and stores received through DGS&D, instructions
have been issued to Andaman and Nicobar Administration. They
have also been asked to maintain strict financial discipline and
issue necessary fresh instructions in this regard to all the concerned
authorities. Moreover, departmentalised accounting system has al--
ready been installed in the Union Territory to keen close watch
over the expenditure to avoid such type of recurrences. '

Incidentally, the above excess under the head ‘Suspense’ was
more than matched by increased recoveries under the same head °
which are adjusted in accounts in reduction of expenditure and as
a result, there was no increase in net expenditure. However, on
gross budgeting basis, the excess needs to be regularised.

In the circumstances explained above the excess mentioned
above may kindly be recommended for regularisation by Parlia-
ment under article 115(1) (b) of the Constitution.

This Note has been seen by Audit.



APPENDIX VIII
MINISTRY OF STEEL AND MINES (Department of Mines)

Grant No. 81—Mines and Minerals

Revenue Section (Voted) Rupees

Original Grant 3 d : 5 3 : 5 3 i . 56,09,29,000
Supplementary Grant . . . c o 5 o ¢ 3,00,01,000
‘lotal senctioned Grant for 1980-81 . 5 ‘ . 6 . s 5.9,055,30,000
Actual Expenditure . 5 o o 2 5 3 Z . 62,20,6_7.,588
Excess . A 3 s . Z : 5 . . S 3,11,37,588

The original grant (voted) of Rs. 56,09.29 lakhs in the Revenue
Section was augmented to Rs, 59,09.30 lakhs by Supplementary
Grants totalling Rs. 300.01 lakhs obtained in December, 1980/
March, 1981. The actual expenditure during the year, however,
turned out to be Rs. 62,20,67,583, resulting in an excess of
Rs. 3,11,37,583. The net excess of a little over Rs. 3.11 crores mainly
occurred under the following heads, partly off-set by savings in
certain other heads of the grant:

(A) B.1(3)-Mineral Exploration:
B.1(3) (2)-Machinery & Equipment:

The actual expenditure under this head was Rs. 10.37 crores as
against the sanctioned provision of Rs. 6.23 crores. The excess of
Rs. 4.14 crores was mainly due to (a) receipt of unanticipated
supplies of Russian drills for the Marine Geology Division for
coastal surveys and (b) belated adjustment of debits for stores
purchased through the Directorate General of Supplies and Dis-
posals/Indian Supply Mission, Washington, and of payments made
“by banks against letters of credit in favour of overseas suppliers
for stores purchased directly by the Geological Survey of India.

B}

96



97

Steps have since been taken to keep an effective watch on
receipt of supplies contracted for and payments thereagainst by
the various paying authorities.

(B) B.2(5)-Other Expenditure:

B.2(5) (1) -Price differential on gold acquired by Govern-
ment: ' loetg

As against the total sanctioned provision of Rs. 18.80 crores, the
actual expenditure was Rs. 21.27 crores. The excess of Rs. 2.47
crores was on account of increased price differential paid to Bharat
Gold Mines Ltd. and Hindustan Copper Ltd., owing to increase in
the international price of gold.

2. In the circumstances explained above, the excess of
Rs. 3,11,37,588 in the Grant may kindly be recommended for regula-
risation by Parliament under Article 115(1) (b) of the Constitution
of India.



APPENDIX IX
MINISTRY OF SUPPLY AND REHABILITATION

(Department of Supply)
Grant No. 83—Department of Supply

Voted Rupees
Original Grant : - : 3 3 v . 4 . 3 25,06,000/~
Supplementary Grant

Final Grant . . . . . s . . . ¥ 25,606,000/«
Actuzl Expenditure . S : : 2 2 : : 25,34.( '97/-
Excess . . & . g .- . s : . o) v . . 28,8g7/-

2. The sanctioned grant was Rs. 25, 06 ,000/-. The actual Expendi-
ture, however, amounted to Rs. 25,34,897$- resulting in an excess of
Rs. 28,897/-. -

3. The excess of Rs. 28897/- was the net result of excesses/
savings under various sub-heads in the Grant and was mainly attri-
butable to excess under the sub-head “A1(3) -Travel Expenses and
Al (4)-Office Expenses.”

- The sanctioned budget provision under sub-head Al (3)-Travel
Expenses was Rs. 1,04,000/-. The actual expenditure, however,
amounted to Rs. 1,29,360/- resulting in an excess of Rs. 25,360/-.
This excess was mainly due to more payment of Indian Airlines
Bills and adjustment of certain T.A. Bills than anticipated. The
sanctioned budget provision under Sub-head Al (4)-Office Expenses
was Rs. 2,05,000/-. The actual expenditure, however, amounted to
Rs. 2,37,961/- resulting in an excess of Rs. 32,961/-. This excess was
mainly due to additional requirement of furniture, additions and
alterations for Deputy Minister’s office room and increase in prices
of petrol/oil.

4. The above excess was partly offset by savings under other
sub-heads of the Grant, leaving the net excess of Rs. 28,8917 /-
requiring regularisation.
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5. Steps have been taken by Accounts Office to ensure that such
excesses do not occur in future by keeping a close coordination
between Payment and Budget Appropriation Sections.

6. In the circumstances explained above, the excess of
Rs. 28,897/- which -~ was only about 1.15 per cent of the total
sanctioned grant may kindly be recommended for regularisation by
Parliament under Article 115(1) (b) of the Constitution of India.

This note has been seen by Audit.



APPENDIX X

MINISTRY OF SUPPLY AND REHABILITATION
(Department of Supply)

Grant No. 84—Supplies and Disposals

Voted Rupees

Original Grant : S . ; : 6 : ; ; . 7,90,14,000
Supplementary Grant . 2 s . : 5 : . ; : 24,00,000
Final Grant . s . . . . 5 : 3 . . 8,14,14,000
Actual Expenditure . : . : . ‘. 2 : 5 . 8,22,21,234
Excess : & . ¥ : E . ? : 5 . : 8,07,234

2. The original Grant of Rs. 7,90,14,000$- was augmented by a
Supplementary Grant of Rs. 24,00,000/- obtained in December, 1980.
The actual Expenditure, however, amounted to Rs. 8,2221234/-
resulting in an excess of Rs. 8,07,234/-.

3. The excess of Rs. 8,07,234/- was the net result of excesses/
savings under various sub-heads in the Grant and occured mainly
in the ‘sub-head “A2(1)-Director General of Supplies (Inspecto-
rate)”, A.4(1)-National Test House”, and “A5(1) Chief Controller
of Accounts Department of Supply”.

The original provision under A2(1l)-Director General of Supply
(Inspectorate) was Rs. 1,90,67,000/-. The actual expenditure how-
ever, amounted to Rs. 1,97,80,042/- resulting in an excess of
Rs. 7,13,042/- which was mainly due to:—

(i) payment of additional instalments of dearness allowance
(ii) Post-Budget increase in Rail and Air Fares, Postal
and telephone charges; (iii) payment of arrears of
expenditure on professional and special services; (iv)
payment of arrears of rent and increase in rent and (v)
payment of arrears of pay and dearness allowance to
.Canteen Staff.
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The original provision under A4(1)-National Test House was
Rs. 93,33,000/-. The actual expenditure, however, amounted to
Rs. 96,54,334/- resulting in an excess of Rs. 3,21,334/- which was
mainly due to: ;

(ii) Payment of additional instalments of dearness allowance
and (ii) unanticipated adjustment of debits on account
of machinery and equipment etc.

The original provision under Sub-head AS5(1) Chief Controller
of Accounts, Department of Supply was Rs. 1,53,02,000/-. The actual
expenditure, however, amounted to Rs. 1,62,57,872/- resulting in an
excess of Rs. 9,55,872/-. This was mainly due to:

(i) payment of additional instalments of dearness allowance
(it) post budget increase in postal and telephone charges
(iii) increase in Pay and Allowances of Canteen Staff.

4. Suitable steps have been taken to avoid recurrence of such
excess expenditure by more effective monitoring of the flow ot
expenditure and by maintaining a close co-ordination between
payment section and Budget Appropriation section, regarding
adjustment of debits towards the close of the financial year.

5. The above excesses were partly offset by savings under the
other sub-heads of the Grant leaving a net excess of Rs. 8,07,234/-
requiring regularisation.

6. In the circumstances . explained above, the excess of
Rs. 8,07,234/- which was only 1 per cent of the total sanctioned
grant may kindly be recommended for regularisation by Parliament
under Article 115(1) (b) of the Constitution of India.

This note has been seen by Audit.



APPENDIX XI

MINISTRY OF WORKS AND HOUSING
Grant No. 91—Public Works

Revenue Section (Voted) Rupees
Original Grant 2 . 5 4 5 5 5 . 2 : 1,10,65,97,000
Supplementary Grant 4 ; 2 ¥ 3 5 . G : 14,49,03,000
Final Grant s . . . . . . . . . . 1,25,15,00,000
Actual Expenditure : : 5 5 5 5 . : . 1,27,04,41,94%

Excess . 5 : 5 3 5 5 . 2 : : 1,89,41,943

2. The original Grant of Rs. 1,10,65,97,000 was augmented to
Rs. 1,25,15,00,000 by a Supplementary Grant of Rs. 14,49,03,000
obtained in March, 1981. The actual expenditure during the year,
however, amounted to Rs. 1,27,04,41,943 leaving an uncovered excess
of Rs. 1,89,41,943. This excess was a part of the total excess of
Rs. 2,30,35,274 under the head ‘A-Public Works; A.7-Suspense’
which is partly counterbalanced by savings under other sub-heads
of the Grant.

3. A provision of Rs. 78.63 crores was made in the Budget Esti-
mates 1980-31 under the head ‘A-7-Suspense’ for (i) purchase of
building materials e.g.,, cement and steel for construction of office
and residential accommodation by CPWD (ii) for maintaining
adequate stock thereof and (iii) also for Miscellanecus Public
Works Advances connected with the works. Based on the revised
requirements, as assessed in October, 1930, a proposal was sub-
mitted in January, 1981 for a Supplementary Grant of Rs. 14.49
crores as indicated in the table above (which included the addi-
tional requirement of Rs. 12.20 crores under this head) which was
voted by the Parliament in March, 1981. However, the actual
expenditure (Rs. 93.13 crores) upto the end of the year under
‘A.T-Suspense’ exceeded the final Grant of Rs. 90.83 crores. This
was due to the following factors: —
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(i) Advance payment made to the Steel Authority of India
Ltd. for purchase of Japanese steel. This advance was
sanctioned in January, 1981 and the actual payment was
made in February, 1981.

(ii) Reflection of the same transections under ‘Suspense’ a
number of times in the accounts owing to Inter-divisional
transfer of stores.

(ii) Purchase of more bricks and materials for works of
emergent nature relating to the Trade Fair Authority of
India at Delhi & CRP and BSF at Srinagar which could
not be clearly visualised at the Revised Estimate stage.

(iv) Increase in prices of stores/materials.

(v) Receipt of more cement from various sources towards
the end of the year.

4. The procedural defects as mentioned in para 3(ii) above had
been commented upon adversely by the Public Accounts Com-
mittee in their First Report of the 7th Lok Sabha (paras 2.38 &
2.39) and 24th Report of the 7th Lok Sabha (paras 2.9 & 2.21). That
Committee had desired that remedial action should be taken to
avold these accounting excesses. A revised accounting procedure
has since been finalised in consultation with the Comptroller and
Auditor General of India and the Ministry of Finance and is being
introduced from the financial year 1982-83. Orders in this behalf
have s'nce been issued under the Ministry’s O.M. No. 15012/78-W2,
dated 27-4-1982: (copy enclosed for ready reference),

5. In view of the circumstances explained above, and of the
remedial measures already taken, the net excess of Rs. 1,8941,943
may kindly be recommended for regularisation by the Parliament
under Article 115(1) (b) of the Constitution.

6. This has been vetted by Audit.

Copy of O.M. No. 15011|12|78-W2 dated 27 April, 1982 from the
Ministry of Works and Housing (Work Division).

SuBJECT: Revised accounting procedure for the stores transactions
in Central Public Works Divisions of the Central Public
Works Department.
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The undersigned is directed to say that the question of revision
of procedure for accounting of stores transactions in the CPWD
has been under examination for some time past in the light of
repeated criticism by the Public Accounts Committee of the excess,
which - occurred in the Grant ‘Public Works’ during successive
financial year.

2. Under the existing procedure, the cost of stores purchased
but not paid for in the month in which they are received, isadjusted
in the accounts of the Public Works Division by debit to the
account of the work if they have been purchased for specific works,
or to the sub-head ‘stock’ of the major/minor head ‘259-Public
Works Suspense’ if they have been procured for slock purposes, .
with a contra credit to another sub-head ‘purchases’ of the major/
minor head ‘259-Public Works-Suspense’.

3. The sub-head ‘Purchases’ is debited when payment of the
cost of stores is actually made. The sub-head ‘Stock’ is credited
when the stores are issued for utilisation on a work or issued to
another Public Works Division again for stock purposes. The debits
under the two sub-heads ‘Purchases’ and ‘Stocks’ do not get netted
with the credits under these heads as the latter are exhibited in the
budget as recoveries below the line. Budgeting under these two
sub-heads is thus done on a gross basis. The debits and credits
under these sub-heads get multiplied, depending on the number of
times a particular stock item gets transferred from one Division
to another. All this has made accurate budgeting in respect of these

two Suspense sub-heads a very difficult exercise and led to large
variation for the same.

4. After a careful consideration of the various issues involved
in consultation with the Comptroller and Auditor General of India,
the Controller General of Accounts and the Budget Division of the

Ministry of Finance, the following revised procedure is prescribed
will effect from the financial year 1982-83:—

(1) The operation of the sub-head ‘Purchase’ under the
minor head ‘Suspense’ of the major head ‘259-Public
Works’ shall be dispensed with. Instead the cost of
stores not paid for in the same month in which they were
received shall be accounted through a new suspense
minor head ‘Material Purchase Settlement Suspense
Account’ in the Public Account of India under the major
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head ‘858-Suspense Accounts’. This suspense minor head

will be cleared when supplies received are actually paid
for.

(2) While placing indents on the Central Stores Divisions/
other Divisions, the Divisions of the CPWD requiring the
stores shall indicate prominently on the indent intself,

whether the stores indented for are required for specific
Works or for stock purchases.

(3) In the accounts of the Divisions issuing the stores,- the
cost of the stores supplied by it to a Division indenting
for it shall be debited to the suspense head ‘Cash Settle-

ment Suspense Account’ under the major head ‘858-Sus-
pense Accounts’, by:

(a) credit to the head ‘259-Public Works—Suspense—stock’,

if the stores supplied had been indented for utilisation
on specific works; and

(b) minus debit to the aforesaid suspense head, if stores
supplied had been indented for stock purposes.

The suspense head ‘Cash éettlement Suspense Account’ will

be cleared when payment for the cost of stores supplied
is actually received from the indenting Division.

(4) In the accounts of the Division receiveing the stores, the
cost of stores shall be debited to the account of the work
or the head ‘259-Public Works-Suspense Stock’ depending

. upon whether stores have been acquired for works/stock
purposes, with a per contra credit to the head ‘853-
Suspense Accounts—Material Purchase Settlement Sus-
pense Account’ if the stores received have not been paid
for in the same month. The latter head will be cleared

when cost of stores is actually paid to the Division sup-
plying the stores,

5. Unclaimed balances for more than three complete account
years under the suspense sub-head ‘Material Purchase Settlement
Suspense Account’ would- be credited to revenue as hither to was
being done in respect of the balances remaining outstanding for

more than 3 years under the suspense sub-head ‘Purchases’ as per
provisions of the CPWA Code.
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6. With a view to avoid budgeting difficulties on account of the
adoption of the new system of Stores Accounting as stated above,
it has been decided that the Central Stores Division will prepare
their budget on the basis of their requirements as at present. The
working Divisions willy however, prepare their budget for stock in
two parts viz. (i) direct purchases, and (ii) by indenting on Stores
Divisions. Provisions for stock under category (iii) by the Working
Divisions will then be reduced from the provisions of Stores made
by the Central Stores Divisions at Zonal levels. In respect of such
provisions made by the Working Divisions not falling under the
same Zonal Chief Engineer, under which the Central Stores Divi-
sion from which the stock is intended to be procured falls, such
provisions will be worked out by the concerned Zonal Chief Engi-
neer on the basis of the data received by them and intimated to
the Zonal Chief Engineers concerned under whose jurisdiction the
Central Stores Division from which the Stores are to be produced
falls for carrying out the necessary adjustments as stated above.

7. This procedure shall come into effect from the financial year
1982-83. Since the budget estimates for the year 1982-83 have al-
ready been finalised, these should be revised in the light of the
instructions contained in para 6 above at R.E. stage.

8. The balances remaining outstanding upto the close of the
financial year 1981-82 under the Suspense sub-head ‘Purchases’ of
the major head ‘259-Public Works’ shall be transferred to the
Suspense minor-head ‘Material Purchase Settlement Suspense
Account’ now proposed to be opened under the major head ‘858-
Suspense Accounts’, on a proforma basis after the amount outstand-
‘ing for more than three years under suspense sub-head ‘Purchases’
‘have been sorted out and credited to revenue.

9. Formal amendment to the CPWA Code will be issued sepa-
rately in due course.



APPENDIX XII
: MINISTRY OF DEFENCE

Grant No. 21—Defence Services—Army

Voted Rupees

Original Grant 21,58,34,67,000

Supplementary Grant 1,01,96,52,000

Total Sanctioned Grant . 22,60,31,19,000

-Actual Expenditure 23,06,27,01,358

Excess Expenditure 45,95,82,358

2. The original grant of Rs. 2158,34,67,000 under the Voted portion
was augmented by obtaining a Supplementary Grant amounting to
Rs. 101,96,52,000 in March, 1981. The actual expenditure during the
year, however, amounted to Rs. 2306,27,01,358 resulting in an un-

covered excess of Rs. 45,95,82,358.

3. The excess of Rs. 45,95,82,358 was he net result of excess/savings
under the various sub-heads in the Grant and was mainly attributable

to the excess of Rs. 107.05 crores.under the Sub-head ‘A 6—Ordnance-
Factories’. Sl ;

The original Budget contained a provision of Rs. 458.90 crores
under the sub-head ‘A.6—Ordnance Factories’. While obtaining the
Supplementary Grant in March, 1981 the requirement under this
sub-head was estimated at Rs. 546.23 crores i.e. an increase of Rs. 87.33
crores over the original provision. However, savings under other
sub-heads amounting to Rs. 65.61 crores were expected to be
available, of which Rs. 38.83 crores were proposed to be reappropriated
to this sub-head. Hence the Supplementary Grant was restricted to
Rs. 4850 crores. However the actual expenditure under the sub-
head amounted to Rs. 614.45 crores i.e. an increase of Rs. 68.22 crores
over the Revised estimates. This increase was mainly under the
item ‘Purchase of materials’ and was due to larger purchases for
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achieving higher levels of production, heavy carry-over payments,
larger receipts of supplies than anticipated and larger booking of ex-
pending under Central Purchases towards the end of the year.

5. In pursuance of the recommendations contained in para 2.31 of
the 57th Report of the PAC (7th Lok Sabha) on the excess over voted
grants and charged appropriaions (1979-80) the Works Study Group
in the Ministry of Defence has since conducted a detailed study of
the system of regulating the work of supplies, their receipts and their
adequate financial provisioning in the budget. A copy of the Report
submitted by theWorks Study Group has been sent to the Lok Sabha
Secretariat along wih the Action Taken Note on the PAC'’s recom-
mendations contained in para 2.31 of their 57th Report (Seventh Lok
Sabha). It is expected that with the implementation of the mea-
sures suggested by the Work Study Group there would be improve-
ment in the existing system and cases of large variations between the’
sanctioned grant and actual expenditure would be substantially mi-
nimiseqd if not altogether eliminated.

6. The above excess was offset, to some extent, by savings under
other sub-heads, leaving a net excess of Rs. 45,95,82,358 requiring re-
gularisation.

7. In the circumstances explained above, the excess of Rs. 45,95,82,
358 which was only about 2% of the total sanctioned grant may
kindly be recommended for regularisation by Parliament under Ar-
ticle 115(1) (b) of the Constitution.

DADS has seen.



APPENDIX XIII
MINISTRY OF DEFENCE

Grant No, 22—Defence Services—Navy

Voted : Rupees

Original Grant 216,54,60,000

Supplementary Grant . 3 : : . : : : o 17,99,90,000
Total Sanctioned Grant . ’ 3 5 s . > 5 5 234,54,50,000
Actual Expenditure Z . s . . 5 3 o o 240,51,04,577
Excess . ¢ ¢ . 55 : ; : : T, 5:96,54,577

2. The Original Grant of Rs. 216,54,60 (thousands) under ‘Voted’
portion was augmented by obtaining Supplementary Grant of Rs.
17,99,90 (thousands) in March 1981. The actual expenditure during
the year however, amounted to Rs. 240,51,04,577 resulting in an un-
covered excess of Rs. 5,96,54,577.

3. The excess of Rs 5,96,54,577 was the net result of excesses/
savings under various Sub-heads in the Grant and was attributable
to excess under the following sub-heads of the Grant:

A-1—Pay & Allowances of Navy : : : : : . Rs. 129.79 lakhs
A-5—Stores : : Rs. g26.27  ,,
A-7—Other Expenditure . h . : . 3 G A GRLE oy,

4, A—1—Pay & Allowances of Navy (Rs. 129.79 lakhs)

The original provision under Sub-head A—1—Pay and Allowances
of Navy was Rs. 750.00 lakhs. This was augmented by Rs. 139.09
lakhs by taking a supplementary grant in March 1981. The actual
expenditure however, amounted to Rs. 4018.13 lakhs resulting in
excess of Rs..129.79 lakhs. The excess was due to the payment of
one additional instalment of Dearness Allowance w.e.f. 1st Septem-
ber, 1980, sanctioned after submission of the revised estimates and
also due to higher per capita rates than anticipaled at the Revised
Estimates stage.
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5. A—5—Stores (Rs. 326.27 lakhs)

The excess was due to (i) larger receipt of supplies of Naval
stores, spare parts and machinery for dockyards than anticipated
earlier, (ii) increast in payments under ‘Customs Duty’ because of
more supplies having materialised than anticipated, (iii) misclassi-
fication of expenditure under ‘clothing stores’ and (iv) increased ex-
penditure on POL on account of certain unscheduled exercises, partly
~ffset by saving under (a) ‘Aircraft’ due to non-conclusion of con-
‘racts, (b) ‘Gun mounting Stores’ due to non-utilisation of funds
earmarked for conversion of certain type of guns to Naval version and
(c) ‘Aviation Stores’ due to cancellation of certain orders and non-
receipt of claims for stores through Air Force. The details in re-
gard to the misclassification of expenditure under ‘clothing stores’
are being looked into.

6. A—7—Other Expenditure (Rs. 172.47 lakhs)

The original provision under this head was Rs. 1707 lakhs, which
was augmented by taking a supplementary grant of Rs. 59 lakhs in
March, 1981. Against this, the actual expenditure under this head
was Rs. 1938.47 lakhs resulting in an excess of Rs. 172.47 lakhs. The
excess expenditure was mainly due to (a) more expenditure on de-
putation/training in a foreign country (b) larger supplies through
DGS&D than anticipated and (c) additional payments to a foreign
country for repairs and refits of ships.

7. The excess expenditure as indicated above was offset by savings
to the extent of Rs. 1,46,04 lakhs under other sub-heads in the grant
leaving a net excess of Rs. 5,96,54,577 requiring regularisation.

8. With a view to avoiding such excess expenditure in future,
the Estimating Authorities have been advised to maintain and make
proper use of a liability register and ensure that the estimates are
framed on realistic basis. Besides, in pursuance of the recommen-
Jation of the PAC contained in para 2.31 of their 57th Report (7th
Lok Sabha) the Works Study Group within the Ministry of Defence

" undertook a study of the system of regulating the work of supplies,
their receipts and their adequate financial provisioning in the Budget
with a view to evolving a suitable procedure for containing expen-
diture within the sanctioned grant. The Study Group in its Report
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have made a number of suggestions for improvement in the existing
procedure so as to avoid incurring of expenditure in excess of sanc-
tioned grants. A copy of the report submitted by the Study Group
has since been submitted to the Lok Sabha Secretariat.

9. In the circumstances explained above the excess of
Rs. 5,96,54,577 may kindly be recommended for regularisation by

Parliament under Article 115(7) (b) of the Constitution.

D. A. D. S. has seen.



APPENDIX XIV

MINISTRY OF DEFENCE

Grant No. 23—Defence Services—Air Force

Voted

Rupees
Original Grant 866,48,20,000
Supplementary Grant 82,46,80,000

Total Sanctioned Grant .

948,95,00,000
Actual Expenditure

952,01,12,952
Excess

: 5 g . . : . : A 3,06,12,952

2. The Original Grant of Rs. 866,48.20 lakhs under ‘Voted’ portion
was augmented by obtaining a Suppementary Grant of Rs. 82, 46.80
. lakhs in March, 1981. The actual expenditure during the vear,

however, amounted to Rs 952,01,12,952 resulting in an uncovered ex-
cess of Rs. 3,06, 12, 952. 3

3. The excess of Rs. 3,06,12,952 was the net result of excesses/
savings under various sub-heads in the Grant and was mainly attri-
butable to excess under the sub-head ‘A—6—Works’, and sub-head
A—1—Pay and Allowances of Air Force.

The Original provision under sub-head ‘A. 6—Works’ was Rs.
3299.50 lakhs. This was augmented by taking a supplementar
grant of Rs. 1 crore in March 1981 to meet increased expenditure on
operation and maintenance of installations. The actual expenditure

however, amounted to Rs. 4188.81 lakhs resulting in an excess of
Rs. 789.31 lakhs.

4. (a) The main items under the sub-head A.6—Works which ac-

counted for the excess expenditure and the reasons for the excesses
are explained below.

(i) Major Works (Rs. 82.94 lakhs)—due to accelerated pro-

gress of works, adjustments of Central Purchase Vouchers
and increase in cost of Stores.
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(ii) Maintenance of Buildings, Communications etc. (Rs. 188.27
lakhs)—due to increase in cost of stores and payment of
additional Dearness Allowance instalments to Work Charg-
ed staff.

(iii) Maintenance and Operation—Installations' (Rs. 276.96
lakhs)—due to increase in price of POL, water/eectricity
charges and payment of additional Dearness Allowance
instalments to Work Charged staff.

(iv) Departmental Charges on Works Services (Rs. 245.63 lakhs)
—due to overall additional expenditure incurred on works
on which such charges are leviable.

(b) The excess under sub-head A-1—Pay and Allowances of Air
Force, (Rs. 106.69 lakhs) occurred due to late booking of certain local
allowances of air men.

5. In order to avoid such excesses in future a closer watch is being
maintained on the expenditure on a monthly basis. Suitable general
instructions in this regard have alsc been issued in December, 1981
to all concerned authorities (copy enclosed).

6. The above excess was offset to the extent of about Rs. 589.87
lakhs by savings under other sub-heads in the Grant leaving a net
excess of Rs. 306,12,952 requiring regularisation.

7. In the circumstances explained above, the excess of Rs.
3,06,12,952 which was only above 0.3% of the total sanctioned Grant
may kindly be recommended for regularisation by Parliament under
Article 115(1) (b) of the Constitution.

DADS has seen.

Copy of Instructions dated 9-12-1981, from the Ministry of
Defence [D. (Budget)]

SusJEcT.—Evolving a suitable machinery for a closer concurrent
scruting of Defence expenditure.

The Appropriation Accounts for the year 1979-80 (Defence
. Services) had revealed an excess of Rs. 62.06 crores under Grant
No. 20—Defence Services—Army and an excess of Rs. 2442 under
Demand No 22—Defence Services—Air Force. Explanatory notes
bringing out the circumstances leading to excess expenditure were
prepared in consultation with the concerned estimating authorities/
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administrative Sections in the Ministry of Defence and submitted.
to the Public Accounts Committee with a view to obtaining Parlia-
ment’s approval to the regularisation of excess expenditure. The
Public Accounts Committee in their 57th Report (1981-82) (7th Lok
Sabha) have made certain observations/recommendations about the:
excesses which had occurred under these Grants. In. para 2.32
thereof, the Public Accounts Committee have observed: that for a
closer concurrent scrutiny of the expenditure of the Defence:
Ministry, a suitable machinery should be evolved.

2. The need for taking effective steps to avoid expenditure in.
excess of sanctioned grants and for conducting periodical review
of the progress of expenditure had been stressed in the instructions
issued from time to time to the various estimating/controlling
authorities. A reference is invited in this connection to Ministry of
Defence u.o. No. F. 11(3)/78-D (Budget) dated 17-7-1978 and ID:
No. 13(3)/81-D (Budget) dated 30-4-1981. In pursuance of the re-
commendation made by the Committee, in para 2.32 of their 57th
Report the existing arrangements for the monitoring and control of
Defence expenditure have been reviewed and the matter was also
discussed in a meeting taken by Director (B & FP) on 6-11-1981
which was attended by representatives from the Ministry of Defence,
Ministry of Finance (Defence), Services Headquarters, R & D’
Organisation and CGDA.

It appears that there is no inherent defect or shortcoming in the
existing system which provides for adequate arrangements for the
monitoring and control of Defence expenditure with reference to
budget grants. The problem basically relates to effective implemen-
tation of the existing procedure by keeping a close and constant
watch on the trend of expenditure with reference to budget grants.
For this purpose it is necessary for the User Services/Departments
to make the maximum use of the feed back information received
from Accounts and other sources to ensure that the requirements
of funds are assessed on a realistic basis and the expenditure is
contained within the budget grants. Some of the important aspects
which need particular attention are indicated helow:—

(i) A ‘Liability Register’ should be maintained, as provided
in the existing rules and proper use made thereof for
formulating budget proposals;

(ii) timely reconciliation should be made between the figures
of expenditure booked by the Controllers of Defence
‘ Accounts and that available departmentally so that the
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budget estimates are framed on the basis of a more
realistic assessment of the trend of expenditure;

(iii) figures of expenditure which is likely to be booked in
the closing months may be estimated after taking into
consideration the amount booked for the corresponding
period during the last two/three years and all other
known factors; and :

(iv) it should be ensured that the expenditure under the
head ‘Local Purchases’ is kept under constant review to
avoid any excess over the budget provision. There has
been excess expenditure on this account in the past few
years, particularly in the case of Ordnance Factories. If
is, therefore, necessary that this area is more effectively
monitored and controlled with a view to avoiding repe-
tition of past budgetary overruns.

3. The estimating/controlling authorities concerned with the
Defence expenditure are, therefore, requested to keep the position
indicated in the preceding para in view while formulating budget
proposals/estimates and reviewing the progress of expenditure vis-
a-vis sanctioned budget grants. They are also requested to ensure
that the instructions issued from time to time for achieving effec-
tive control over expenditure are followed strictly by all concerned.



APPENDIX XV

MINISTRY OF DEFENCE

Grant No. e4—Defence Services—Pensions

Voted Rupees
Original Grant . i .~ ’ a's 5 . 5 S . : 2,28,51,78,000
Supplementary Grant . 5 s . > o 2 . ; 34,67,87,000
‘Total Sanctioned Grant . 3 s 5 5 x 3 2 e 263,19,65,000
Actual Expenditure 3 ; g . . : 5 . : 2,66,87,73,901
-Excess : ' 5 : A . X : : ; . 3 3,68,08,901

—_— s

The Original Grant of Rs. 228.52 crores was augmented to
Rs. 263.20 crores by obtainng a Supplementary Grant of Rs. 34.68
crores in March, 1981. The actual expenditure, however, amounted
to Rs. 266.88 crores resulting in an excess of Rs. 3.68 crores over
the Sanctioned Grant.

2. Estimates of pension payments are consolidated by Controller
of Defence Accounts (Pensions) taking into account, inter-alia, the
progress of expenditure and other relevant information including
adjustments likely to be made after the close of the year as provided
by the pension disbursing offices. The disbursing authorities, num-
bering over a thousand, include State treasuries, P&T Department,
banks and the pension payment offices of the Defence Account
Department. The adjustments during the year 1980-81 turned out
to be much more than in earlierr years. Between Preliminary
Actuals and the Final Actuals, the adjustments were of the order
of Rs. 79.39 crores in 1980-81 as against Rs. 48.74 crores in 1978-79
and Rs. 67.42 crores in 1979-80.

3. By its very nature, the expenditure on pensions, including the
commutations sought by the pensioners, is not amenable to precise
estimates. Pensions drawn in arrears often ‘upset the estimates.
While every effort is made to frame the estimates in as realistic a
manner as possible, for the reasons mentioned above, including the

B | u: 11 6 E’!‘T‘Y:"“ Y T % 'f i r
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trends of adjustment after the close of the year, it is not possible
to altogether eliminate some savings or excesses in a Grant like
this. In the case of 1980-81, the excess expenditure was a little over
1 pér cent only of the sanctioned Grant.

4, The various paying authorities have however been asked to
advise bookings promptly so that adjustments after the close of
the year are minimised to the extent possible. A copy of the
instruetions issued in this regard is enclosed.

5. In the circumstances explained above it is requested that the
excess of Rs. 3,68,08,901 over the sanctioned Grant may kindly be
recommended for regularisation by Parliament under Article 115
of the Constitution.

DADS has seen.

[COPY]
No. A/
Office, of the C.D.A. (Pensmns)
Allahabad, dated /Feb., 1980.
To
The Finance Secretary,
................ Government

............................

SuBJECT: —Non submission of Treasury Accounts in respect of pay-
ments made to Defence Pensioners within the prescribed
time.

Sir,

I am directed to bring to your notice that the accounts in respect
of payments made to Defence pensioners are not being received
within the stipulated time from some of the Treasuries functioning
under your control. I am enclosing the names of the Treasury
officers of your state who have not submitted the pension accounts
for the last few months, with particulars of the month’s accounts
which are still awaited vide Annexure ‘A’ to this letter.

2. It will be appreciated that.timely submission of the accounts
is vital for reimbursement of the expenditure to the State Govt., for
which claims are preferred by the Accountants Generals. This in turn
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has a bearing on the ways and means of the state Govt. as also on
budgetary control by this office. Above all, delayed submission or
non-submission of accounts is fraught with the risk of irregular

payments (or embezzlement of public funds) not being detected in
time. ‘

3. I am directed to request that suitable instructions may .be
issued to all the treasuries to comply with the instructions con-
tained in note 3 below Article 159 of Account Code, Vol. IV issued
by the Comptroller and Auditor General of India. Instructions may
also be issued to the Trys. listed in Annexure ‘A’ to submit imme-
diately the wanting accounts.

Yours faithfully,
Sd/-
(B. D. SINGH)
Joint Controller of Defence Accounts

(Pensions)

-

Statement showing booking of expenditure under Major Head 272—Defence Services
Pensions during the period from April, 1979 to December, 1979

April, 79 2,46,36,749.96
May, 79 2,03,30,632. 11
June, 79 2,21,58,799.80
July, 79 3,15,43,095.67
Aug., 79 5 . ; ; J 4 . : 5 > . 6,68,02,826. 12
Sept., 79 . : : . 2 d . . 3 ? . 10,10,54,608. 70
Oct., 79 9,76,18,432.57
Nov., 79 14,29,73,625. 21
Dec., 79

12,57,20,987.20
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Grant No. 17—Posts and Telegraphs—Working Expenses

Revenue Section (Voted) : Rupees
Original Grant : : . . . . . . . 8,26,04,54,000
Supplementary Grant . . : : . : . A 39,55,00,0010
Total Sanctioned Grant . ; ; 5 5 ; : ¢ 3 8,65,59,54,000
Actual Expenditure ) : 3 ; 5 5 ! ‘ A 8,85,09,20,591
Excess : : > : . . . o : ; - 19,49,66,59

- The Original Grant of Rs. 8,26,04,54,000 was augmented to
Rs.  8,65,89,54,000 hky obtaining a  Supplementary Grant of
Rs. 39,55,00,000 in December, 1980.

2. The excess of Rs. 19.50 crores occurred mainly due to the
Tollowing: —

{a) Dearness Allowance . : : : s . : . Rs.42.1 crores
(b) Office Expenses . ] - : 8 . ; . Rs. 4.70 crores
(c) Material and Supplies . . 5 5 5 - . Rs. 6.99 crores
(d) Payments to Railways . . s s . . « Rs, 2.83 crores
(e) Maintenance of Postal Buildings . - . 3 . Rs. 1.26 crores

Torar.  Rs, 20. 19 crores

Dearness Allowance

During the year 1980-81, four more A.D.A. instalments with
effect from 1-2-1980, 1-5-1980, 1-7-1980 and 1-9-1980 were sanctioned.
A supplementary Grant amounting to Rs. 18.20 crores only was
obtained for this purpose on the expectation that some savings
would become available within the Grant to meet the additional
-expenditure. This expectation did not fully materialse, resulting
in the actual expenditure exceeding the estimates.

TG



120

Office Expenses

The increase under this head occurred due to opening and up-
gradation jof more Post Offices and new Postal Divisions which
necessitated more expenditure on purchase of furniture and other
essential items of office use. These activities being spread over

far-flung areas, the progress of expenditure could not be monitored
accurately.

Material and Supplies

The excess was mainly due to adjustment of larger debits than
anticipated for stores purchased through the D.G.S. & D. in earlier
years, some of the supplies, which were expected in 1981-82 also
materilalised during 1980-81.

Payments to Railways

Orders relating to the revision of haulage charges payable to
Railways were issued in March, 1981 with retrospective effect from
1-4-1976. The settlement of some arrear bills by circles arising out
of this revision, during 1980-81 itself, resulted in excess expendi-
ture.

Maintenance of Postal Buildings

The maintenance works for the dilapidated Postal buildings,
execution of which had been postponed in previous years due - to
non-availability of sufficient material, were carried out during. the
year on supplies of requisite materials materialising towards the
closing months of the year. This, coupled with escalation in the
cost of labour and material, resulted in excess expenditure under
this head.

3. The total gross excess of Rs. 20.19 crores was covered to the
extent of Rs. 0.69 crore by savings under other heads, leaving the
uncovered amount of Rs. 19.50 crores. In the circumstances men-
tioned above, the net excess of Rs. 19,49,66,591 may kindly be
recommended for regularisation by Parliament under Article
115(1) (b) of the constitution of India.

4, This note has been vetted by Audit.



APPENDIX XVII
MINISTRY OF RAILWAYS
(Railway Board)

11 During the year 1980-81, there was an overall saving of
Rs. 1.18 crores over the final grants and an appropriation resulting
from an aggregating saving of Rs. 248.40 crores under 5 grants (No.
1, 2, 8, 14 and 15) and 12 appropriations (No. 3, 4, 5, 6, 7, 8; 9; 10; 11,
12, 13 and 16) and aggregate excess of Rs. 247.22 crores wunder
11 grants (No. 3, 4, 5, 6, 7, 9, 10; 11; 12 13 and 16). [Reference
paras 6.2, 6.4 and 6.5 of the report of the Comptroller and Auditor
General of India for the year 1980-81—Union Government (Rail-
ways) and para 24—Excess over voted grants—para 25—Saving
under voted grants—and para.26—Saving under Appropriation—of
the Appropriation Accounts of the Railways in India for the year
1980-81—Part I—Review].

1.2 The excesses under 11 Grants are explained as under:—

(i) Grant No. 3—Working Excesses—General Superintendence and
Services

Voted Rs.

Original Grant 1,35,80,17,000

Supplementary Grant 4,15,17,000 .

Total sanctioned Grant . 1,39,95,88,000

Actual Expeaditure 1,42,02,30,745
Iixcess 2,06,42,745

Percentage of excess over the final grant 147%

A Grant of Rs. 135.80 crores was obtained in the Budget. A
supplementary grant of Rs. 4.16 crores was obtained for upward
revision in the rate of dearness allowance sanctioned up to Septem-
ber, 1980 and other miscellaneous causes.

The excess of Rs. 2.06 crores occurred mainly due to more ex-
penditure under other expenses (Rs. 0.75 crore), more payment of
dearness allowance (Rs. 0.62 crore), contingent expenses (Rs. 0.56
crore) and aggregate of variations under other heads (Rs. 0.13
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crore). Of the total excess the largest excess—Rs. 0.69 crore
accurred on Central /Railway .on account of additional dearness
allowance, contingent expenses and other expenses.

There was a misclassification of Rs. 26,456 on account of ex-
‘penditure relating to other grants, but wrongly booked under this
grant. Taking into account the effect of misclassification, the real
excess requiring regularisation by the Parliament works out to
Rs. 2,06,16,289. The amount of misclassification being small, there
is no change in the percentage of excesses shown above.

‘(i) Grant No, 4—Working Expenses—Repairs and Maintenance of
Permanent way and works.

Voted Rs.

2,38,04,50,000

8,14,78,000

Original Grant

Supplementary Grant

Total sanctioned Grant . 2,41,19,28,000

2,44,88,33,833
3,69,05,833

Actual Expenditure

Excess
Percentage of excess over the finz] grant 1-53%

Grant of Rs. 233.04 crores was obtained in the Budget. A sup-
plementary grant of Rs. 8.15 crores was obtained for improvement
in the rate of casual labour and revision in the rate of dearness

allowance.

The excess of Rs. 3.69 crores occurred mainly due to more ex-
penditure towards cost of materials (Rs. 1.10 crores), more con-
tractual payments- (Rs. 1.10 crores), more payment of salaries and
-wages (Rs. 0.57 crore) and casual labour (Rs. 0.19 crore), the
remaining excess (Rs. 0.73 crore) being aggregate of variations
under other heads. Of the total excess, the largest excess—Rs. 1.76
crores occurred on the Northern Railway on account of contractual
payments, salaries and wages and cost of materials.

The net effect of misclassifications was Rs. 14,63,988 on account
of expenditure relating to other grants wrongly booked under this
grant or vice verse. Taking into account the effect of misclassifica-
tions, the real excess requiring regularisation by Parliament works
out to Rs. 3,54,41,845 i.e. 1.46 per cent over the final grant.
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(iii) Grant No, 5—Working Expenses—Repairs and Maintenance of
Motive Power.

Veted Rs.
Original Grant . 5 5 s 4 p : : 3 ; 2,08,65,97,000
Supplementary Grant . : . : 4 c 5 . g 2,52,74,000
Total sanctioned Grant A : . . 2 5 : 2,11,18,71,000
Actual Expenditure : 5 " . . 6 : " 5 2,16,32,88,527
Lixcess 5 : 5 : ; . : . ) : S 5,14,17,527
Percentage of excess aver the final grant ; . : . : 2:43%

A. Grant of Rs. 208.66 crores was obtained in the Budget. A
supplementary grant of Rs. 2.53 crores was obtained for adjustment
of wages/materials on periodical overhauls and upward revision in
the rates of dearness allowance etc.

The excess of Rs. 5.14 icrores occurred mainly due to more ex-
penditure under other expenses which inter-alia, include expendi-
ture for periodical overhaul (POH) etc. (Rs. 2.98 crores) and to-
wards cost of materials (Rs. 2.07 crores) and aggregate of variations
under other heads (Rs. 0.09 crore). Of the total excess, the excess
of Rs. 2.60 crores occurred on Northern Railway on account of cost
of material and other expenses and Rs. 1.45 crores on South Eastern
Railway mainly on account of cost of material.

The net effect of misclassifications was Rs. 17,598,537 on account
of expenditure relating to other grants but wrongly booked under
this grant of wvice werse. Thus taking into account the effect of mis-
classification the real excess requiring regularisation by Parliament
works out to Rs. 4,96,57,930 i.e. 2.35 per cent over the final grant.

(iv) Grant No. 6—Working Expenses—Repairs and Maintenance of
Carriages and Wagons.

Voted Rs.
Original Grant s - " : x . 5 : : 2,57,21,30,000
Supplementary Grant . ; ; ) A : ¢ % 3 1,79,57,000
Total Sanctioned Grant . R ] ; g 5 : 5 - 2,59,00,8%7,000.
Actual Expenditure : : ; . 5 . . . ; 2,69,00,25,305
Fxcess : TR ARy T e s ARl 9,99,38,305

Yercentage of excess over the final grant . . : 3 : 3-86%
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A Grant of Rs. 257.21 crores was obtained in the Budget. A
supplementary grant of Rs. 1.80 crores was obtained for payment of
dearness allowance etc.

The excess of Rs. 9.99 crores was mainly due to more expenditure
towards cost of materials (Rs. 5.78 crores), under other expenses
which includes adjustment of debits on account of periodical over-
haul and other repairs, from Railway Workshops (Rs. 3.68 crores)
and aggregate of variations under other heads (Rs. 0.53 crore). Of
the total excess. the largest excesses occurred on South Eastern
Railway (Rs. 2.74 crores) on account of cost of material and other
expenses and Central Railway (Rs. 3.08 crores) also on account of
increase in cost of material resulting from price escalation.

There were misclassifications for Rs. 4,41222 on account of
expenditure relating to this grant but wrongly booked under other
grants. Thus taking into account the effect of misclassification the
real excess requiring regularisation by Parliament works out to
Rs. 10,03,79,527 ile. 3.87 per cent over the final grant.

(v) Grant No. 7—Working Expenses—Repairs and Maintenance of
Plant and Equipment. :

Voted Rs.
Original Grant . : : : : z 5 : : = 1,24,%73,89,000
Supplementary Grant . i 2 : 3 . . 3 : 3,94,64,000
Total Sanctioned Grant . : : 3 4 : : ~ 2 1,28,68,53,000
Actual Expenditure 3 . 5 A 2 . £ b . 1,34,43,51,131
Excess - g . . ; 5 5 . / . : . 5,74,68,131
Percentage of excess aver the final grant ‘ : o . . 4'47%

A Grant of Rs. 124.74 crores was obtained in the Budget. A
Supplementary grant of Rs. 395 crores was obtaianed for increase
in the cost of materials and upward revision in the rates of dearness
allowance etec.

The excess of Rs. 5.75 crores was mainly due to more expenditure
towards cost of materials (Rs. 3.19 crores), more expenditure under
other expenses including adjustment of wages and material on
periodical overhaul (Rs. 2.13 crores) and aggregate of variations
under osther heads (Rs. 0.43 crore). Of the total excess, the largest
excess -Rs. 1.73 crores related to Central Railway on account of
cost of material and other expenses. '
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There was a net effect of misclassifications to the extent of
Rs. 2,10,753 on account of expenditure ‘relating to this grant, but
wrongly booked under other grant or vice versa. Thus taking into
account the effect of misclassifications, the real excess requiring
regularisation by Parliament works out to Rs. 5,77,98,804 i.e. 4.48

per cent.
(vi) Grant No. 9—Working Expenses—Operating Expenses— Traffic.

Voted Rs.

2,75,80,28,000
7,50,03,000
2,83,30,31,c00
2,89,837,91,855
6,57,60,855

.09/
2'32%

Original Grant

Supplementary Grant

Total Sanctioned Grant .

Actusl Expenditure

Excess . . . .
Perceatage of excess over the final grant

A Grant of Rs. 275.80 crores was obtained in the Budget. A
supplementary grant of Rs. 7.50 crores was obtained for upward
revision in the rates of dearness allowance and increase in cost of

maiterials ete.

‘The excess of Rs. 6.58 crores occurred mainly due to more
expenditure under other expenses (Rs. 2.01 crores), more payment
of other allowances (Rs. 1.46 crores), contingent expenses (Rs. 1.19
crores), more confractual payments (Rs. 0.94 crore), cost of material
(Rs. 0.69 crore) and aggregate of wvariations under other heads
(Rs. 0.29 crore). Of the total excess the largest excess—Rs. 1.96
crores occurred on Central Railway on account of contingent
expenses (Rs. 0.59 crore), cost of material (Rs. 0.72 crore) and other

expenses (Rs. 0.44 crore).

There was no misclassification under this grant and the excess
requiring regularisation by Parliament works out to Rs. 6,57,60,855
i.e. the same as disclosed in the Appropriation Accounts.

(vii) Grant No. 10—Working Expenses—Operating—Expenses—Fuel,

Voted Rs.
Original Grant 4,64,87,21,000
Supplementary Grant 34,77,22,000
Total Sanctioned Grant . 5 : ; : : : ! . 4,99,64,43,000
Actual Expenditure 5,09,81,60,524

10,17,17,524.

Lxcess ! .
2-04%

Percentage of excess aver the final grant
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A Grant of Rs. 464.87 crores was obtained in the Budget. A
supplementary grant of Rs. 34.77 crores was obtained for more
expenditure on fuel including increase in the cost of H.S.D. oil and
increase in the rate of Electricity tariff etc.

The excess of Rs. 10.17 crores was mainly due to more expendi-
ture towards cost of materials due to increase in prices (Rs. 5.84
crores), under other expenses (Rs. 479 crores), more contractual
payments (Rs. 0.59 crore) and partly offset by saving under other
allowances (Rs. 1.05 crores). Of the total excess, the largest excess—
Rs. 4.72 crores occurred on Central Railway on account of cost of
material and other expenses. ;

There were misclassifications for Rs. 6,35,840 on account of
expenditure relating to this grant but wrongly booked under other
grants. Thus, taking into account the effect of misclassifications the
real excess requiring regularisation by Parliament works out to
Rs. 10,23,53,364 i.e. 2.04 per cent.

(vili) Grant No. 11—Working Expenses—Staff Welfare and

Amenities.
Voted Rs.
Original Grant : " 5 z : . < 3 4 91,85,96,000
Supplementary Grant 9,86,000
Total Sanctioned Grant . 3 S . 5 5 5 : ; 91,95,82,000
Actual Expenditure . S . 5 x : . ; . 95,61,39.395
Excess & ~ . & . " A - - t 5 3,65,57:395
Percentage of excess over final grant . 5 . 3 . s 5 3:68%

A Grant of Rs. 91.86 crores was obtained in the Budget. A
supplementary grant of Rs. 0.10 crore was obtained for upward
revision in the rate of dearness allowance and more provision
required for medical health and welfare services etc.

The excess of Rs. 3.66 crores was mainly due to more contractual
payments (Rs. 1.92 crores) cost of materials (Rs. 1.04 crores) and
remaining excess (Rs. 0.70 crore) being under other heads. Of the
total excess the largest excess of Rs. 108 crores occurred on Eastern
Railway on account of cost of material and contractual payments.
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There were misclassifications for Rs. 10,42,451 on account of
expenditure relating to other grants but wrongly booked under this
grant. Thus taking into account the effect of misclassifications, the
real excess rerequiring regularisation by Parliament works out to
Rs. 3,55,14,944 i.e. 3.86 per cent over the final grant.

(ix) Grant No. 12—Miscellaneous Working Expenses

Voted Rs.
Original Grant . : . : : : ; . ; ; 1,27,37,07,000
Supplementary Grant . : . G 2 : : ; : 5,70,92,000
Total Sanctioned Grant . : 5 5 : 3 . : ] 1,33,07,09,000
Actual Expenditure - ; P 3 : % . . 1,41,26,22,809
Excess : ; : s 3 3 . & . . 5 8,18,23,88q
Percentage excess over final grant . . 2 . : : ; 6:15%

A Grant of Rs. 127.37 crores was obtained in the Budget. A
supplementary grant of Rs. 5.71 crores was obtained on account of
more provision required for missing coal wagons, upward revision
in the rate of dearness allowance, adjustment of arrear debits from
State Government for Order Police and under suspense and other
heads.

The excess of Rs. 8.18 crores occurred mainly due to more adjust-
ments under suspense (Rs. 4.21 crores), more expenditure under
other expenses (Rs. 1.67 crores), more cost of materials (Rs. 1.54
crores), more dearness allowance (Rs. 0.53 crore) and aggregate
of variations under other heads (Rs. 0.18 crore). The major excess
under suspense (Rs. 4.21 crores) was due mainly to more liquida-
tion of liabilities under Demands Payable (Rs. 2.06 crores) and
fluctuation in adjustment of miscellaneous transactions (such as
rents, taxes, incidental charges on imported stores etc.) passing
through this head (Rs. 2.15 crores). Of the total excess, the largest
excess occurred under Southern Railway under ‘suspense’ (Rs. 1.72
crores). This amount includes an adjustment under ‘Demands Pay-
able (Rs. 1.29 crores) and was due to revenue liabilities to he dis-
charged after 31st March, 1981 being adjusted in the 1980-81
accounts.

The net effect of misclassifications was Rs. 7.02,686 on account
of expenditure booked under other grants instead of this grant or
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vice verse. Thus taking into account the effect of misclassifications,

the real excess requiring regularisation by Parliament works out

to Rs. 8,25,26,575 i.e. 6.02 per cent over the final grant.

(x) Grant No. 13—Provident Fund, Pension and other Retirement
Benefits.

Voted Rs.
Original Grant 3 S 3 5 f . 5 . | : 1,05,20,%76,000
Supplementary Grant . / ¢ ! . s k g s 6,52,17,000
Total Sanctioned Grant . ; g 5 < . : < : 1,11,72,93,000
Actual Expenditure . . : - 3 5 . . y 1,22,30,83,209
Tixcess : e : ; " : ¢ . : : ; 10,5%7,90,260
Percentage of excess over final grant . : 5 . 2 > 9°47%

A Grant of Rs. 10521 crores was obtained in the Budget. A
supplementary grant of Rs. 6.52 crores was obtained for more pay-
ment of Death-cum-Retirement Gratuity, Commuted Pension etc.

The excess of Rs. 10.58 crores was mainly due to receipt of more
debits including arrear debits for superannuation and retiring
pension (Rs 5.06 crores), received from Civil Accounts Offices and
Banks, commuted pension (Rs. 4.56 crores), DCRG payments (Rs. 1.20
crores) and debits on account of family pension (Rs. 1.12 crores) ;
partly offset by savings under other heads (Rs. 1.36 crores). Of the
total excess, Rs. 2.82 crores related to Western Railway on account
of debits for superannuation and retiring pension and Rs. 2.30 crores
related to Central Railway on account of debits for commuted pen-
sion. Northeast Frontier and South Eastern Railways accounted for
a major excess of 2.37 crores on account of receipt of more debits
under superannuation pension. South Central also accounted for an
excess of Rs. 1.20 crores on account of superannuation and commuted

pensions.

There was no misclassification under this grant and the excess,
requiring regularisation by Parliament works out to Rs. 10.57,90.209
ie. the same as discussed in the Appropriation Accounts.

o
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(xi) Grant No. 16—Assets-Acquisition, Construction and Replace-

ment
Voted Rs.
Original Grant . 5 - 3 3 s i 5 : s 18,27,72,24,000
Supplementary Grant . . : . . : : . : 1,31,26,94,C00
Total Sanctioned Grant . ’ A 5 5 A 5 ; s 19,58,99,18,000
Actual Expenditure : 3 § . 5 ’ : { . 21,40,40,61,991
Excess 1,81,41,43,991
Peroentage of excess over final graut . . 5 . - . 9:26%

A Grant of Rs. 1,827.72 crores was obtained in the Budget. A
supplementary grant of Rs. 131.27 crores was obtained mainly under
inventories t.e. Suspense Heads, Works, Electrification Project, MTPs

eic,

The excess of Rs. 181.41 crores was mainly under the following
plan heads:

(1) Stores suspense: Excess of Rs. 81.12 crores was mainly

(2)

)

due to purchase of more stores, and escalation in prices of
stores, coal and HSD oil. The largest excess occurred on
Eastern (Rs. 17.49 crores) followed by Western (Rs. 14.21
crores), South Eastern (Rs. 13.18 crores), Northern
(Rs. 13.07 crores) and Southern (Rs. 7.87 crores) Railways.

Manufacture Suspenses: Excess of Rs. 27.13 crores was due
to more out-turn and less clearance of items to final heads,
and more payments (dearness allowance and other allow-
ances) to shop labour and direct purchase of materials. The
largest excess (Rs. 9.65 crores) occurred.on Central Rail-
way followed by Northern (Rs. 4.83 crores), Eastern (Rs.
425 crores) and Southern (Rs. 4.04 crores) Railways.

Track Renewals: Excess of Rs. 23.36 crores was due fo
more procurement of materials including impcrted raile
at higher cost and accelerated progress of works. The
largest excess occurred on Southern Railway (Rs. 5.32
crores).

Miscellaneous advances Excess of Rs. 12.95 crores under
this plan head was due mainly to more issue of stores for
manufacture operations and fabrication. The largest excess
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was in the Diesel Locomotives Works  LW) (Rs 840
crores) followed by the South Eastern Railway (Rs. 1.70
crores).

(5) Rolling Stock: Excess of Rs. 12.44 crores was due to pro-
curement of more bulk order items such as rolling sfocks
and components arranged by the Railway Board under
contracts concluded by them . to meet the requirements
of the Railways on replacement and Capital Account.

The net effect of misclassifications was Rs. 29,93,217 on account of
expenditure relating to this grant, but wrongly booked under other
grants or vice verse. Thus taking into account the effect of misclassi-
fications, the real excess requiring regularisation by Parliament
works out to Rs. 181,71,37,208 i.e. 9.27 per cent over the final grant

2. In the circumstances explained above, the excess in the above
grants may kindly be recommended for regularisation by Parliamenf
under Article 115 of the Constitution of India. ;

3. It may be submitted that every care is taken.

(a) to assess the expenditure under various grantslappropriations
as precisely as possible and (b) to obtain supplementary allotments,
where necessary so that the excesses are avoided to the maximum

extent possible.

4. This has been seen by Audit. -



TEIT APPENDIX XVIII
(Vide paragraph 3.1 of the Report)

I. RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation

During the year under review viz., 1979-80, excess expenditure
had occurred under 13 Voted Grants and 6 Charged Appropriations
and aggregated to Rs. 148.86 crores, as agains Rs. 82.42 crores and
Rs. 42.28 crores respectively during the years 1977-78 and 1978-74. Only
a year ago, the Committee had expressed satisfaction, over the dec-
lining trend in the aggregate amount of excess expenditure evidenc-
ed during the year 1978-79 and had hoped that every endeavour
would be made by the Ministries|Departments to ensure that the
position was not allowed fo deteriorate once again. The Committee
are, however, concerned to note that the position deteriorated so
soon to a considerable extent. They are constrained fo point out
that the system of estimation of expenditure is faulty and year affer
year Parliament is being presented with a fait accompli. ;

In this connection the Committee are alsc constrained fo point
out that as against the total Grants to the tune of Rs. 21,831.33
crores voted in Parliament the Appropriation Accounts reveal
savings to the extent of Rs. 1,918.49 crores, i.e. 8.8 per cent of the
voled provision. The Appropriation Accounts (Civil) disclosed sav-
ings of Rs. 1,479.96 crores out of voted amount of Rs. 12 534.79 crores
(i.e. 11.8 per cent) and savings of Rs. 1,711.16 crores out of Charged
amount of Rs. 31,628,43 crores (i.e. 5.4 per cent). Thus total savings
amounted to Rs. 3,191.12 crores out of total Voted and Charged amount
of Rs. 44,163.22 crores (i.e. 7.2 per cent) of the sanctioned provision.
Some of the vital sectors of the economy in which large scale sav-
ings have been reported in the Capital Section are Agriculture, Fish-~
eries, Rural Development, Irrigation, Communication, Power Deve-
lopment, Medical and Public Health, Industry, Village and Small
Industry, Textiles—Handloom and Handicrafts, Petroleum and Pefro-
chemicals Industry, Chemicals and Fertilizer Industry, Roads, Ports
Light Houses and Shipping, Public Works, Housing and Urhan
Development etc. etc. The reasons for heavy shortfalls in expendi-
ture, particularly in the rural sector need to be adequately explamed
to the Committee.
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Such large scale savings are indicative of not only bad budget-
ting but also of the failure of the Department concerned to make
tull use of resources provided to them for the betterment of the
people. Over-pitching of the estimates without corresponding efforts
to utilise them gainfully deprives the other equally vital sectors of
the economy of the much needed resources for development. Since
Parliamentary Control over Governmental expenditure calls for fin-
ancial discipline, the Committee would like Government once again
to analyse in depth the reasons for this recurring phenomenon with a
view to initiate timely remedial measures, whereby budget estimates
ave prepared more precisely and the actual expenditure is incurred/
contained within the funds authorised by Parliament. <5

[SL. No. 1—Appendix XII—(Para 2.5) of the 57th Report of the
Public Accounts Committee (Seventh Lok Sabha)]

Action Taken
(i) Ministry of Finance (Department of Expenditure)

~ With the introduction of the Scheme of Integrated Financial
Advisers, the responsibility of framing Budget Estimates on a realis-
tic basis as also post-budget vigi'ant to ensure that there is neither
considerable shortfalls in expenditure nor unforseen excesses de-
volves on the Financial Advisers. The observations made by the
Public Accounts Committee have, therefore, been circulated amongst
Winistries/Departments/Financial Advisers for compliance. The
Financial Advisers have also been advised to ensure that the prescribed
vules and procedures and such other procedures as may be consider-
ed necessary are followed by the Ministries/Departments with which
they zre concerned for achieving effective control over expenditure.
They have also been requested to send Action Taken Notes to the
Public Accounts Committee explaining the reasons for heavy short-
falls in expenditure in the Sectors with which they are concerned. In
this connection a copy of this Ministry’s O.M. No. F.12 (4)—E (Coord) /
81 dated the 25th September, 1981 is enclosed. The observations of the
Committee have also been brought to the notice of the Planning
Commission who will be discuss'ng and finalising in the next few
months the annual Plan allocations for the Schemes/Projects of the
Ministries|Departments etc. for the next year so that the Plan
Budget is framed on a more realistic basis. 5

(Ministry of Finance, Department of Exvenditure O.M. No. F. 12 (4)—
(Coord) /81 dated 3/6 November, 1981)
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Copy or O. M. No. F. 12(4)-E (coord)| 81 dated 24 September, 1961
from ‘I'ne Ministry of Finance (Department ox Expenditure) to alk
Minisiries|Ueparuments of the Government and all the Financial

Adv.sers.

SUBJECT: Kxcesses and short-falls in expenditure—57th Report of the
ruolic Accounts Committee (Seventh Lok Sabha).

Tne Public Accounts Committte (Seventh Lok Sabha) in their
5Ttu Repourt have expressed concern over the increase in the aggre-
gate amount of excess expenditure during the year 1979-80 as compared
to 1978-79. The Committee have also expressed their unhappiness
over large scale savings in the Capi.al section of certain grants and
have copserved that “over-pitching of the estimates without corres-
ponding efforts to utilise them grainfully deprives the other equally
vi.al sectors of the economy of the much needed, resources for deve=
lopment.” The Committee have also stressed the need for preparation
of Budget Estimates more precisely and of ensuring that actual
expenditure is incurred within the funds authorised by Parliament.
In this connection an extract of para 2.5 of their recommendation.
contained in the above Report is enclosed.*

2. The procedure for achieving effective control over expenditure
is contained in Rules 65 to 68 of General Financial Rules, 1963 and
the Government of India’s decisions appearing thereunder. The
Rules also prescribe the maintenance of various control registers for
echiev'ng the objective. Similarly, detailed guide lines already,
exist in Rules 50 to 53 ibid road with Appendix 3 thereof regarding
the preparation of Budget Estimates. It has also been provided is.
Government of India’s Decision (1) below Rule 7 of the delegatiom
of Financial Powers Rules, 1978 that inclusion of lump-sum pro-
vision in the Budget in advance of pre-budget scrutiny should be
avoided as far as possible as such as step is likely to pre-empt options
and hamper the exercise of adequate scrutiny and control in planning,
programming and implementation besides the likelihood of giving

rise to avoidable savings later.

3. With the introduction of the Scheme of the Integrated Financial
Advisers, the responsibility of framing Budget Estimates on a rea-
listic basis as also post-budget vigilance to ensure that there is
neither considerable short-falls in expenditure nor unforseen excesses
devclves on the Financial Advisers. For achieving this objective, the
Financial Advisers may ensure that the prescribed rules and proce-
dures and such other procedures as may be considered necessary are

*Reproduced in earlier part of the Report.
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followed by the Ministries|Departments with which they are con-
cerned.

4. Ministries|Departments|Financial Advisers are requested to
note the cbservations made by the Public Accounts Committee for
compliance. Financial Advisers are also requested to send Action
Taken Notes to the Public Accounts Committee explaining the rea-
sons for heavy short-fall in expenditure in the Sector with which
they are concerned under intimation to this Ministry.

‘Hindi version of this O. M. will follow.
(i) Ministry of Defence:.

1. In so far as the Defence Services Estimates are concerned the
Appropriation Accounts for 1979-80 reveal excess|savings under cer-
tain Grants as indicated below: — :

SECTION IV—APPROPRIATION ACCOUNTS

12. Summary of Appropriation Accounts for 1979-80.

(in thousands of Rupees )

No. and Name of Grant. Total Expendi- Excess Saving

Amount ture
of Grant [
Appropria-
tion.
20—Defence Charged 28 oo 25,87 3 2,14
© Services-Army . Voted . 19,69,31,34 20,31,37,06 62,05,72

21—Defence Charged 1,50 5 g 1,45
Services-Navy Voted 2,12,59,00 2,06,86,94. 5,72,06

22—Defence Charged 2,00 1,10 90
Services— Voted 8,32,44,70  8,56,86,38  324,41,68
Air Force

23—Defence Cbarged 8o ig 61
Serviceg— Voted 1,92,41,28  1,91,99,93 41,35
Pensions

Total expenditure Charged 32,30 : 27,21 5,09
met from Voted 32,06,76,32  42,87,10,31 86,47,40 6,13,41
Revenue. ;

24— Capital outlay on - Charged 1,00,00 95,81 34,19
Defence Voted 2,05,45,00  2,62,72,38 32,72,62
‘Services j

Graxp Torarn Charged 1,32,30 1,23,02 28

9,
Voted 35,02,21,32  35,49,82,69 86,47,40 38,86,03
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.~ 2. As regards excess expenditure, from the figures given above,
it would be seen that an excess of Rs. 62.06 crores occurred under
Grant No. 20-Defence Services-Army and Rs. 24.42 crores under
Grant No. 22-Defence Services-Air Force during the year 1979-80.
Detailed explanatory notes indicating the reasons for these excesses
and the remedial measures taken to avoid their recurrence in future
were submitied to the PAC for regularisation of excess expenditure.
The Committee’s observations/recommendations with regard to
these excesses are contained in Paragraphs 2.6. 2.26, 2.27, 2.30, 2.31
and 2.32 of their 57th Report (7th Lok Sabha) on Excesses over
Voted Grants and Charged Appropriation (1979-80). ‘Action Taken
Notes’ on paragraphs 2.6, 2.27, 2.30 and 2.32 have since been sub-
mitted to the Committee (Copies enclosed®.) The observations/
recommendations of the Committee in paragraph Nos. 2.26 and 2.31
are being examined and necessary ‘Action Taken Notes’ on them
would be submitted to the Committee as soon as finalised.

3. The main savings under the Defence Services Estimate
occurred under Grant No. 21—Defence Services—Navy (Rs. 5.72
crores—Voted) and Grant No. 24—Capital Outlay on Defence
Services (Rs. 32.73 crores—Voted.) The sub-heads under which
savings mainly occurred under thest Grants and the reasons there-
for are briefly as under:—

(@) Grant No. 21—Defence Services—Navy (Rs. 5.72 crores).
Under this Grant, savings occurred mainly under the following
sub-heads:— :

(i) Sub-Head A.5—States (Rs. 2.80 crores)

The saving was mainly due to lesser materialisation of
supplies than anticipated, delay in payments and lesser
drawal of provisions by establishments than anticipated.

- (it) Sub-Head A.7—Other expenditure (Rs. 2.18 crores)

The savings was mainly under Repairs and Refits, Telephone
charges and other miscellaneous expenses due to delay
in receipt of bills.

(b) Grant No. 24—Capital Outlay on Defence Services

(@) S@b-Head A.1(2) —Construction Works.

A decrease of Rs. 5.00 crores at the Final Estimates stage
was due to delay in supply of cement and steel. This

7 "—.*Repr'dduced elsewhere in the Report.
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decrease was partly off-set by excess of Rs. 1.05 crores
in tne Final Grant due to increase in cost of steel and
accelerated progress of works.

(it) Sub-Head A.1(3) ‘Stock Suspense’

A provision of Rs. 255 lakhs was made at the Final Esfi-
mates stage due to adjustment of the cost of steel to
this head instead of against individual Works Projects.
There was saving of Rs. 24 lakhs in the Final Grant
due to more credits than anticipated on account of
issue of steel to Works Projects.

(iii) Sub-Head A.l1(4)—Ministry Farms.

A decrease of Rs. 14 lakhs at the Final Estimates stage
was due to low trend of actuals. A saving of Rs. 16 .
lakhs in the Final Grant was due to delay in procure-
ment of plani and machinery.

(iv) Sub-Head A.2(1)—Land.

A decrease of Rs. 143 lakhs was due to lesser expenditure
than anticipated.

(v) Sub-Head A.2(2)—Construction Works.

A decrease of Rs. 152 lakhs was due to slow progress of
works.

(vi) Sub-Head A.2(3)—Naval Fleet.

A decrease of Rs. 13.96 crores at the Final Estimates stage
was mainly due to slow progress in construction of
ships by shipyards. There was a further saving of
Rs. 145 crores. in the Final Grant due to delay im
certain payments for Naval Vessels. ;

(vii) Sub-Head A.2(4)—Naval Dockyard.

A decrease of Rs. 476 crores at the Final Estimates stage
was due to delay in procurement of stores, non-conclu-
sion of contracts and slow progress of works by
contractors. There was a further saving of Rs. 1.16
crores in the Final Grant mainly due to non-receipt of
Central Purchase Vouchers as well as some equipment
from abroad.
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(viii) Sub-Head A.3(1)—Land.

The decrease of Rs. 5 lakhs at the Final Estimates stage
was due to slow progress in acquisition of land. 7The
saving of Rs. 16 lakhs in the Final Grant was due to
non-finalisation of some land acquisition cases.

(i) Sub-Hedd A.3(2)—Construction Works.

The decrease of Rs. 283 lakhs at the Final Estimates stage.
was due to delay in issue of sanctions for some works
and in release of works. There was, however, an excess
of Rs. 153 lakhs in the Final Grant due to better progress.
of works than anticipated.

(x) Sub-Head A.3(3)—Special projects.

The decrease of Rs. 87 lakhs was due to slow progress of
works.

(xi) Sub-Head A.4(1)—Construction Works.

A saving of Rs. 48 lakhs was due to slow progress of works.
and non-clearance of bills.

(xii) Sub-Head A.4(2)—Machinery and Equipment.

The saving of Rs. 238 lakhs in the Final Grant was mainly
due to less expenditure on Customs Duty on imnorted
machinery than anticipated and delay in procurement
of certain machines.

(xiii) Sub-Head 4(3)—Suspense.

The decrease of Rs. 5 lakhs at the Final Estimates stage
was due to low trend of actuals and saving of Rs. 6%
lakhs in the Final Grant was due to lesser materialisa-
tion of supplies than anticipated. -

(xiv) Sub-Head A.5—R&D Organisation.

An increase of Rs. 34 lakhs was due to good progress of
work and sanction of more new works.

(xv) Sub-Head A.6—Inspection Organisation.

The decrease of Rs. 50 lakhs at the Final Estimates stage
was due to delay in sanction/release of works, re-
trending in respect of certain works and slow progress
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of works, and the saving of Rs. 38 lakhs iu tne Final
Grant was due to delay in sanction/release of work and
re-tendering in respect of certain contracts.

Instructions have been issued to all Controlling/Estimating
Authorities concerned  with the Defence Services Estimates to
ensure that the est:mates are framed on a realistic basis and a close
watch is kept on the progress of expenditure so that large variations
do not occur between the sanctioned Budget Provision and actual

expenditure. :

This has been seen by Audit.

[Ministry of Defence No. 11(30)/81/D (Budget)
dated 25 February, 1982]

(i) Ministry of Communications (P. & T. Board):

The figures shown below indicate the savings that had occurred
under Grant No. 18-Capital Outlay on Posts and Telegraphs during

the year 1979-80.

Head Sanctioned  Actual Savings
Grant.  Expendi-= (—)
ture,
(1) (2) (3) (4)
L (in lakhs)
B—r1 Telegraphs systems 5 . . . 1028.00 546.41 481.50
B—2 Local Telephone systems. & c - 18970.00 16450.99 2510.01

B—4 Transmission systems. 11321.0T1 6514.00 4807 .01
B—5 Ancillary systems. 1502.00 48g.92 1012.08
B—6 Other Land & buildings. 1000.18 615.54 384.64
4196.58 3351.70 844.88

B—7 General

The above savings were off-set to the extent of Rs. 242.62 lakhs
due to excess expenditure under B-3 Long Distance Switching sys-
tem (42.61), A-1 Administrative Offices (19.54) and A-2 Post Offices
(178.47). Further more, the bulk of the savings (6462.40) was
foreseen at RE and Final Grant stages and surrendered hefore the

end of the financial year.
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The bLeparmment has analysed in depth the reasons wur the apove
savings, the details of which are furnished in Appendix to this

Note.

However the observations of the PAC have been taken note of
for future guidance.

This issues with the approval of Member (F).

[Ministry of Communications (P&T Board)—OM No.6-2/82-CB
: dated 26-3-82]



APPENDIX

Head

Sanctioned Actual Savings
Grant expenditure

(In lakhs of Rupees)

Reasons for Savings

2 3 4

B—1 Telegraph Systems

. 1028-004 546-41 481-59

Savings was due to short supply of Telegraph
and Telex equipments from HTL.

B—2 Local Telephone Systems

18970+ 00 1645009 2519-0%

Savings was mainiy for the following reasons;

(i) Non-finalisation of acquisition of land due to
imposition of Urban Land Ceiling Act- (246-55)

(ii) Delayin construction of buildings due to difficuities

in obtaining adequate and timely sup-

plies of cement and steel
(404°85)
(iii) Less supplies of instruments by III  (2120-36)

The above savings was partially off set due to more
receipt of Cables (167-70) and L&W Stores (85-05)

B—4 Tronsmission Systems

11321+01 651400 4807-01

Savings was due to less receipt of Micro-wave and UH¥
equipments and non-receipt of satellite equipmert
from abrozd as a result of some ecnstraints in impor?
policy.

B—3 Aacillary Systems

e 150200 489-93 1012:08 Savings was duc to—

1i) Less receipt of TRC ard Telecom. Factory Equip-
ments from abroad and Less receipt of fme--

truments fom III (630-33)

“

{i1) Less receipt of L&W Stores (29-58)

5 )

ob1



{iiiy Delay in construction of hulldings for want of
adequate and timely supply of Steel & Cement
(339°27)

{iv} Nen-finglisation of acquisition of land due to im-
position of Urban Land Celsing Act 22-78)

B—6 Other Land and Buiidiags

100018 f15-84 38464 Savings was due to—
(1) Norn ¥inaliation of acquisition of land due to
imgosition of Urban Land Ceiling Act (1c-12)
an

(ii) Delay in construction of buildings for want of
adequate and timely supply of Steel and Cement
(365:52) ;

B—7 General

419658 3851 °70 84488 (1) Stores Suspenss Account (Rs. 6-74 Crors )

The saving was mainly due to less Import Purchases
(18-48) Crores), less procurement of stores (3:8c
Crores under General Stores and 0-60 Crores uader
Factory Stores) Less reclipt of manufactured articles
from Telecom. Factaries (3-65 Crores in Gceneral
Stares and 160 Crores in Factory Stores), more
issues under Givil Engineering Stores (2:89 Crores)
ana less advance payments for Steel etc. For Civil
Engineering Stores (¢-63 Crores). The saving as
meantioned above was further reduced by lesser
issues to Capital Works from Stores (10-85 Crores),

more material recovered from works (0-34 Crores)

more purchzses under Givil Engincering Stores

0-12 Crores), less issue of raw material to manufacture
suspense (7-0 Crores) and more’procurement under
Givil Enginezring Stores (6:-6o Crores).

b1
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“(2) Manufacture Suspense (Rs. 1-71 Crores)

The saving was due to less drawal of raw material
(7:00 Crores) less on cost (0°54 Crores) partly
off-sct by more labour and lesser issues of manufec-
tured articles from Telecom. Factories** Crores
under General Stores and (1+60 Crores) under

Factory Stores.

#QOther Ghérges (0-56 Crores)

#@g.67 crores.

zt 1
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(iv) Ministry of Energy (Depariment of Power)

. The provision made in BE 1979-80 and savings against these
in the Capita]l Budget are indicated below:— :

(Rs. in crs.)
B.E. Actuals Varia~
79-80 tions
S
Capital . . : S GG . 39374  343'99 (—)49°75
A broad item-wise break of this is indicated below:
B.E. Actuals varia-.
tion
1. N.P.C.C. 3 . . 5 s ; 5 142 2:00 (4} o-58
2. Badarpur Thermal Power Project 5 . . 34-2% 3316 (—) 1-1¢
3. N.T.P.C. 5 2 : . 167-75 16228 (—)5-47
4. Salb]l H.E. Project . .‘ ‘ ¢ 3 . 29-98 25-11 (—) 4°87
5. Lower Lagy ap H.E. Project. 4 c 3-19 5-03 (+) 1-84
6. N.H.P.C. : & ] : : : 3 95°50 (—)g95°50
7. Load Despatching Centres . o 5 AL 7:73 2-28 (—) 545
8. R.E.C. . ; 5 . 5 s R 20-00 82:00 (+)62-00
QIS NIHP. CloEs Rl s . . . . . 16-50 22:50 (4-) 6-00
10. BHE.L. (Supply)? > : 2°45 245
11. Inter-State Transmission Lines . 3 1450 7:07 (—) 7°4%
12. Other Items . S . 0-46 o-10 (—) 0:36

2. From the above details it will be seen that the single item
which has contributed to the bulk of the saving is the provision
made for NNH.P.C under S. No. 6.

This was an accounting provision for adjustment of the assefs
of the Salal Hydro Electric Project in the books of Government on
its formal transfer to the National Hvdro Electric Power Corpora-
tion. As the transfer could not be effected during the year pending
completion of certain legal and Administrative formalit'es, the entire
provision was rendered surplus. However, an amount of Rs, 62 crores
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wag re-appropriated for providing additional loan assistance to
R.E.C. for which initially full budgetary provision was not made.

3. The significant savings under other heads are:—

(i) Investment in N.T.P.C.
{ii) Salal Hydro Electric Project.
(iii) Load Despatching Stations.

{iv) Inter-State Transmission Lines.

In case of NTPC and Salal Hydro Electric Project cuts of
fs. b crores and Rs. 5 crores respectively were effected as a measure of
economy in pursuance of Cabinet directives. In the case of Load Des-
patching Stations, the saving was mainly due to economy measures
(Rs. 5 crores) and slow progress of works executed by Central Public
Works Department and delay in allotment of land by the Govern-
ment of Karnataka. As regards Inter-State Transmission Lines,
tunds are released to the States on reimbursement basis after the
Flectricity Boards initially incur the expenditure. Since the progress
of works on transmission Lines was slow owing to delay in avail-
ability of funds with the State Electricity Boards|/Underakings and
non-agvailability of key-in-puts such as steel for towers, aluminium
fire conductors etc. the budget provision could not be utilised fully.

4, It will thus be seen that if the accounting provision of Rs. 95.50
crores is taken out, overall there was an excess of expenditure
to the extent of Rs. 45.75 crores. While making re-appropriation for
meeting this additional expenditure, approval of Parliament was
obtained where necessary through taken supplementary. However,
it may be mentioned that every effort is made to frame the Budget as
realistically as possible and the various guidelines contained in GFRs
in this regard are strictly followed.

[Ministry of Energy (Department of Power) O.M. No. G-20017/
21/81-Bud. dated 2 July, 1982]

v} Ministry of Petroleum, Chemicals and Fertilizers (Department
of Chemicals and Fertilizers.)

Instructions of the Committee have been noted for compliance.

2. The main objectives of the Department of Chemicals and
Tertilizers are o plan, develop, regulate and confrol industries in
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the field of Chemicals, Fertilizers, Drugs and Pharmaceuticals, This
Department had, under the Capital Section a voted grant of
Rs. 338.32 crores comprising Rs. 279.44 crores for plan and Rs. 50g38
crores for non-Plan expenditure for the year 1979-80 under Grant
No. 71. A supplementary demand for Rs. 38.00 crores (Rs. 0.33
crores—Plan and Rs. 37.67 crores—non-plan) was obtained during
the year for additional capital expenditures. This was mainly for
Fertilizer Corporation of India Limited and National Fertilizers
Limited in the fertilizer sector and Indian Drugs & Pharmaceuticals
Limited, Bengal Chemicals & Pharmaceuticals Limited and Bengal
Immunity Company Limited in the Drugs and Pharmaceuticals
Sector.

3. Against this final Grant of Rca 376.32 crores, actual expen-
diture was of the order of Rs. 370.85 crores leaving an  un-spent
balance of Rs. 5.47 crores which was surrendered. The funds sur-
rendered account for only 1.45 per cent of the funds placed at the
disposal of this Department and the percentage of unutilised funds
is far below the over all percentage of savings i.e., 11.8 per cent dis-
closed by the Appropriation Accounts (Civil) as pointed out by
the Committee. The savings under Plan were of the order of Rs. £.16
crores; Actual surrender —5.18 crores, entirely in respect of Rash-
triya Chemicals & Fertilizers Limited and were due mainly to de-
lay in receipt of imported and indigenous plant and equipment for
Trombay V Project and delay in implementation ofi Thal plants
owing to delay in the final selection of consultants for Ammonia and
Urea Plants. The delay in the execution of the civil works on ac-
count of non-availability of sand in the Bombay region due to strike,
also retarded the pace of the utilisation of funds. These were not
anticipated at the time of finalisation of the Revised Estimate. The
savings under non-Plan of the Order of Rs. 0.31 crores related to the
loans for setting up of Urea Fertilizer Project in 'Sri Lanka. This
saving was due to receipt of less debits from the Bank for adjust-
ment of payment made under the agreement for aid-assistance than
anticipated. Thus it would be evident that the very small saving
of Rs. 5.17 crores against the total budget provision of Rs. 376.32
crores was not such as could have been foreseen. Every endeavour
will, however, be made to guard against even such an eventuality.

[Ministry of Petroleum, Chemicals & Fertilizers (Department of
Chemicals & Fertilizers) O.M. No. 7(3) |81-Fin. (C&F') dated
2-11-1981]
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(vi) (@) Ministry of Supply and Rehabilitation
(DEPARTMENT OF SUPPLY)

The Department of Supply is concerned with two demands, one
dealing with the Secretariat proper and the other relating to DGS&D,
CCAs Office and NTH (Plan and Non-Plan). In  1979-80 the final
Grant under Demand No. 82  (Secretariat) was fixed at Rs, 24.65
lakhs against the sanctioned Budget Grant of Rs. 22.78 iakhs. The
excess requirements of Rs. 1,87,000 in the Budget, which were met
through a supplementary Grant were meant for meeting the addi-
tional requirements under D.As As regards Demand No. 83—Supplies
& Disposals, it is stated that the Final Grant for 1979-80 was also
fixed at the same level as that of Budget Grant of Rs. 748.70 lakhs.
The additional requirements under D.A. due to revision of rates
under Non-Plans expenditure were met by appropriation of savings
to the extent of Rsg 16.28 lakhs from Plan to Non-Plan with the
approval of Secretary (Exp). The savings under Plan execution
were due mainly to delay in the procurement of certain Equipment
and Machinery for the Test Houses, contrary to anticipation.

The Director General, National Test House, Calcutta has been
advised to devise a method for even distribution of funds throuhout
the year by planning the Purchase off Machinery|Equipment and
placement of indents for the same, well in advance, so that the
expenditure may be distributed evenly throughout the year.

[Ministry of Supply and Rehabilitation (Department of Supply—In-
tegrated Finance Wing—O.M. No. G—I1720{81-FV  dated 14
Janauary, 1982.]

(vi) (b) Ministry of Supply and Rehabilitation (Department of
Rehabilitation)

The Department of Rehabilitation is dealing with the work
relating to the rehabilitation of displaced persons from former East
Pakistan, Indian Nationals repatriated from other countries like
Burma, Sri Lanka and displaced persons affected by Indo-Pak
Conflict, 1971 through various Schemes. The Department is also
in charge of the rehabilitation of Tibetan Refugees and residual
problems connected with the refugees from former West Pakistan.
The policies and programmes/Schemes for relief and rehabilitation
of diplaced persons etc. are drawn up in the Department and
these schemes are implemented directly through various agencies
for this purpose and through State and Union Territory Govern-
ments. The schemes implemented through State Governments are
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financed through loans and Grants-in-aid.

2. This Department had a budget of Rs. 48.06 crores in 1979-80,
against the over-all provision of Rs. 44,163.22 crores of the Govern-

ment as a whole.

3. There was no excess expenditure over the total grant of this
Department during 1979-80. However, there was a saving of Rs. 10.61
crores out of total grant of Rs, 48.06 crores during 1979-80.

Qut of the total saving of Rs. 10.61 crores, a saving of Rs. 7.11
crores occurred in the schemes being implemented through State
Governaments and the balance of Rs. 3.50 crores under the schemes
being implemented directly by this Department through wvarious

agencies. : i

These savings were mainly due to the delayed movement of
displaced persons to rehabilitation sites in Rajasthan, lesser return
of deserter families and lesser number of displaced persons at
rehabilitation sites in Dandakaranya project, slow pace of progress
of Potteru Irrigation Project being executed by Government of
Orissa, non-evacuation. of villagers from reservoir area of Malkan-
giri Dam Orissa by the State Government and inadequate avail-
ability of cement, steel, explosives etc. and also due io non-finalisa-
tion of certain Plantation Schemes for repatriates.

However, the position improved greatly in 1980-81 when there
was a saving of Rs. 4.51 crores only against the total provision of
Rs. 51.15 crores (including Supplementary Grant of Rs. 5.50 crores
under Capital Charged) for that year.

4. It may be appreciated that the expenditure on rehabilitation
schemes, which is dependent mainly on human factors cannot be
estimated in advance with great accuracy. However, necessary
steps are being taken to make :che future budget estimates as realis-

tic as possible.

[Ministry of Supply and Rehabilitation (Department of
Rehabilitation) O.M. No. G-25015/4/81-Bud. dated
19 January, 1982]

(vii) (a) Ministry of Rural Development

The undersigned is directed to refer to para 25 (Recommen-
dation No. 1) in Appendix XIII of the P.A.C. (1981-82) (Seventh .
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Lok Sabha) on the above subject and to state that in so far as the
Ministry of Rural Development is concerned, there were three
schemes under which large scale savings have been reported in the
Appropriation Accounts (Civil) (1979-80). These schemes are as
under:

“ Grant No. T—Department of Rural Development

(a) AA.1(1)—Investment in Debentures
of land Development Bank Rs. 717.00 lakhs

(b) BB.1(1)—Agricultural Marketing
Lahoratory Rs. 9.73 lakhs

Grant No. 60—Village and small Industries

(c) CC.2(1) (1) (1)—Development of -
Khadi ' Rs. 100.00 lakhs

The schemes at (a) and (c) above, have since been ‘transferred
from this Ministry to the Department of Agriculture and Co-
operation and the Ministry of Industry (Department of Industrial
Development) respectively and they have been requested to send
the Action Taken Notes direct to the P.A.C. in respect of the scheme
with which they are concerned.

2. Similarly, the scheme for ‘Assistance to new assignees of
land on imposition of ceiling on Agricultural holdings’ under
which there was a saving of Rs. 250.00 lakhs during 1979-80 and
which was under the administrative control of the Department of
Agriculture and Cooperation till 1979-80, has since been transferred
to this Ministry. The Action Taken Notes in respect of this scheme
will be furnished by this Ministry.

3. In view of the above, this Ministry is required to send the
Actton Taken Notes in respect of the following two schemes:

(i) Agricultural Marketing Laboratory Rs. 9.73 lakhs

(ii) Assistance to new assignees of land
on imposition of ceiling on agricul-
tural holdings. : Rs. 250.00° lakhs

The requisite information in regard to these two schemes has been
called for from the concerned Sections in the Ministry and the
same will be sent to the Lok Sabha Secretariat shortly.

[Ministry of Rural Development O.M. No. G-25011/17/81-R&A,
dated 25 February, 1982.]
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(vii) (b) Ministry of Rural Development ‘
F.F.2(1) (1)-Assistance to new assignees of land on imposition
of ceiling on agricultural holdings

A Central Sector Scheme for financial assistance to new assignees
of ceiling surplus land was formulated in 1975 providing assistance
@ Rs. 1000/- per hectare—(a) 50 per cent as short-term assistance
(as outright grant) (b) 50 per cent as land development assistance
(half grant and half loan). Land development assistance was
available in respect of 50 per cent of the area for which short-term
assistance was to be given. Assistance under this scheme was not
available for allottees in areas where other central sector schemes
were in vogue and those who had been allotted such lands prior to
1-1-75. The entire assistance for the scheme was given by the
Central Government. For the financial year 1979-80 a total budget
provision of Rs. 10 crores was made which included Rs. 2.5 crores
as loan assistance. Consequent upon the decision taken by Natlonal
Development Council on 24th February, 1979 that the cost of the
scheme should be shared equally between Central and the State
Governments from the financial year 1979-80, the scope and
pattern of assistance of this scheme were revised in September,
1979. Under the revised pattern, the entire assistance of Rs. 1000/-
per hectare has been given as grant to be shared equally between
the Central and State Governments and it does not provide for any
loan component. Hence the entire sum of Rs. 2.50 crores intended
to meet the loan requirements during 1979-80 under the pre-
revised scheme was surrendered.

™ The note has been vetted by Audit.

[Ministry of Rural Development O.M. No. G-25011/17/81-B&A,
dated 28 August, 1982.]

(viii) Department of Electronics

Reference is invited to Para 2.5 (recommendation No. 1) in
Appendix-III of the Public Accounts Committee (1981-82) (7th Lok
Sabha)—57th Report regarding excesses over Voted Grants and
charged appropriation. As desired by Ministry of Finance, Depart-
ment of Expenditure in their O.M. No. F. 12(4) E(Coord.) Rs. 81
dated 25th Sept. 1981, the position of Grants No. 99 (1979-80) in
respect of the Department of Electronics is as under.

2. Out of the total budget provision of Rs. 18.67 crores for the
year 1979-80 the total expenditure was Rs. 13.95 crores. Thus, there
was a saving of Rs. 4.72 crores. The reasons for savings are given
in the Annexure.
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3. A more realistic assessment of requirements as recommended
by Public Accounts Committee has already been attempted by this
Department. The comparative position of surrenders in the years
1978-79, 1979-80 & 1980-81 is given below, which will indicate that
the short-fall in expenditure vis-a-vis original provision is being
‘gradually made up. The percentage of savings has declined from
37.4 per cent savings of Rs. 306 lakhs Rs. 242 lakhs pertain to Semi-
conductor Complex Ltd. which could not utilise the provision,
pending finalization of the terms of collaboration agreement. How-
ever, the recommendations of the Committee have been not for

compliance.

(Rs. in lakhs)

TR % of

savings

to

Budget Actuals  Savings Budge;

Esti-

mate
1978-79 . . . 307t . . 2459°57 154125  918:32 374
1979-80 . . y 5 5 5 . 1867-00 1394'73 47277 25:3
1080-81 . : 4 % : ; . 1784:09  1477-977 30632 17°1

[Department of Electronics letter No, 6(7)/79-IFA
dated 29 October, 1981.]

ANNEXURE

In the year 1979-80 against the totalprovision of Rs. 1867 crores, the actual expenditure
was 1395 crores. The short fall in ecxpenditure (Rs. 4-72) crores was primarily
due to the following reasons:

Sl Programme Reasons Amount
No. (Rs. in
T.akhs)
48

1 National Radar Council Pro- Post-budget decision was taken to fund
ject Programme an R&D Project under the National

Radar Council (Rs. 27 Lakhs) on the
basis of reimbursement of actual ex-
penditure, instead of as grant-in-aid
as originally contemplated.
Turther, a loan of Rs. 21 lakhs could
not be released due - to the - fact
that two projects could not be finally
cleared during the year.
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Sl.
No.

Programme

Reasons

Amount

(Rs. in Lakhs)

R

o

O

10

11

Technology Development
Council Project Programme

National Centre for Software
Development & Gomputicg
Techniquszs

Special Microwave Production
Unit.

Assistance to Computer
Centres

Industrial Electronics Promo-
tion Programme |

(a) Standardisation Activities .

(b) Standardisation Activities

(a) Deflence Projects

(b) Do.

Pilot Plant Evaluation
Programme

Savings was due to post-budget decision
to fund an R&D Project by Loan in-
stead of Grants-in-aid and also due to
the release of funds kept in abeyance
by DOE in respect of one Project pea-
ding acceptance of the pre-commenda-~
tions of the coacerned Steering Coms-
mittee by the executing agency.

Due to improvement in funds position of
NCSDCT no revenuec support was
needad by the Centre.

Non-release of funds pending final deci-
sion on the organisational form of
Special Microwave Production Unit
(now a part of TIFR)s

Non-relezse  of funds to Computer Cen=
tres due to Non-finalisation of decision
on the mode of assistance.

Slow progress of the work on “Industrial
Electronics Promotion Program-
me”’ due to setback ip the manpower
positio.  of  the grantece  insti-
tution, GMPDT, Ranchi.

Post Budget decision was taken to run
the Regional Test Laboratory
.at Bombay as Projects  of
Department of Flecironics instead of
through the Department of Atomic
Energy.

Non-release of funds to Electronics Test
and Development Centre at Delbi
owning to Centres organisational &
technological ~ unpreparedness (Rs.
4 lakhs) and also due to less demands
from State Goveraments for the Test
and Development Centres (12 lakhs).

Delay in placement of orders pending
Technical evaluation of eyuipments
and components.

Delay in delivery of material ordered for
by Defence Project Cell of DOE.

Non-receipt of full debits from the
Department of Atomic Energy éxe-
cuting  Beryllium Metal &  Alloy
Plant and also due to Non-release of -
funds pending final decision for
“Copper  Alloy Formed  Products
Programme.”

Less release to Comput r Maintenance
Clorporation due to critical examination
of fund positign of the Company.

Due to non-filling up of vacat posts and
enforcement of economy measures.

Miscellancous

28

11

75

17

15

16

it

31

8¢

44

472
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(ix) (b) Ministry of Industry (Department of Industrial
Development)

The Ministry of Industry, Department of Industrial Development
is concerned with the following Sub-heads under Grant No. 60—
Village & Small Industries where the Public' Accounts Committee

(PAC) has pointed out shortfalls in expenditure during 1979-80 in its
57th Report.

Head Provision Saving
(in Rs. lakhs)

(d) D.1(2)(1) —Grants to State. Gavernments for
District Industries Centres .

31,1500 22,7332
(c) DD.1(1)(1) —Loans to State Governments for

District Industries Centres. . . . . 7,62-00 55349
(d) D.D.2(1)(1)— Loans to State Governments for

the scheme “Seed/Margin Money to entrepre

neurs,’’ . s 5 i .

3,31°52 3,31°52

(b) and (c). As regards shortfalls in expenditure under Sub-head
D. 1(2) (1)-Grants. to State Governments for District Industries
Centres and DD. 1(1) (1)—Loans to State Govvernments for District
Industries Centres it may be stated in this connection that the
District Industries Centres Scheme a Centrally sponsored scheme
was initiated in May, 1978. In 1979-80 after the Budget was passed
the provision was cut down by 50 per cent in view of the decision of
the National Development Council that the District Industries Centres
expenditure was to be shared between the Centre and the State Gov-
ernment on 50:50 basis. The saving in expedinture in the sub-heads
mentioned above was due to an unanticipated crange in the pattern
of Central assistance for this programme at a time when the State
budgets were already passed. Initially, it was agreed that the entire
mon-recurring expenditure upto Rs. 5 lakhs and 75 per cent of the
recurring expenditure not exceeding Rs. 3.75 lakhs per annum per
District Industries Centre would be borne by the Government of India.
Subsequentlly,‘ the National Development Council in March, 1979
decided that both in respect of non-recurring and recurring expendi-
ture as well loan component, of the Scheme, the share of the Central
Government should be limited to 50 per cent. Since the State
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budgets were already passed, the State Governments had to get the
provision under supplementary budget towards the year end. For
the major part of the year, the State/UT Governments had +to
some-how run the programme drawing from contingencies and
other funds. As such, the filling of vacant posts, expenditure on
promotional schemes and loan were delayed. With the result that
the overall expenditure for the year 1979-80 was much less than
what was anticipated.

(d) Regarding saving in Sub-head DD. 2(1) (1)—Loans to State
Governments for the scheme “Seed/Margin Money ito entre-
preneurs” it may be stated that the Planning Commission took a
decision to merge the Seed/Margin Money Scheme with District
Industries Centres Scheme with effect from the year 1979-80. The
Scheme, therefore, stands discontinued as a Central Scheme with
effect from 1-4-1979 but will continue as a State scheme and the loan
component; of District Industries programme should be utilized by
the State Governments/Union Administrations as Seed/Margin
Money. In view of the decision of the Planning Commission there
was no expenditure incurred during the year 1979-80. Thus the
saving in the sub-head Db. 2(1) (1)—Loans to State Governments for
the scheme “Seed/Margin Money to entrepreneurs.”

[Ministry of Industry (Department of Industrial - Development)
R.O. No. 4(10)/81-SSI (II) dated 31-8-1982.]

(ix) Ministry of Industry (Department of Industrial Development):

In regard to Hindustan Paper Corporation, the actual funds
drawn by the Corporation during 1979-80 were Rs. 66.28 (crores
(including 100 crore working capital loan for Marketing Division)
as against sanctioned budget of Rs. 100.78 crores as under:—

Capital Loan Total

(Rupees in crores)

Sanctioned provision as per central budget . ; 69°54 31-83 100+%8

Actual drawal from the Government . : .~ 46'53 1975 66-28

Savings . 3 : 5 . : : 5 2g:92 1-58 8450
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2. Hindustan Paper Corporation Ltd. is engaged in the setting up
of under mentioned projects:

Name of Project Capacity Cost of Project
(Rs. in crores)

Kerala Newsprint Project . . . 80,000 tonnes 82:88
; per annum of To be revised to
newsprint. 151:90
Nagaland Pulp and Paper Project . 33,000 tonnes ° 62-12
of Paper. Ta be revised
to 83 73
Nowgong Paper Project . 5 . 1,00,000 tonnes 11425
of Pzper. to be revised to
22844
Cachar Paper Project 7 5 . 1,00,000 tonncs 114
of Paper. to be revised to
226-32

3. HPC has a subsidiary unit viz., Mandya National Paper Mills
Limited., Karnataka.

4. During 1979-80, HPC was also asked to work and proposals
steps for the rehabilitation of a sick unit India Paper Pulp Co.,

Calcutta . i ()

5. Taking into account the tempo of implementation of the pro-
jects in hand and with reference to proposals to rehabilitate India
Paper Pulp Co. managed by HPC, the provision of a sum of Rs. 100.78
crores for the year 1979-80 was made. However due to reasons
heyond the control of HPC, implementation of the project was not at
the expected rate and therefore, the expenditure on the Projects was
also less than that expected resulting in savings.

6. Reasons for-savings in expenditure are as follows:

(a) Kerala Newsprint Project:

The progress was slow due to (a) failure on the part of the suppliers
to adhere to delivery schedule; (b) delay in shipment of machine
clothing; (c) slow work by CPWD in Township Works. As a reme-
dial measures additional houses were taken up for constructlon by

the Corporation directly.
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{(b) Nowgong Paper Project:

Failure on the part of the suppliers to adhere to original delivery
schedules and slow progress of work by CPWD affected the construc-
tion activities of the Project. Consequently the agreement with
CPWD was terminated.

(c) Cachar Paper Project:

Delay in handling over of land by the State Government; delay
in shifting of high tension power; delay in finalising engineering
specifications caused the slow progress of the Project. All out effort
was made in the following years in place the orders for long delivery
items.

(d) Nagaland Pulp and Paper Co. Lid.:

The shortfall was mainly due to late delivery of certain instru-
ments, piping and fittings; delay in power distribution work, dearth
of resourceful contractors.

(e)' India Paper Pulp Co.:

The Savings in expenditure was resulted because rehabilitation
scheme of the Company was under reconsideration and revision.

[Ministry of Industry (Department of Industrial Development O.M.
No. '17(3)/81-Paper dated 18 May, 1982.]

(x) Ministry of Steel and Mines (Department of Mines)

The above recommendation of the Public Accounts Committee
has been noted. e G

Under Grant No. 81—Mines and Minerals, the shortfall in
expenditure during 1979-80 constituted only 2.57 per cent of the
authorised Budget provision for that year.

The requirements prescribed in the General Financial Rules and
Delegation of Financial Power Rules in respect of control and
nignitoring of expenditure have once again been brought to the
notice of the controlling authorities for compliance wvide  instruc-
tions dated 10th December, 1981 (Copy enclosed).

[Ménistyy of Bteel and Mines (Department of Mines) O.M. No. 4
(11) |81-IF) dated 27th January, 1982]
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(COPY)

GOVERNMENT OF INDIA
MINISTRY OF STEEL AND MINES

Department of Mines
No. 4(11)081-IF New Delhi, the 10th December, 1981.

To

1. Shri J. Swaminath, Director General, Geological Survey of.
India, 4, Chowringhee Lane, Calcutta.

2. Shri D. N. Bhargava, Controller, Indian Bureau of Mines,
Nagpur.

Sub: —Excesses and short-falls in expenditure—5Tth Report of the
PAC (Seventh Lok Sabha).

Sir,

The Public Accounts Committee (Seventh Lok Sabha) in their
57th Report have expressed concern over the increase in the aggre-
gate amount of excess expenditure during the year 1979-80 as com-
pared to 1978-79. The Committee have also expressed their un-
happiness over large scale savings in the Capital Section of certain
grants and have observed that “over-pitching of the estimates
without corresponding efforts to utilise them gainfully deprives the
other equally vital sectors of the economy of the much needed re-
sources for development.” The Committee have also stressed the
need for preparation of Budget Estimates more precisely and of
ensuring that actual expenditure is incurred within the funds autho-
rised by Parliament. In this connection an extract of para 2.5 of
their recommendation contained in the above Report is enclosed.

2. The procedure for achieving effective control over expenditure
is contained in Rules 65 to 68 of General Financial Rules, 1963 and
the Government of India’s decisions appearing thereunder. The
rules also prescribed the maintenance of various control registers
for achieving the objective. Similarly, detailed guidelines already
exist in Rules 50 to 53 ibid read with Appendix-3 thereof regarding
the preparation of Budget Estimates. It has also been provided in
Government of India’s decision (1) below Rules 7 of the Delegation
of Financial Powers Rules, 1978 that inclusion of lump-sum provision
in the Budget in advance of pre-budget scrutiny should be avoided
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as far as possible as such a step is likely to prompt options and
hamper the exercise of implementation besides the likelihood of
giving rise to avoidable savings later.

3. As such you are requested to frame Budget Estimates on a
realistic. basis and to exercise post-budget vigilance to ensure that
there is neither considerable short-falls in expenditure or there is
excess over the approved Budget Estimate. To achieve these ojec-
tives, it is reiterated that the rules and procedures laid down for the
purpose in DEDRS and GFRS are scrupulously followed.

Yours faithfully,
Sd/- (R. S. V. Subramanian)
Deputy Financial Adviser.

. Copy to DS(A) with a request to keep vigilance in respect of
Sectt. proper.

Copy for information to Dir. (Vs)/DS(V).
Sd/- (R. S.-V. Subramanian)
Deputy Financial Adviser.

(xi) Department of Science and Technology:

Saving of Rs. 877.44 lakhs out of the total grant of Rs. 3403.73
Lakhs for 1979-80 is mainly as a result of rephasing/postponement of
some of the plan schemes such as Instrument Development Prog-
ramme, second phase of National Museum of Natural History, Na-
tional Information System for Science and Technology and Ocean
Science Technology Agency as a economy measures at the instance
of the Ministry of Finance. Ministry of Finance was informed of
the saving due to the above to the tune of Rs. 650 Lakhs as early as
September 1979. Further savings resulted due to slow progress on
M.H.D. project, delay in sanctioning of second phase of National
Remote Sensing Agency and also due to less receipt of equipment
from Federal Republic of Germany for National Remote Sensing
Agency. :

In the above cases, the savings were due to reasons beyond the
control of the Department and due to post Budget development
which could not be visualised at the time of preparation of Budget
Estimates for 1979-80. Major amount of saving (Rs. 864 Lakhs) was
surrendered before the close of the year as soon the savings were
visualised.
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The directives of the Committee have been noted for strict com-
pliance. All officers in Department of Science & Technology, as also
in subordinaie offices have been requested to note carefully the for-
going directives of the Committee and the instructions contained in
Ministry of Finance, Department of Expenditure O. M. No. 12(4)—
E(coord)/81 dated 25th September 1981, for compliance in future.

[Department of Science and Technology O.M. No. 25018 (2)/81-A/cs.
dated 1 March, 1982.]

(xii) Ministry of External Affairs:

As far as the Budget Estimates for the year 1979-80 of Ministry
of External Affairs are concerned it may be said that the actual
expenditure of the Ministry during 1979-80 was within the Demand
No. 31 voted by the Parliament. Actually there were savings which
caused surrender of Rs. 13 crores. But it does not mean that the
Budget Estimates were over-pitched. In this connection the sur-
render Orders issued by Ministry of Finance, Deptt. of Economic
Affairs No. OF. 7(11)W&W/79 dated 28-3-1980 and OF. 7(11)W&W/
79 dated 31-3-1980 (copy each of the orders is enclosed for ready
reference) may be referred to.

It may be seen from the surrender orders that the savings arrived
at under Revenue Heads (Major Head ‘261 & 364’) and Capital Head
Major Head ‘765° Loans to Government of Bangladesh were due to -
unfavourable political conditions which were beyond the control of
the Government of India and this Ministry. As regards surrender
of funds in Capital Section under Major Head ‘459’ & ‘483’ which
relates to purchase and construction of Chancery and Residential
buildings it is stated that variation on account of acquisition/const-
ruction of property abroad is difficult to elminate altogether because
of special nature of problems that we encounter our Missions abroad.
The factual position is that our estimates for allotment of particular
amouat in the budget are no more than the reflection of prices which
our Missions transmitted to the Ministry.

Regarding utilisation of funds allotted gainfully, it is stated that
in 1979-80 where it was noticed that some of our Missions abroad
would not be able to utilise the funds, a specially constituted Pur-
chase Team was sent to certain selected target Missions to help them
in purchases of Lands and buildings. This resulted in purchase of
24 houses in London and two houses in Washington.
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In view of the above it may safely be concluded that Budget
Estimates for 1979-80 of Ministry of External Affairs were con-
sciously prepared and full care was taken to utilise the funds gain-
fully keeping the expenditure within the funds voted by the
Parliament. Deret )

Note has been seen by Audit.
[Ministry of External Affairs, New Delhi No. @Q/Bud/734/1/81
dated 25th February, 1982.]

Copy of O.M. No. Q/Bud.-731/3/80 dated 22 March, 1980 from the
Ministry of External Affairs to the Ministry of Finance
(DEPARTMENT OF ECONOMIC AFFAIRS)

SuwEcT.—Surrender of savings in the Grant for 1979-80 Demand No.
_ 31—Ministry of External Affairs.

The undersigned is directed to communicate the surrender of
Rs. 1100.00 lakhs from the original sanctioned Grant against Demand
No. 31—Ministry of External Affairs—under the Revenue and Capital

Section as under:— {

REVENUE SECTION

Major Head <261’ (In lakhs of Rupees)
Ci—External Affairs

C.3— Special Diplomatic Expenditure.

C.3(1)—Discreticnary Expenditure

C.3(1)(1)—Other Charges : 3 & : 2 7 1100°00
C.7—Other Expenditure

C.7(6) —ILoss by Exchange 2 A : Y il 7500

Major Head €364’

E.—Technical and Economic Co-operzation with other
countri.s

E.1—Co-operation with other countries

E.1(1)—Aid to Bangladesh 5 5 . 5 . b 41400
E.1(5)— Technical and Economic Ce-operation with developing

countries . .
E.1(5)(1)— Countributions . : : X . ; : 17800

Torar %67-00

e ————
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CEN TRAL SECTION
Major Head ‘459’
AA, — Capitai autlay in Public Works
AA.1— Construction
AA.1(1)— Original works— Externe] Aflairs . . 5 10000
Major Head €483
BB —Capital Outlay on Housing
BB.1 —Government Residentail Buildings
BB.1(1) —Clonstruction

BB.1(1)(1) - Buildings— External Affairs . . . A 100°00

Major UHead <765
GG, Advances to Foreign Governments
CGC.1- Loans to Gavernment of Bangladesh . ; : 13300

ToraL  333-00

TorAaL—Revenue Section - Capital Section g .Rs.1100:00 Lakhs

The savings leading to the above surrenders are due to the follow-
ing:—

Major Head ‘261’

The savings is due to non-materialization of some schemes and
change in incidence of cost of ‘Loss on exchange’ from Major Head
261’ to Major Head ‘268’ under the grant of Ministry of Finance.

Major Head ‘364’

E. 1(1)—Aid to Bangladesh

Due to non-payment of FCI’s claim in respect of excess supplies
ol foodgrain during Indo-Bangladesh Liberation .war, The claim
requires to be scrutinised in greater detail.

Major Head ‘364—E. 1(5) (1) —Contributions: —

- Due to delay in finalisation of various ITEC programmes and
schemes.

Major Head ‘459’ & ‘483’

Due to non-materialisation of certain proposals relating to pur-
chase ¢f chancery and residential buildings.
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Major Head ‘765’—Loans to Bangladesh

Due mainly to non-availing lesser utilisation of credits ‘under the

various credit agreements e.g. Rs. 10 crores Railway credit and Rs. 10
crores commodity credit.

Copy‘ of O.M. No. Q/Bud.-731-3-80 dated 27 March, 1980 from the
Ministry of External Affairs (Budget Section) to the Ministry
of Finance (Department of Economic Affairs).

New Delhi, dated 27th March, 1980
OFFICE MEMORANDUM

SUBJECT~—Surrender of Savings in tre grant for 1979-80—Demand No.
31—Ministry of External Affairs.

The following corrections may be made in the Head of Account

mentioned in the Office Memorandum of even number dated the 22nd
March 1980.

For - Substitute

C. 7(6)—Loss by Exchange C. 7(3) Other Schemes
C. 7(3) () Other Items

Copy of O.M. No. Q/Bud.-731 (3)-80 dated 31 March, 1980 from the
Ministry of External Affairs (Budget Section) to the
Ministry of Finance (Department of Economic Affairs)

SuBJECT.—Surrender of Savings in the Grant for 1979-80 Demand No.
31—Ministry of External Affairs.

The undersigned is directed to communicate the further surrender
of Rs. 200.00 lakhs from the original sanctioned grant against Demand
No. 31—Ministry of External Affairs—under the Capital Section as
under: — : :

Capital Section

Major Head ‘459

AA—Capital Outlay on public works

AA. 1—Construction

AA. 1(1)—Original Works—External Affairs......

Rs. 200.00 lakhs

Rs. 200.00 lakhs
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The saving is due to non-materlialisation of purchase of Chancery
buildings to the extent originally envisaged.

Copy of Audit Order No. O.F. 7(11) W & M/79 dated 28th March,
1980 from the Ministry of Finance (Department of Economic
Affairs) to the Controller of Accounts, Ministry of External
Affairs ete.-

SusJecT.—Surrender of savings in Grant No. 31—Ministry of External
Affairs for 1979-80.

The President has been pleased to accept the surrender of savings
of Rs. 1100.00 lakhs (Rupees Eleven crores) in Grant No. 31—Ministry
of External Affairs for the year 1979-80 proposed by the Ministry of
External Affairs in their Office Memorandum No. Q/Bud-731-3-80
dated 22-3-1980 and 27-3-1980 (Copies enclosed).

Copy of Audit Order No. O.F. 7(11) / W. & M.-79 dated 31st March,
1980 from the Ministry of Finance (Department of Economic
Affairs) to the Controller of Accounts, Ministry of External
Affairs etc.

SuBJEcT.—Surrender of savings in Grant No. 31—Ministry of External
Affairs for 1979-80.

In continuation of this Ministry’s Audit Order of even number
dated 28-3-1980 the President has been pleased to accept further
surrender of savings of Rs. 200.00 lakhs (Rupees Two crores only)
in Grant No. 31 Ministry of External Affairs for the year 1979-80
proposed by the Ministry of External Affairs in their Office Memo-
randum No. Q/Bud.-731(3)-80 dated 31-3-1980 (Copy enclosed).*

'(xiii) Ministry of Irrigation:

The erstwhile Department of Irrigation against a budget provision
of Rs. 63.93 crores (Rs. 36.22 crores Plan and Rs. 27.71 crores Non-
Plan) for 1979-80, surrendered an amount of Rs. 15.56 crores (Rs. 9.05

*Reproduced earlier.
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crores Plan and Rs. 6.51 crores Non-Plan), which was 24.4 per cent
of the total provision. The main reasons for the surrender of the
provision during 1979-80 were (i) less release of grants-in-aid and
loans and advances to the State Governments than provided in the
B.E. 1979-80 as the State Governments could not spend the money
on the Projects/Schemes, (ii) shortfall in the Plan Schemes of
Central Water Commission, Central Soil and Materials Research
Station ete. and (iii) less expenditure incurred by Farakka Barrage
Project (Plan) due to slow progress of work.

The recommendation of the Public Accounts Committee has been
taken note of and in future budget estimates would be prepared more
precisely.

[Ministry of Irrigation O.M. No. 3(2)/81—B & T dated
- 16 November, 1981.]

Recommendation

“According to the revised time schedule as desired by Govern-
ment and agreed to by the Committee in April, 1974, explanatory
notes on excesses over voted grants and charged appropriations are
required to be furnished to the Committee by 31 May or immediately
after the presentation of the Appropriation Accounts to Parliament,
whichever is later. It is observed that while the explanatory notes
relating to 10 Voted Grants/Charged Appropriations operated by
various Ministries (other than the Ministry of Defence and Railways)
were received within the period stipulated in the revised time sche-
dule i.e. by 31 May, 1981, the Explanatory Notes relating to 7 Voted
Grants/Charged Appropriations administered by the Ministry of
Railways were received on 4 June, 1981. The explanatory notes
relating to 2 Grants administered by the Ministry of Defence were
received on 15 and 20 June, 1981. The delay that has occurred in the
submission of the explanatory notes on the part of the . Ministry
of Defence is highly regrettable. Such delays hamper the timely
processing and finalisation of the reports of the Committee and
also tend to dislocate the time-schedule pertaining to consideration
and reporting on other Audit paras selected for examination by the
Committee during the year. The Committee also find that some of
. the explanatory notes particularly those submitted by the Ministry
of Railways were not in proper form. The Committee desire that the
explanatory notes should indicate clearly the details of Voted
Grants/Appropriations and the actual expenditure and excesses
(gross as well as net) under each Grant separately followed by
detailed explanatory notes for each case of excess expenditure. Such
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notes should be duly signed and dated by the officer not below the
rank of Joint Secretary”.

[(S. No. 2—Appendix XIII (Para 2.6) of the 57th Report of
the PAC) (7th Lok Sabha)].

Action Taken
(i) Ministry of Defence:

The observations made by the Public Accounts Committee have
been noted for strict compliance.

This has been seen by Audit.

[Ministry of Defence O.M. No. 11(24) /81-D (Budget),
- dated 17-11-1981.]

(ii) Ministry of Railways (Railway Board):

The observations of the Committee regarding the delay ni the
submission of the “Memorandum on the Excesses” for the year 1979-
80 and on their preparation in the proper form have been noted.

teps have been taken to ensure timely submission of “Notes on
Excesses” in future in the proper form as used by the Ministry of
Defence for the year 1979-80. The same will also be signed by an
Officer not below the rank of a Director i.e. equal to a Joint Secretary.

This has been seen by Audit.

[Ministry of Railways (Railway Board)’s O.M. No. 81-D (C)—
PAC/VII-57 dated 21-4-1982.7

Recommendation

Another disconcerting feature noticed by the Committee is the
extent of misclassifications of expenditure in the' compilation of
accounts, specially of the Railways, during the year under review.
There have been misclassifications of expenditure or erroneous
adjustments in 5 Grants and 1 Appropriation out of 6 Grants and 1
Appropriation administered by the Ministry of Railways wherein
excess expenditure is sought to be regularised. Taking a serious
view of the recurrence of misclassifications the Public Accounts Com-~
mittee (1978-79) had, in paragraphs 2.18 and 2.19 of their 87th Report
(Sixth Lok Sabha) desired that positive instructions should be issued
by the Railway Administration to the effect that effective recon-
cilation of subsidy books with General Books should be attended
to promptly, every month, so that rectification of erroneous adjust-
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ments and/or misclassifications, if any, detected is effected in time,
thereby eliminating altogether chances of such misclassifications.
Pursuant to the above recommendation of the Committee,  the
Ministry of Railways had issued a further directive on the sub-
ject on 27-1-1978 to the General Managers All Indian Railways,
Production Units and Metropolitan Transport Projects for carrying
out review of expenditure and effective reconciliation of books from
month to month. It seems that the instructions issued have not had
the desired effect in that there has been further deterioration in the
position as witnessed in the Appropriation Accounts for the year
1979-80. The Committee, therefore, desire that a thorough scrutiny
of the reasons therefor should be undertaken promptly and staff
responsibility invariably fixed for the failure with a view to taking
appropriate action. They would also like to reiterate the recommen-
dation contained in paragraph 2.10 of their 24th Report (Seventh
Lok Sabha) that suitable remedial measures should be taken to
ensure that reconciliation of expenditure figures was conducted
meticulously and annual certificateso f reconciliation were furnished
by the Financial Advisers after careful scrutiny so that misclassifi-
cations, if any, were detected well in time and rectified.

[S1. No. 8, (Para) 2.7 of 57th Report of PAC— (Seventh
Lok Sabha)]

Action Taken

The recommendations of the Public Accounts Committee have
been noted. In this connection, it is submitted that necessary further
instructions to the railways/units have been issued vide this Minis-
try’s letter No. 80-App./7-2-79—80 Para 2.7 dated 16-10-81. '

This has been seen by Audit.

[Ministry of Railways (Railway Board)’s O.M. No. 81-D ) —
PAC/VII-57 dated 21-4-1982.]

Recommendation

The Committee note that an excess expenditure of Rs. 82.25 lakhs
occurred under Grant No. 32—Ministry of Finance. The excess
occurred mainly under the head ‘A—Secretariat General Services—-
A2 Other Offices—A.2(1) Defence Accounts Department’. Against
the total provision of Rs. 2899.53 lakhs under this head, the actual
expenditure was Rs. 2093.46 lakhs leading to an excess of Rs. 93.93
lakhs. The excess under this head was mainly due to excess
expenditure of Rs. 87.64 lakhs incurred under the sub-head ‘A2 1)
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(4)-—Payments for professional and special services’. The Com-
mittee have been informed that the excess occurred because of
adjustment of some pending claims of the P&T Department for
pension payments arranged on behalf of the Defence Accounts
Department mainly pertaining to the previous year (Rs. 82.06 lakhs)
which were stated to be inadvertently omitted to be taken into
account in taking provision of funds under the Grant. Even though
this adjustment between two Departments of Central Government
did not involve any net outgo from the Consolidated Fund of India,
this is a case of avoidable excess expenditure. The Committee
would like to be apprised of the measures taken by the Defence
Accounts Department to avoid excesses of this type in future,

[SL. No. 4 of Appendix XIII (para 2.11) of 57th Report
(Tth Lok Sabha) ]

Action Taken

As against a sum of Rs. 65 lakhs provided in BE 1979-80 for
“Payment for Professional and Special Services” in the Defence
Accounts Department, the expenditure actually booked was
Rs. 1,52,64,727 resulting in an excess of Rs. 87.64 lakhs over the
estimates. The excess is due mainly to bookings made by the Con-
troller of Defence Accounts (Pensions) Allahabad on account of
the commission payable to the Postal Department for making pension
payments on their behalf at the rate of 23 per cent of the net
disbursements made by them. Of the total expenditure of
Rs. 1,39,56,123/- booked by CDA(P) in the accounts for 1979-80
under this head, a sum of Rs. 82.06 lakhs pertained to the year
1978-79, in respect of which debits received from the Postal Depart-
ment in 1978-79 were adjusted only in 1979-80. It transpires that the
unadjusted acocunts of 1978-79 were not kept in view, while formu-
lating the Revised Estimates for 1979-80. As the expenditure book-
ed upto March, 1980 was only Rs. 59,49,898.82, no .additional funds
over and above the budget allotment of Rs. 65 lakhs were asked for
on this account even at the stage of calculating the final require-
ment of funds under the Grant. :

The existing instructions for accounting of pension payments in
the Defence Accounts Department provide for:

(a) Prompt adjustment of the pension payment accounts by
CDA (P), when received from the Pension Disbursing
officers, and ‘
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(b) Review of the progress of the expenditure compiled vis-
a-vis the funds allotted.

In the present case, the excess over allotment occurred primarily
becauseo f the non-compliance of the above instructions in CDA(P) s
office which had accumulated heavy arrears of work during the
period in question, due to a number of factors including disturbed
conditions in that office which have since improved. CDA (P) has
also been asked to take effective steps, and ensure that the existing
instructions are observed scrupulously. A copy of letter No. AN]|
VII/7226/Vol. I dated 22nd August, 1981 issued by the office of
the Controller General of Defence Accounts to the CDA (Pension)
Allahabad in this regard is enclosed.

[Ministry of Finance (Department of Economic Affairs—Integrated
Finance Branch) O.M. No. F.2/13/81-IFA dated February, 1982.]

No. AN/VII/7226/III[Vol. I

Office of the Controller General of Defence Accounts
West Block—V, R.K. Puram, New Delhi—22.

Dated the 22nd August 1981.

The C.D.A. (Pensions),
Allahabad.

Sub: Adjustment of debits on account of payments of professional
and special services.

Ref: Correspondence resting with D.O. letter No. A/VII/3799/X]
DAD dated 29.4.81 from Shri Amit Cowshism, ACDA (AN) to
Shri S. K. Chari, ACGDA (AN).

It is observed that most{ of the debits pertaining to the year
1978-79, amounting to Rs 82.06 lakhs were received prior to March
1979, but were not adjusted in the accounts for 1978-79. The adjust-
ment was made, without ensuring availability of funds, only in
1979-80, resulting in excess expenditure, over the allotment, under

Grant No. 32
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2. In accordance with para 26 of O.M. Part IV— Vol. I, monetary
transoctions appearing in the books of the Post Masters, relating
to defence pensions, including commission charges payable to the
Postal Department (calculated at the rate of 2/1-2 per cznt of the
total net payments) are to be settled with he Direcor of Audit and
Accounts, P&T Nagpur. for adjustment of pension accounts, detailed
instructions exist in para 17 at seq of O.M. Part IV Vol. I ibid. It
is evident that compliance of these instructions was not ensured,
with the result that debits pertaining to the year 1978-79, although
received prior to 1979, were actually adjusted in October, 1979 (for
North-Western circle and Srinagar) March 80 (Delhi Circle). This
has resulted in excess over the budgetary allotment for 1979-80 as
attracting adverse comments from higher authorities. You are
requested to take special steps to ensure timely adjustment of pen-
sion accounts, and to have the position in regard o adjustment wat-
ched from time to time, at an appropriate level.

3. The facts which have come to light in the present case, also
point to the need for tightening up the budgetary control. The com-
piled actuals which constitute the basis for the preparation of the pre-
liminary revised estimate/revised estimate/modified appropriation,
are required to be scrutinised carefully, vis-a-vis the progress of the
adjustment of accounts, as reflected in the expenditure compiled. If
such scrutiny had been carried out, non-adjustment of a large num-
ber of pension accounts pertaining to the year 1978-79, in  the
accounts of that year, would have come to notice. If there were
valid reasons why the pension accounts in question could not be got
adjusted in 1978-79 itself, requisite funds could have been provided
for in the year 1978-80 in this case, appropriate action was not taken
at any stage, in respect of either 1978-79 or 1979-80. TILT

4. In the light of the lapses which have come to notice, you
are requested to ensure that the requirements pointed out in the
proceding paras are scrupulously complied with, so that the esti-
mate of funds projected for any year is based on a realistic assess-
ment of the requirements for the year, and the progress of the
bookings vis-a-vis the unds allotted, is also kept under constant re-
view, and corrective action, as found necessary, taken at the earliest
appropriate stage.

Sd/-

(S. K. SUNDARAM)
Addl. Controller General of Def. ACCOUNTS.
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Recommendation

The Committee note that an excess expenditure of Rs. 38.76
lakhs occurred under the head ‘A.5-cost of One Rupee Note Iorms
of Grant No. 38-Currency, Coinage and Mint’. This Grant is also
operated by the Department of Economic Affairs. The Committee
find that the excess resulted on account of the fact that the debit
in respect of the cost of one rupee note forms supplied in the quarter
ending December, 1979 for an amount of Rs. 55.45 lakhs was inad-
vertently omitted to be included in working out the final require-
ment of funds for the year under this head. Even though the excess
expenditure did not involve any net additional outgo from the Ex-
chequer as the provision made under this head is for an accounting
adjustment, assuming an equivalent amount as a receipt of the Cur-
rency Note Press, the Committee would expect from the Depart-
ment of Economic Affairs, entrusted with the responsibility of ensur-
ing better financial control, to set an example to other Departments]
Ministries by exercising greater care in budgeting.

S. No. 5 Appendix XIII (Para 2.14) of 57th Report of PAC (7th Lok
Sabha)........ :

Action Taken

The observations of the PAC have been brought to the notice
of the General Managers of the India Government Mints at Bombay,
Calcutta and Hyderabad, Currency Note Press, Nasik, India Security
Press, Nasik, Bank Note Press, Dewas, Security Printing Press, Hy-
derabad and Security Paper Mill, Hoshangabad. They have been
asked to ensure financial discipline by a proper estimation of re-
quirements, timely review and monitoring of the progress of ex-
penditure and proper classification and adjustments.

2. The excess referrd to in the PAC’s report had occurred in
the year 1979-80 in respect of Currency Note Press, Nasik Road. At
that time, the Currency Note Press, was part of the composite India
Security Press Nasik. The organisation had only one Chief Ac-
counts and Administrative Officer and only one Accounts Officer to-
confrol expenditure under 2 separate Grants viz. “38—Stamps” and
“38—Currency, Coinage and Mint”. With the separation of the
Currency Note Press w.e.f. October, 1980 under a separate General
Manager and with the posting of a separate Chief Accounts and
Administrative Officer and an Accounts Officer for this organisation,
the functional weakness in exercising control over expenditure has:
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been removed. Now the expenditure to be controlled falls under one
Grant and one Major Head viz., “38—Currency, Coinage and Mint”
and “‘246—Currency, Coinage and Mint”’, Through the Chief Ac-
counts Administrative  Officer and the Accounts Officer, a close
watch on the expenditure is being kept. A control register has al-
ready been opened which shows the progressive expenditure month
to month as against the budget provision. The Chief Accounts and
Administrative Officer holds periodical meetings with the supervi-
sory stafl of the Accounts Wing in which, among other points, con-
trol over expenditure|reconciliation of figures with Pay and Accounts

=

_Office figures is also deviewed. 5

3. With the above arrangements, it is expected that better finan-
cial control would be ensured in the Currency Note Press, Nasik.

(Ministry of Finance (Department of Economic Affairs) O.M. No. 6
30/81—Coin dated 8-2-1982.)

Recommendation

2.17. The Committee note that during 1979-80, excess expendi-
ture of Rs. 413.92 lakhs had been incurred under Grant No. 39—
Pensions controlled by the Department of Economic Affairs, against
the final grant of Rs. 6001.30 lakhs, which works out to 6.89 per cent
of the provision. This excess occurred mainly on account of computed
value of pension, gratuities and payments under the Central Gov-
ernment Employees’ Insurance Scheme. The Committee are inform-
ed that the excesses were largely due to liberalisation of pensionary
benefits and a larger number of cases of voluntary retirements and
cases of death of employees while: in service. They are of the view
that most of the above factors and particularly the effect of liberali-
-sation of pensionary benefits could normally have been foreseen
with some precision and provided for in the budget estimates before
the close of the financial year. Similarly, there is always a time-lag
between the notice seeking voluntary retirement and the date of
actual retirement or between the finalisation of applications for
commutation and the drawal of commuted value of pension by those
pensioners who opt for it. Therefore, the magnitude of entitlements
should be ascertainable in respect of such factors. The Committee
consider that with better concurrent control over expenditure, the
excess to the tune of Rs. 4.14 crores could have been avoided to a

large extent.

:(Serlal No. 6 of ppendix XIIT (Para 2.17) of 57th Report (Seventh
Lok Sabha.) ;
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Action Taken -

The Commitee’s observations have been noted and have also
been brought to the notice of all the estimating authorities. The
need for more accurate estimation of the provisions for pensions
has been stressed on all the Chief Controllers|Controllers of Ac-
counts of the various Ministries|Departments The office of the
Comptroller and Auditor-General of India has also issued suitable
instructions in this regard on 16th December, 1981 to all the Ac-
countants General who too are responsible for estimation of the ex-
penditure in respect of pension payments Copies of this Ministry’s
letter No. F.4(8)-B(D)|81 dated 26th October, 1981 and O.M. of even
number dated the 23rd November, 1981 and Comptroller and Audi-
tor-General’s circular Ietter No. 2394-Rep(C)|250-81 dated 16th De-

cember, 1981, in this regard are enclosed for the Committee’s peru-
sal. Tt

This Note has been vetted by Audit.

(Ministry of Finance (Department of Economic Affairs) O.M. No.
F. 4(B)-(D)[81 dated 5-1-1982.)

Copy of letter No. F. 4(8)-B (D)|81 dated 26 October, 1981 from the
Ministry of Finance (Department of Economic Affairs) to all
the Chief Controllers|Controllers of Accounts.

Subject:—57th Report of the Public Accounts Committee.

I am directed to state that the following observations have
been made by the Public Accounts Committee in their 57th Report
{7th Lok Sabha) on excess in the voted portion of grant No 49—
Pensions for the year 1979-80:— :

“The Committee note that during 1979-80, excess expenditure
of Rs. 413.92 lakhs had been incured under Grant No. 49
Pensions, controlled by the Department of Economic Af-
fairs, against the final grant of Rs. 6001.30 lakhs, which
works out to 6.89 per cent of the provision. This excess
occured mainly on account of commuted value of pensions
gratuities and payments under the Central Government
Employees’ Insurance Scheme. The Committee are infor-
med that the excesses were largely due to -liberalisation
of pensionary benefits and a larger number of cases of
voluntary retirements and cases of death of employees
whilei n service. They are of the view that most of the
above factors and particularly the effect of liberalisation



~ s
of pensionary benefits could normally have been foreseen
with some precision and provided for in the budget esti-
mates before the close of the financial year. Similarly,
there is always time-lag hetween the notice seeking
voluntary retirement and the date of actual retirement
or between the finalisation of applications for commuta-
tion and the drawal of commuted value of pension by
those pensioners who opt for it. Therefore, the magni-
tude of entitlements should be ascertainable in respect of
such factors. The Committee consider that with better
concurrent control over expenditure, the excess to the
tune of Rs. 4.14 crores could have been avoided to a large
extent.” edT

2. Consolidated estimates under the ‘Pensions’ Grant are re-
ceived by the Budget Division of the Ministry of Finance from the
Controller of Accounts, Ministry of Finance (Department of Eco-
nomic Affairs) for the entire Departmentalised Accounting Units.
These estimates are largely based on the past actuals, the current
trend of actuals and the latest known informaion.”In view of the
excesses that have persistently occurred in the ‘Pensions’ Grant, the
need for a more accurate estimation is imperative. I am, therefore,
to request you kindly to take suitable steps in the light of the PAC’s
observations so that such excesses in the Grant could be avoided in
future.

3. The provision of funds relating to your circle as incorporated
in the Demand is communicated to your office of the Controller of
Accounts, Ministry of Finace (Department of Economic Affairs).
The flow of expenditure may kindly be watched against the sanc-
tioned provision, and where the expenditure is likely to exceed the
sanctioned provision, timely steps may kindly be taken to secure
additional funds from this Ministry through the Controller of Ac-
counts, Department of Economic Affairs.

4 The receipt of this letter may kindly be acknowledged

Copy of letter No. F'. 4(8)-B (D) /81 dated 23 November, 1981 from the
Ministry of Finance (Department of Economic Affairs) to all
the Chief Controllers|Controllers of Accounts.

Subject:—57th Report of the Public Accounts Committee (7th Lok
Sabha)—Formulation of expenditure estimates in respect
of the Grant “Pensions”

Attention is invited to this Ministry’s O.M. of even number
date the 26th October, 1981 on the subject referred to above. It is
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requested that the following may be substituted for he 2nd sentence
of para 2 of the aforesaid Office Memorandum:—

“These estimates are largely based on the past actuals, the
current trend of actuals and the latest known position e.g. expendi-
ture that would be involved in settling during the year, the pension-
are benefits (including payments due under the Central Government
Employces’ Insurance Scheme), in respect of those:

(i) who have actually retired or who would be retirig during
the year (periodical statements of such cases are requir-
ed to be supplied to the Pay and Accounts Officers by the
concerned Ministry|Department); and '

(ii) who, unfortunately, died while in service,

Taking due note of the fact that a vast majority of the pen-
sioners now-a-days seek commutation of the maximum permissible
amount of pension.”

Copy forwarded to the Comptroller & Auditor General of India
in continuation of this Ministry’'s endorsement of even number
dated 26th October 1981.

It is requested that similar instructions may -also kindly be
issued to the Pay and Accounts Officers of the Inlian Audit and Agc-
counts Department.

Copy of letter No. 2394-REP(C)[250—81 dated 10|16 December,
1981, from the office of the Comptroller and Auditor General of
India to all Pay and Accounts Officers of the Indian Audit and
Accounts Department and all Accountants General.

Sub;-—5T7th Report of the Public Accounts Committee (7th Lok
Sabha) Formulation of expenditure estimates in respect of
the Grant ‘Pensions’.

A copy of the Ministry of Finance (Department of Economic
Affairs), New Delhi O.M. of even number dated 23.11.1981 on the
above subject addressed to all Chief Controllers|Controllers of Ac-
counts and copy endorsed to this office, is sent herewith for infor-
mation and guidance. It is requested that suitable steps in the light
of the PAC’s recommendations may please be taken so that excesses
in the Grant could be avoided in future. The flow of expenditure
may please be watched against the sanctioned provision and where
the expenditure is likely to exceed the sanctioned provision, timely
steps may kindly be taken to accure additional funds.
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2. The receipt of this letter may >p1ease be acknowledged.

accounts, specially of the Railways,~ during the year under review

The Committee also find that excess of Rs, 33.12 crores under
'sub-head—-‘A——’T——Research and Development Organisation’ had—
occurred under Section ‘‘Purchase of Material’’ and has been attri-
buted to payment of customs duty on stores which are exempted
from payment of such duty and materialisation of stores. The Com-
mittee have been informed that some remedial measures have been
taken or are proposed to be taken to avoid excess expenditure under
this sub-head. They would like to be apprised of the outcome of
these measures.

(Sl. No. 10—(Para 2.27) of Appendix—XIII to the 57th Report of
the PAC (7th Lok Sabha)

Action Taken

The excess expenditure of Rs. 33.12 crores during 1979-80 under
sub-head A-7 Research and Development Organisation under Grant
No. 20—Defence Services—army was mainly attributable to pay-
ments of customs duty on stores which are exempted from payment
of such duty and unusual heavy adjustment of bills for purchase of
stores by the Controllers of Defence Accounts during the later part
of the year. The outcome of the remedial measures taken to avoid
excess expenditure under this sub-head is indicated below:—

(i) Customs Duty

All out efforts made by the R&D Organisation for the prompt
submission of relevant documents to customs authorities to avoid
spot payment of such duty had yielded positive results during the
year 1980-81. As against the customs duty booking of Rs. 16.59 crores
in 1979-80 the duty paid during 1980-81 worked out to only Rs. 3.75
crores.

(ii) Adjustment of bills for procurement of Stores

In so far as local purchases within the country are concerned,
a strict control is being exercised and the expenditure is not allow-
ed to exceed the budget provision at any stage. The problem, how-
ever, still continues in case of central purchases as a large number
of Departments are involved and there is niherent time lag in re-
ceiving the adjustment vouchers from the Pay & Accounts Officers
abroad by the Controller of Defence Accounts and adjustment of
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corresponding debits against the budget head. The accounts of a
particular debits against the budget head. The accounts of a parti-
particular financial year are kept open for bout six months even after
31st March and correct forecasting becomes difficult at the Revised
Estimates stage considering the long time lag till the final closure
of accounts. In pursuance of the recommendation contained in para
2.31 of the 57th Report of the Public Accounts Commitee (7th Lok
Sabha) the Work Study Group within the Ministry of Defence has
undertaken a study of the system of regulating the work of supplies
their receipts and their adequate financial provisioning in the budget
and necessary remedial|corrective action in the matter which would
cover R&D ‘Organisation also will be taken in the light of the re-
sults of this study.

This has been seen by Audit.
(Ministry of Defence No 11(19)[81|/D(Budget) dated 162.1982.)

Recommendation

The Committee note from the foregoing paragraph that out of
total excesses amounting to Rs. 140.85 crores. Rs. 86.47 crores of
excess have been contributed by the two grants of the Ministry of
Defence. This constitutes about 61 per cent of the total excesses.
This reflects badly on the budgetary control of the Ministry of °
Defence. The Committee further note that excess of about Rs. 70
crores arose mainly under purchase of materials and stores due to
stores supplies materialising earlier than anticipated. The Committee
feel that the aforesaid excess could have been avoided if there had
been effective monitoring of supplies and provision made therefor.
The Committee would recommend that the Works Study Group with-
in the Ministryo f Defence should go into the system of regulating
the work of supplies, their receipts and their adequate financial pro-
visioning in the budget and submit their repori in this regard by
December, 1981.

[SL No. 12—Appendix XIII, (Para 2.31) of the 57th Report of the
PAC (Seventh Lok Sabha)]

Action Taken

As desired by the Committee, the Works Study Group within the -
Ministry of Defence had undertaken a study of the system. of regulat-
ing the work of supplies, their receipts and their adequate financial
provisioning in the budget. The Work Study Group which was
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constituted on 17-10-1981 submitted their report on 27-3-1982. A copy
of the report submitted by the Group is enclosed.

DADS has seen.

[Minisiry of Defence O.M. No. 11(28)/81/D(Budget), dated
12-5-1982.]

Recommendation

The Committee observe that for a closer concurrent scrutiny of
the expenditure of the Minisry of Defence a suitable machinery
should be evolved.

[S1l. No. 13—Appendix XIII, (Para 2.32) of the 57th Report of the
PAC (Seventh Lok Sabha)]

Action Taken

The existing arrangements for the monitoring and control of
Defence expenditure have been reviewed in consultation with the
Services/Departments and the Ministry of Finance (Defence). The
Ministry is of the view that there is no apparant shortcoming in the
procedures laid down in this regard. The Ministry of Finance
{Defence Division) also share this view.

The problem basically relates to the effective implementation of
the existing instructions relating to the framing of the estimates on
a realistic assessment of the requirements and for the exercise of a
close and constant watch on the trend of expenditure with reference
to the sanctioned provisions. Instructions have been issued to the
various controlling authorities reiterating the need for exercising
effective control over expenditure and indicating some of the nimpor-
tant aspects requiring their particular attention. A copy of the
instructions issued is enclosed.*

This has been seen by Audit.
[Ministry of Defence O.M. No. 11(28)/81/D(Budget), dated
: 5-2-1982.1
Recommendations

2.39 The extent of deterioration in the position of overall exces-
ses which aggregate to Rs. 35.76 crores under various Grants/Appro-
priations administered by the Ministry of Railways causes concern to
the Committee. 4

*Reproduced under Appendix XIV.
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2.40 An analysis of the reasons for excess expenditure over autho-
aised allocation indicates that defective estimation of monetary re-
guirements lack of proper and timely review and monitoring of the
‘progress of expenditure, failure to anticipate properly and provide
fully for ‘“contractual payments” and avoidable misclassifications
and erroneous adjustments have contributed to excesses. That this
should be so despite the repeated comments by the Committee and
the oft-repeated assurances held out by the Railway Administration,
is indicative of the fact that effective steps were not taken to check
recurrence of such types of excess expenditure. This is highly dep-
lorable. The Committee have commented upon the unusual increase
in cases involving misclassifications in the earlier Section of this
Report. The salient cases of excess expenditure are discussed in the
following paragraphs.

241 The Committee find that excess occurred ynder Grant No.
3—Working Expenses—General Superintendence and Services, Grant
No. 4—Working Expenses—Repairs and Maintenance of permanent
weay and works, Grant No. 7—Working Expenses—Repairs and Main-
‘tenance of Plant and Equipment, Grant No. 11—Working Expenses—
Staff Welfare and Amenities. The excess expenditure on all these
Grants has been attributed to payment of dearness allowance/addi-
itional dearness allowance and payment under the scheme of pro-
ductivity linked bonus. The Committee are firmly of the view that
since there is no element of uncertainty on expenditure relating to
dearness allowance, the excess on this account should not have occur-
red. The Committee see no reason why expenditure on payment of
‘bonus could not be covered by obtaining additional provision. The
CTommittee trust that stricter budgetary discipline and monitoring
shall be attempted in future through close watch over the flow of
expenditure and better anticipation thereof for making timely addi-
{ional provision.

2.42 The Committee note that excess expenditure had been incur-
red under Grant No. 16—Assets—Acquisition Construction and Re-
placement (s) and aggregated to Rs. 27.32 crores. It is significant
in this context that but for savings under Depreciation Reserve Fund,
Development Fund, Accident Compensation Fund and Open Line
“Works Revenues the excesses under Capital expenditure would have

Tbeen to the tune of Rs. 75.66 crores as shown in the Audit Report and

Appropriation Accounts. Even after taking into account the set-off
due to misclassification, etc., the excess in the Capital Section would
be Rs. 62.00 crores. The excess of Rs.40.98 crores shown in the Ap-
wropriation Accounts was due to increase in manufacture suspense



(Rs. 25.67 crores), stores suspense (Rs. 13.68 crores). Gauge conversion:
(Rs. 5.22 crores), new lines (Rs. 2.58 crores), Rolling Stock (Rs. 2.53.
crores) etc. The Committee have been informed that two supplemen-
tary grants amounting to Rs. 71.37 crores were obtained in January/
March 1980 to meet increased expenditure under Stores suspense and
other suspense heads due to rise in prices of Railway Stores, imported
electrics and electrical equipment and ad hoc payment of 15 days
wages as a part of the scheme of Productivity Linked Bonus. The
Committee are unable to appreciate why the additional requirements
on this account could not be assessed precisely and in time.

[SL Nos. 15—18, (paras 2.39 to 2.42) of 57th Report of PAC (7th
Lok Sabha).}

Action Taken

The concern expressed by the Committee over the excesses during
1979-80 has been noted.

It is submitted that due to complexities of working of the Railway
system and the multiplicity of factors to which Railway expenditure
is vulnerable, it is difficult to make a very accurate forecast of the
expenditure. Some approximation in the formulation of the Budget/
Revised Estimates is inherent and the resulting variations cannot be
wholly avoided. The rapidly increasing prices at certain points of
time have also contributed to the difficulties in restricting expendi-
ture within the budget allotments. Efforts are, however, always made
to restrict expenditure to the sanctioned level and to keep variations
to the minimum possible extent. Whenever any significant modifica-
tion in the estimates is anticipated, the vote of Parliament is obtained.
as was done twice during the year under review.

It may further be stated that in order to avoid recurrence of heavy
excesses in future, the Ministry of Railways have set up expenditure:
control machinery on the Railways. One of the existing posts of
Additional General Manager has been redesignated as Additional
General Manager (Expenditure Control). The Additional General
Managers will be fully responsible for control over revenue and work
expenditure and take effective steps to achieve economies in person-
nel, stores and fuel consumption as well as in other facets of Railway
working and would devote themselves fully to these items of work.
The Additional General Manager (Expenditure Control) at Headquar--
ters will be assisted by one Additional Divisional Railway Manager
(Expenditure Control) at the Divisional level and he would be simi-
larly responsible in so far as his Division is concerned.
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With the setting up of this machinery, the Railway Ministry
expects that variations between the actual expenditure and the:
budgetted level of expenditure will be restricted to the minimum-.
unavoidable limit.

[Ministry of Railways (Railway Board’s) O.M. No. 81-BC-PAC/
VII/57 dated 15 April, 1982.7

Recommendation

The Committee further note that an excess of Rs. 14.07 lakhs
occurred under Appropriation ‘Assets, Acquisition, Construction and.
Replacement(s)’ as a result of decretal payment on one of the Rail-
ways (Rs. 32.28 lakhs) having been wrongly classified as ‘Voted’ Ex-
penditure. The Committee are surprised that - decretal payment
from a Court should have been misclassified as ‘Voted’ expenditure
when it was distinctly to be classified as “Charged”. That this was s@
despite the repeated comments by the committee and renewed ins-
tructions issued by the Department of Economic Affairs on 20 No-
vember, 1975 pursuant thereto, would suggest that effective steps
are necessary to cbviate such misclassifications.

[SL No. 20, Para 2.44 of PAC’s 57th Report (7th Lok Sabha) ¥
Action Taken

The instructions of the Public Accounts Commitee have beerw
noted. In this connection, it is submitted that necessary instructions:
to the Railway responsible for the mistake have been issued vide
Jetter No. 80-App/7-2/79-80 para 2.44 dated 24.10.1981 to obviate such:
misclassifications.

This has been seen by Audit.

[Ministry of Railways (Railway Board’s) O.M. No. 81-BC-PAC/#
VII/57 dated 21-4-1982.7

Recommendation

Subject to the observations contained in the preceding para~
graphs of the Report, the Committee recommend that the expendi~
ture referred to in paragraph 2.1 of this Report be regularised in the:
manner prescribed in Article 115(1) (b) of Constitution of India.

[SL No. 21 Appendix XIII (Para 2.45) of 57th Report of the
Public Accounts Committee (Seventh Lok Sabha) J
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Action Taken

The Demands for Excess Grants (excluding Railways) for 1979-80
were passed by the Lok Sabha on 16-12-1981. The connected Appro-
oriation Bill as passed by the Lok Sabha on 16-12-1981 and returned
by the Rajya Sabha on 23-12-1981, was assented to by the President
on 28-12-1981.

[Ministry of Finance (Department of Economic Affairs) O.M.
No. F. 7(83)—B (RA/81 dated 4-2-1982.]



II. RECOMMENDATIONS/OBSERVATIONS WHICH THE COM-
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE RE-
PLIES OF GOVERNMENT

Recommendation

The excess expenditure under the Capital Section of Grant No.
54-Chandigarh attracts attention on two counts. Firstly, it is signifi-
cant that the gross excess under the Major Head ‘482’ was Rs. 45.63
lakhs and was reduced to Rs. 16.05 lakhs on account of reappropria-
tion by savings from other heads. Secondly, the committee find that:
in the project estimate for the scheme of augumentation of Water:
supply for Chandigarh, provision was made for providing pre-stressec:
cement pipes. However, on the basis of subsequent analysis made
on 20th November, 1979, it was decided to use steel pipes as wag
being done in similar project at Bangalore with a view to accelerat-
ing the progress of work. Supply a order for procurement of M.S.
Steel Pipes was placed on 8th February, 1980 with the Steel Autho-
rity of India Ltd., for an amount of Rs. 377.00 lakhs. The cost of
these pipes was paid on 1st March, 1980. The Committee are unable
to appreciate why the liability on this account was not fully provid-
ed for in the Supplementary Budget after the decision was taken
on 20 November, 1979 to use steel pipes. The circumstances under
which provision for meeting this expenditure was not made may be
examined with a view to taking necessary remedial measures,

[S1. No. 8 Appendix XIIT (para 2.23) of 57h Repor of P.A.C.
(Seventh Lok Sabha)

Action Taken

The circumstances which led to the excess expenditure ander
Major Head 482—Capital Outlay on Public Health, Sanitation and
Water Supply, have been examined in consultation with the Chandi-
garh Admin. A Provision of Rs. 150.00 lakhs was made in B.l. 79-80 onx
the basis of Plan Outlay approved by the Planning Commission for
that year. The decision to use Steel pipes instead of pre-stressed
pipes was taken on 20-11-1970 and supply order of Mild Steelpipes
was placed on 8-2-1980 with the Steel Authority of India Ltd. for
the amount of Rs. 377.00 lakhs. The Steel Authority of India asked
for immediate advance payment for the pipes to be supplied during
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“he year. As the anticipated expenditure was more than the approved
outlay, Planning Commission were requested for the approval of
JInter-Sectoral Adjustment providing therein an outlay of Rs. 235.00
Jakhs for the scheme against the original outlay of Rs. 150,00 lakhs.
The Planning Commission approved the inter-sectoral adjustments
and on the bas:s of revised plan outlay, the Admn. requested the Mi-
nistry of Works & Housing on 23-1-80 to approve Rs. 235.00 lakhs in
R.E. 79-80. The proposal of the Admn. was examined by the Minis-
try of Works & Housing in consultation with their Internal Finance
Division and it was felt that it would be difficult to increase the pro-
vision under the revised estimate at that stage since the time limit
for submitting the Supplementary Grant was already over. The Minis-
try of Works & Housing therefore suggested that the Admn. could
try to secure a loan of Rs. 3 crores from the Life Insurance Corpora-
fion of India to meet their immediate requirements.

Keeping in view the immediate requirement of funds for the
scheme and also the fact that it was not possible to obtain loan from
‘the Life Insurance Corporation before the close of the year 1879-80
and that no time was left for obtaining Supplementary Grant, the
Admn. had to resort to re-appropriation of savings available, under
Major Head 484-Capital Outlay on Urban Development due to less
expenditure on construction works following shortage of building
materials which resulted in the reduction of excess from Rs. 45,62,542
to Rs. 16,04,555, Non-availability of building materials could not  be
‘foreseen at the time of framing Budget Estimates for 1979-80.

To check stich occurrence in future the Chandigarh Admn. have
made it imperative on all the Drawing and Disbursing officers to en-
sure that the actual expenditure does not, in any case, exceed the
budget grant and no such irregularity happens in future.

The note has been vetted by the Audit.
{Ministry of Home Affairs No. U. 15030|7|81-Ac. II Dated 6.2.82.)

Recommendation

The Commitiee note that the real excess of Rs. 62.06 crores under
‘Grant No. 20—Defence Services—Army was the net result of excesses
and savings under various minor heads in the Grant and was mainly
-attributed to the excess under sub-head ‘A—6—Ordnance Factories’
{Rs. 46.48 crores) and ‘A—7—R&D Organisation’ (Rs. 33.12 crores).
1t is seen that out of the gross excess of Rs. 46.48 crores under sub-
‘head ‘A—6—Ordnance Factories’, Rs. 32.37 crores arose under Section
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“Purchase of Material’ for the reason (i) that certain advance pay-
ments involving about Rs. 7 crores had to be made, (ii) quicker pace
of materialisation of stores during the closing months, and (iii) larger
expenditure on inputs due to faster rise in prices than anticipated.
The Committee are of the view that had a proper watch on the sup-
plies been kept by the Ministry by a more effective monitoring of
the materialisation of supplies and advance payments relating
thereto, the excess could have been avoided by making timely provi-

sion.

In regard to an unspecified excess out of the excess of Rs. 46.48
crores under sub-head ‘A—6—Ordnance Factories’ the Committee
have been informed that information regarding the extent of excess
on account of over-time expenses and the reasons for which this
excess could not be covered by obtaining additional provision are
being ascertained (20 June, 1981) and a separate note will be sub-
mitted as soon as the information is available. The same has not been
inade available to the Committee till the finalisation of this Report.
The Committee take adverse note of the fact that even though more
than a year has elapsed since the excess was detected on closing of
accounts after March 1980, vital information even on the extent of
excess on account of overtime expenses was not compiled and ana-
lysed. The Committee are further of the view that since there is
usually no element of uncertainty or unforeseability in the expzndi-
ture on pay and allowances, there should normally be no excess on

this account.

In this regard, the Committee note from the Appropriation Ac-
counts (Defence Services) for 1979-80 for Grant No. 20 that increase
of Rs. 11.86 crores was due to (i) grant of Additional Dearness Al-
lowance, (ii) more expenditure on overtime allowance and (iii)
Customs Duty. The Committee would like to know the excess amount

due to each of these three factors.

The Committee further note from page 16 of the Appropriation
Accounts for 1979-80 that the total amount of overtime allowance
paid in Ordnance Factories was Rs. 14.55 crores (1978-79) and Rs.
17.79 crores (1879-80); it is also mentioned therein that the overtime
payments were not justifiable by the needs of production. The
Committee would like to have an elucidation of the aforesaid com-
ment in the Appropriation Accounts. The Committee would also like
‘to know the amecunts of excess due to overtime payments.

[SL. No. 9 (Para 2.26) of Appendix XIII to 57th Report of the
PAC (Seventh Lok Sabha)]
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Action Takem

Out of the excess expenditure of Rs. 46:48 crores under sub-head.
A. 6—Ordnance Factories in 1979-80 under grant No. 20—Defence
Services—Army, Rs. 32.37 crores was on account aof purchase of ma-
terials. The excess of Rs. 32.37 crores has been analysed and it is noted
that it was due to:—

(a) advance payments to certain Public Scctor Undertakings,

with placement of orders o : % A 5 Rs. 700 cr.
(b) Excess materialisation of stores than anticipated/estimated Rs. 172 cr.
(c) Escalation in Costs ¢ 2 . . . . . Rs. 23-65 cr.
" Rs. g2e37 .

The observation made by the Committee that with a proper
watch- on materialisation of supplies and by a more effective monitor-
ing of payments, the excess could have been avoided by making time-
ly provision, has been noted. It may, however, be mentioned that while
making provision for Revised Estimates 1979-80, escalation factor had
been taken into account, but the actual escalation in prices was more
than what was anticipated and thus the major portion of the excess
expenditure was on account of escalation in prices. The Ordnance
Factory Board is monitoring the progress of expenditure on a month-
ly basis and suitable corrective action is taken as and when necessary
The progress of expenditure is also revised periodically at a High
Level Committee in the Department of Defence Production, presided
over by Secretary (DP) and comprising Chairman, Ordnance Factory
Board and Financial Adviser, Defence Services. A close watch is kept
on the inventory holdings in the Ordnance Factories, with a view to
avoiding any excess or shortfalls in the approved Budget Estimates.

2. It has already been intimated to the Lok Sabha Secretariat
vide Ministry of Defence note dated 10 August, 81 printed in the
Report at page 79 that the excess on account of Overtime in 1979-80
was Rs. 459 crores, being the difference between the actual expendi-
ture of Rs. 20.50 crores and the sanctioned amount of Rs. 15.91 crores.
This excess in overtime expenditure was due mainly to the enhanc-
ed rate of Overtime allowance, as a result of grant of additional ins-
talments of DA in 1979-80.

3. The increase of Rs. 11.86 crores referred to in the Appropria-
tion Accounts (Defence Services) for 1979-80 for Grant No. 20 was
on account of the difference between the modified appropriation of!
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Rs. 483.09 crores and the sanctioned grant of Rs. 471.23 crores. As

desired by the PAC, the excess amount due to the three factors was-
as shown below:—-

(i) Rs. 5.47 crores for grant of Additional DA.

(ii) Rs. 3.65 crores on more expenditure on Over-time Al
lowance.

(iii) Rs. 2.74 crores on account of Customs Duty.

4. As regards the observations of the Committee regarding the
comments in the Appropriation Accounts for 1979-80, about the over-
time payments not being justifiable by the needs of production, it is
stated that according to the audited Annual Accounts of the Ordnance
Factories, the actual overtime paymens in Ordnance Factories iu
1978-79 and 1979-80 were as given below:

1978-79 K

The figures of Rs. 14.55 crores and Rs. 17.79 crores mentioned in
Appropriation Accounts (Defence Services) for the year 1979-80 did
not include all the Ordnance Factories. The increase in overtime
allowance payments in 1979-80 was of the order of about 23 per cent
but the increase in OT man-hours was only 14 per cent from 600 lakhs-
in 1978-79 to 685 lakhs in 1979-80. The balance 9 per cent increase
was on account of increase in OT rates consequent upon the in-
crease in the allowances of the workers. The increase in OT IMan-
hours was dictated by the needs of produtcicn in 1979-80 [the valus
of production (gross) was Rs. 600.06 .crores as compared to Rs. 550.52
crores in 1978-79]. “The extra 85 lakh OT man-hours were required
to achieve higher levels of production, with almost the same level
of staff in 1979-80 as compared to 1978-79. The increase in the value
of production in 1979-80 was not only in financial terms, but also in
physical terms, as would be seen from the following examples:

Weapons 1978-79 . 1979-80
106 mm RCL Gun . $ . . : g 50 75
84 mm Cral Gustaf s > 3 . . at 200

105 mm Tank Gun spare barrel . . . . 116 127
Ammunition

105 mm Tank Gun DS/APDS . 75,196 80,297

105 mm HESH/SHP 1-02 lakh 1-24 lakh
Cartg 105 mm IFG . . 1-33 lakh 1-68 lakhs




186

5. It would b= seen that overtime payments in 1979-80 were justi-
‘fied by the needs of production. The High Level Committee in the
Department of Defence Production also keeps a close watch on Over-
time payments made in Ordnance Factories, to ensure that overtime
working in these Factories is resorted to only in the interests of pro-
duction and adequate provision is made for Overtime working depen-

ding upon the needs of production.
D.A. D.S. bas seen.
[Ministry of Defence O.M. No. 11(20)/81-D (Budget), dated 19-6-1982]

Recommendation

The Commitee note that an excess expenditure of Rs. 24.42 crores
ceeurred under Grant No. 22—Defence Services—Air Force. The
excess has been attributed mainly to gross excess of Rs. 22.05
crores under the sub-head ‘A—5—Stores’ and Rs. 3.46 crores under
the sub-head ‘A-—6—Works’. The Committee also find that mainly
Aviation Stores and POL accounted for the excess under sub-head ‘A
—5—Stores’ and it was attributed to over-materialisation of supplies/
payments than anticipated, effect of hike in petrol prices and increase
in prices having bearing on maintenance and operation of installa-
tions. The Committee are constrained to note that the specific items
under aviation stores which contributed to excess expenditure have
not been identified by the Ministry so far. While the excess expendi-
ture is recommended for regularisation, the details thereof should

be furnished to them as promised by the Ministry’’.
[SL No. 11 Appendix XIIT (Para 2.30) of 57th Report of PAC
(7th Lok Sabha)]

Action Taken

The specific items under Aviation Stores which mainly contri-
buted to excess expenditure have since been identified and details
thereof furnished to the Committee vide further Explanatory Note
submitted on 10th August, 1981 and reproduced in Appendix X of the
Fifty-Seventh Report. As intimated in the Ministry of Defence O.M.
No. PC 9(15)!80/D(Budget), dated 31st August, 1981, the DADS had

seen the Explanatory Note. N

DADS has seen.

[Ministry of Defence O.M. No. ¥. 11(21)/81/D {Budget)
dated 14-10-1981]

Copy of Report of the Work Study Group on the systems of
regulating work of supplies, their receipts and adequate financial
provisioning in the Budget of the Defence Services.
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Introduction—In 57th Report of Public Accounts Committee
(1981-82) (7th Lok Sabha) while discussing excess over the voted
grant and charged appropriation—1979-80 of the Defence Budget,
the Committee in para 2.31 recommended the setting up of a Work
Study Group within the Ministry of Defence which should go into
the systems of regulating the work of supplies, the receipts and their
adequate fipancial provisioning in the Defende Budget and they
desired that the report of this Work Study Group should be submit-
ted by 31st December 1981 and later on this period was extended on
request of the Defence Ministry to 31st March 1982.

9. The observations of the Committee in his connection are re-
produced below:—

“2.31. The Committee note from the foregoing paragraphs that
out of total excesses amounting to Rs. 140.85 crores,
Rs. 86.47 crores of excess have been contributed by the
two grants of the Ministry of Defence. This constitutes
about 61 per cent of the total excesses. This reflects badly
on the budgetary control of the Ministry of Defence. The
Committee further note that excess of about Rs. 70 crores
mainly under purchase of materials and stores due to
stores supplies materialising earlier than anticipated. The
Committee feel that he aforesaid excess could have been
aveided if there had been cffective monitoring of supplies
and provisoin made therefor. The Committee would re-
commend that the Work Study Group within the Ministry
of Defence should go into the system of regulating the
work of supplies, their receipts and their “adequate finan-
cial provisioning in the budget and submit their report
in this regard by December, 1981.”

3. To initiate the studies in regard to the problem raised by the
PAC, a Work Study Group was set up with DS (O&M) as the con-
vener, Dir. (Bld. Budget), Ministry of Finance, DS(Budget) Ministry
of Defence and representatives from C.G.D.A, three Services Head-
quarters, DGOF and Research & Development Organisation were
associated with this Group. This Study Group held a number of
meetings to make in depth study of the problem. Assistance was
also sought from the Internal Work Study Unit of the Ministry of
Defence for case studies in certain selected areas. As a result of
these efforts, there is a broad consensus among the participants of
tht Group and from the cenclusions arrived at to stop the recurring
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wide variations between the voted budget grants and the actual ex-
penditurea number of recommendations have emerged which are
given in the following paragraphs:

4, Recommendations:

(i) Preparation of Budget Estimates: Budget estimates should
be prepared more realistically and while working out the estimates
for requirement of funds, factors like payment of outstanding liabili-
ties (as per the Liability Register), finalisation of contracts, delivery
schedule, changes in exchange rates ete., should be fully taken inio
account. There should be proper and timely reconciliations between
figures available departmentaly and figures boocked by CGDA.

(ii) Revised Estimates: The Revised Estimates should be more
realistic and should cover the expenditure incurred and accommodate
all anticipated materialisation of supplies and payments to be made.
Cuts imposed at the time of Revised Estimates should he absorbed
ensuring that the essential items are fully paid for. A view on tas
non-essential items should be taken so that the same could be spilled
over if need be. After having done so, the spending authorities
should remain within the revised financial allocations.

(iii) Timely submission of Returns: The estimates can be more
realistic if the time-lag between the physical deliveries of stores re-
ceived by the user organisations and payments made therefor is
reduced from the existing 3 to 4 months to the maximum of 2
months. The - detailed drill should be devised by the accounting

organisation in consultation with the users.

(iv) Need for close liazison: User organisations are advised to
keep close liaison with CsDA concerned and they should take initia-
tive for getting the requisite information timely from the Controllers,

(v) Early submission of Returns: CGDA should issue instruc-
tions to all its subordinate officers to send the statement of account
to the concerned authorities expeditiously and for this purpose due
dates should be prescribed. CGDA should ensure that the target
dates of submission of accounts are adhered to.

(iv) Improvement in Monitoring System: The user organisations
should gear up their system of monitoring expenditure and the in-
formation system should be so strengthened that the estimating
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authorities have necessary feed back information every month regu-
larly in time from the concerned Directorates/Spending Units re-
garding progress in the placement of indents, conversion of indents
into firm contrates, execution of contracts and receipt of inspection

ncotes/invoices.

(vii) Submission of detailed information: Not only the CGDA
compilation is received late but it also lacks the detailed information.
It only gives the total amount bocked for the month for a particular
code head and the details such as the items against which the ex-
penditure has been incurred are not mentioned. It is suggested that
the statementi should be made more comprehensive so as to be of
actual help to the user organisations in monitoring their financial
expenditure. For this purpose the nfecessary changes should be
made in the formation the following lines. The information should
include, inter qlia, the following details:

Name of Major/ Contract Total Description Amount Balance
Minor Head No. Value of Stores paid
I 2 3 4 5 6

(viii) Change in proceduvre for submission of returns: To elimi-
nate the delay in forwarding information, it is suggested that all
authorities concerned with the initial bookng of accounts such as
PACs (DGS&D), Controller of Accounts—(ISM London) while
nding the copies of the statements of accounts to their next

rior should also endorse simultaneously copies to the user or-
nisations and Controllers of Defence Accounts. Similarly CsDA
ile sending the copies to CGDA should endorse the same to the
user organisations. Similarly CGDA while sending the compilation
of nformation to the Ministry of Defence and Ministry of Fin. (Def.),
should endorse its copies to the user organisation.
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(ix) Regulation of Local Purchase: 1In order to avoid rush of
expenditure on local purchase during the last 3 months of the year,
it is suggested that a stricter control should be exercised by the user
organisations on it by evenly spreading the local purchases through-
out the year, and because it is amenable to greater control by the
spending authorities, they should apply a self-imposed discipline.

(x) Streamlining of Procedure im ISM London: It has been
observed that ISM London and ISM Washington are not following
uniform procedure in regard to communication of payment position
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with the Ministry of External Affairs/CGDA for ensur.-ng regular and
there is less time lag than in the case of ISM London. The proce-
dure in the case of ISM London should be streamlined on the lines
of ISM, Washington. If necessary, detailed procedure should be
evolved by the Ministrieso f Defence and Finance in Consultation
with the Ministry of Exernal Affairs/SGDA for ensuring regular and
timely receipt of information about payments made/to be made,
supplies already effected/to be effected through ISM Londen, ISM

Washington and DGS&D.

(xi) Simultaneous endorsement of copies to Users Organisations
by ISM London/Washington: Contract/indentwise break-up of ex-
penditure should be furn'shed by ISM London/Washington and to
cut delays, while sending copies to CDA HQrs., copies shoulid also
be endorsed simultaneously to user organisations and concerned
Controllers as the present system of routing the same through MEA
and CDA HQrs. results in avoidable delays.

(xii) R&D Organisation exemption certificates from customs duty:

One reason for variation in the expenditure was found to be on
account of payment of customs duty. R&D Organisation should as
far as possible avoid payment of customs duty on the imported items
which are meant to be used for research exclusively by them. The
present arrangement of payment of customs duty in the absence of
hudget provision to this effect and later getting refund after the pro-
duction of custom duty exemption certificate is not considered satis-
factory. Instead of referring individual cases to the Ministry of
Defence for getting custom-duty exemption certificate, R&D Organi-
sation should authorise their local officers to record such certificates
on the invoices. As their officers working in the laboratories have
already been given the powers to authenticate the documents on
behalf of the President of India, it should not be difficult for them
to issue the customs duty exemption certificates.

Name of the Ministry: Ministry of Communications
Name of the Department: Posts and Telegraphs

The Committee note that an excess expenditure of Rs. 9.37 crores
was incurred under Grant No, 16—Posts and Telegraphs, working
Expenses during the year under review. The excess occurred mainly
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due to liberalisations of pensionary benefits and additional dearness:
allowance. As early as in 1968-69, the Pubic Accounts Committee
had observed, in paragraph 2.73 of their 31st Report (Fourth Lok
Sabha) that as there wae usually no element of uncertainty or un-
forseability in the expenditiure on pay and allowances, there should"
normally be no excess on this account. The Committee are concern-
ed to note that during 1979-80 also, considerable excess expenditure
was incurred under this Grant. The Committee find that pensionary
benefits in respect of Central Government employees were liberalised
in May, 1979 with retrospective effect and additional relief in pension
was also granted in May, 1979 with retrospective effect from
1-12-1978. Even so, the committee are of the considered view that
provision in respect of superannuation and retirement allowances,
commuted value of pensions, Giatuities, etc. and additional dearness
allowance could and should hsve been made with some precision.
This is a clear case of avoidable excess expenditure and the Com-
mittee are unable to appreciate why full financial impact of libera-
jisations announced in May, 1979 could not be estimated with some
exactitude at the time of obtaining supplementary grants. They
trust that the Ministry would take adequate care in future to avoid
excess on this account.

[S. No. 14 (Para 2.35) of Appendix XII of the 57th Report of
PAC (7th Lok Sabha)]

Action Taken

The figures shown below indicate the variations that had occur-
red under the Grant relating to P. & T. Working Expenses during
the last 5 years ending with 1979-80:

Year Sanctioned Actual Vairaticn
Grant expenditure —
Amount Percentage
1975-76 51189 50539 (=) 650 Grs 158
1976-77 55400 53934 (=) 1475 (=) 2y
1977-78 611-07 56766 (=) 43-41 (7l
1978-79 653-05 64453 ()su8:52 (=)ot g

1976-80 72616 735°53 (+) 937 (+) 1-3
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It may thus be seen that the expenditure has remained well
‘within the sanctioned Grant during all these years.

During 1979-80 the expenditure, however, had exceeded the
sanctioned provision by Rs. 9.37 crores (1.3 per cent) and this was
mainly due to liberalisation of pensionary benefits (830 crores) and
payment of additional Dearness Allowance (1.10 crores) partly
offset by savings under other heads.

In May, 1979, the Government liberalised the pensionary bene-
fits in respect of Central Government employees by allowing a
pertion of Dearness Allowance to be treated as pay for the purposes
of pensionary benefits. The persons who retired on or after 30th
September, 1977 were also given the option to have their pension
and DCRG re-calculated after taking into account the element of
dearness pay. The last date for exercising this option was 30th
June, 1980. As the full impact of this order could be known only

r all the options from the pensioners were received, the Depart-
ment had no other alternative than to make a provision for the
ensionary charges for 1979-80 with reference to the trend of ex-
V'U‘e known at that time and the Supplementary Grant was

ed accordingly. This, however, fell short of the requirements
. 8.30 crores.

As regards additional dearness allowance, the Government
announced in April, 1979 and October, 1979 respectively the grant
of further instalments to its employees with effect from 1-12-1978
and 1-8-1979. The impact of these post-budget announcements was
calculated and it was estimated that the budget provision of Rs. 104.63
crores for dearness allowance would need to be raised to Rs. 111.30
creres and accordingly a supplementary Grant of Rs. 6.67 crores
was obtained to meet the shortage. But the actual expenditure
exceeded the grant slightly (Rs. 1.10 crores) and stood at Rs. 112.40
crores. The excess in this case was less than 1 per cent.

The Department has, however, noted the observations of the
"PAC and will take greater care in formulating the estimates more
precisely in future.

This has been vetted by Audit vide their U.O. No. RR III—867/
1(1)406-79-80/ch II dated 16-3-1982.

[Ministry of Communicaticns (P & T Board) O.M. No. 16—
65/81-B dated 22-3-1982].



1II. RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND
WHICH REQUIRE REITERATION.



IV. RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF
WHICH GOVERNMENT HAVE FURNISHED INTERIM
REPLIES

Recommendation

The Committee find that the overall excess under the Appro-
priation ‘Interest payments’ after setting off savings comes to
Rs. 3.59 crores. It is significant that but for savings, the real excess
would have been Rs. 8.13 crores. The Committee are informed that
interest payments are spread over a large number of Post Offices
in India and are, by their very mnature, not susceptible to precise
estimation. Further, interest in some cases is not claimed in the
same year in which it becomes due and the arrears of interest are
claimed in a subsequent year. A part of the increase was also on
payment of commission to small savings agents due to larger in-
vestments in small savings than anticipated earlier. The Commitiee
are unable to appreciate why additional liabilities on this account,
especially on investments in small savings, could not have been
assessed more realistically by adequate liaison with Posts and
Telegraphs Department and provided for at least in the Supple-
mentary Budget. They would like to be apprised of the concrete

measures taken or contemplated to effect improvements in this
behalf.

[Serial No. 7, Appendix XIII (Para 2.20) of 5Tth Report of
PAC (Tth Lok Sabha)].

Action Taken

The observations of the Public Accounts Committee have been
carefully considered by the Department of Economic Affairs. The
requirements of additional data for making a more precise estima-
tion of the interest payments in respect of different small savings
schemes have been examined and the Department has written to the
Director General, Posts and Telegraphs and the National Savings
Commissioner in this regard vide this Ministry’s D.O. letter No.

194
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F. 11/13/81-NS dated 29th December, 1981 (copy enclosed). Their
replies are awaited. On receipt of their replies, the matter will be
considered further and steps taken to ensure that the estimates are
made with greater precision. The Public Accounts Committee will
be appraised of the precise position in due course.

' (A. C. TIWARI)
Joint Secretary to the Govt. of India.

[Ministry of Finance (Department of Economic Affairs) O.M.
No. F. 7 (83)-B(RA)/81 dated 19 February, 1982 (vetted
Note dated 10 June, 1982) ]

Copy of D.O. letter No. F. 11/13-81-NS dated 29 December, 1981
from the Director (Budget), Ministry of Finance (Department
of Kconomic Affairs) to the Controller of Accounts, D.G. P, & T.
and copy to Joint National Savings Commissioner.

Kindly refer to para 2.20 of the Fifty-Seventh Report of the
Public Accounts Committee (Seventh Lok Sabha)—1981-82, in which
the Committee have made the following observations with regard
to the excess over appropriation for interest payments during
1979-80: —

“2.20. The Committee find that the overall excess under the
Appropriation “Interest Payments” after setting off
savings comes to Rs. 3.59 crores. It is significant that but
savings, the real excess would have been Rs. 8.13 crores.
The Committee are informed that Interest Payments are
spread over a large number of Post Offices in India and
are, by their very nature, not susceptible to precise esti-
mation. Further, injerest in some cases is not claimed
in the same year in which it becomes due and the arrears
of interest are claimed in a subsequent year. A part of
the increase was also on payment of commission to small
savings agents due to larger investments in small savings
than anticipated earlier. The Committee are unable
to appreciate why additional liabilities on this account,
especially on investments in small savings, could not
have been assessed more realistically by adequate liaison
with Posts and Telegraphs Department and provided for
at least in the Supplementary Budget. They would like
to be apprised of the concrete measures taken or contemp-
lated to effect improvements in this behalf.”
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2. The matter has been examined in this Ministry. The incidence
of interest differs from one small savings scheme to another and
the provisions relating to payment of interest are not uniform for
all the schemes. Taking these factors into account, the type of
data which would facilitate better estimation of the funds required
‘for payment of interest on various categories of small savings
securities is indicated in the enclosed note. I shall be grateful if
you could kindly look into this matter and arrange to send the data
for BE 1982-83 and RE 1981-82 accordingly. The date may also be
sent fo the National Savings Commissioner, Nagpur,

(COPY)
Data for R.E. 1981-82 and B.E. 1982-83

1. For interest payment in respect of each detailed head in the
Demand (i.e. POSE Deposits, CTD, RD, 5-year TD, 3-year TD, 2-
year TD, 1-year TD, NSC I Issue/II Issue/IIT Issue/IV Issue/V
Issue, NSAC, NDB, etc.), the following figures may be given:—

(i) Actuals for 1979-80
(ii) Actuals for 1980-81

(iii) Actuals for the first 7 or 8 months (as available) in 1981-
82.* i [

(iv) Likely payments during the rest of 1981-82.

(v) Likely payments during 1982-83.

In addition, for checking the estimates, the following information
may be furnished.

2. POSB Deposits— (i) Figures may be given for outstanding
deposits as at the end of 1978-79, 1979-80 and 1980-81.

(ii) Gross deposits and withdrawals for the first 7 or 8 months
(as available) in 1981-82. '

(iii) Probable gross deposits and withdrawals during the rest :of
1981-82.

*Actuals for_ 9 months April-December, 1981 may be furnished
separately by the end of January, 1982.
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Since the rate of interest is lower in the case of public accounts,
security deposit accounts (other than motor-vehicle security deposit
accounts) and ‘other accounts’, the above data may be given sepa-
rately for these categories, if poss1b1e

3. Cumulative Time Deposit accounts—The deposits received
during a financial year may relate to accounts opened in different
years. For interest estimates, it is necessary to have an idea of the
accounts maturing for payment during 1981-82 and 1982-83.

(i) 10-year CTD accounts opened in 1971-72 and 1972-73 mature
during 1981-82 and 1982-83 respectively. Accordingly, total montl’
deposits may be given for—

(a) 10-year CTD accounts opened in 1971-72 or earlier and
not closed as on 31-3-1981.

(b) 10-year CTD accounts opened in 1972- 73 and not closed
so far.

(ii) Similarly, for 15-year CTD accounts, such information may
be given for—

(a) accounts opened in 1966-67 or earlier and not closed as
on 31-3-81.

(b) accounts opened in 1967-68 and not closed so far.

(iii) 5-year CTD accounts have bheen discontinued. However,
accounts not closed so far have to be considered. Total monthly
deposits in respect of such outstanding account may be indicated.

4. Recurring Deposit accounts—This is similar to CTD accounts.
However, unlike CTD accounts, RD accounts are only for five years,
with provision for continuing the accounts for a further period of
five years with or without monthly deposits during the extended
period. Accordingly, total monthly deposits may be given for—

(a) accounts opened in 1976-77 and not closed as on 31-3-81.
(b) account opened in 1977-78 and not closed so far.

(c) accounts opened in each year from 1970-71 to 1975-76 and
outstanding as on 31-3-81.

'(d) out of (c), accounts closed so far in 1981-82.
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Under (¢) and (d), information may be given separately, if
possible, for accounts in which monthly deposits are made during
the extended period and accounts in which such deposits are not
made.

5. Post Office Time Deposits—On these accounts interest is
payable annually, and post-maturity interest at POSB rate is allowed
only for a period of two years.

(i) The total outstanding deposits as at the end of 31st March,
1981 may be given for—

(a) accounts not matured up to 31-3-1981.

(b) accounts matured in 1979-80 and 1980-81 but not closed.

The information may be given separately for 5-year, 3-year, 2-
year and l-year accounts. :

(ii) For purpose of BE 1982-83, it would be necessary to have an
idea of the likely outstanding deposits at the end of March, 1982.
For this purpose, gross deposits and withdrawals during 1979-80,
1980-81 and the first 7 and 8 monthg (as available) in 1981-82 as also
the probable gross deposits and withdrawals for the rest of the
current year may be given. This information will be required
separately for 5-year, 3-year, 2-year and l-year accounts.

6. NSC III ISSUE/IV ISSUE—The position is similar to Time
Deposits with the difference that there is no provision in the rules
for post-maturity interest. :

Figures may be given for—

(a) the total face value of certificates issued during 1974-75
and earlier years and outstanding as on 31-3-1981.

- e —

‘(b) the total face value of certificates issued during 1975-76
and not discharged so far.

7. NSC II ISSUE/V ISSUE—These certificates yield interest at
maturity and the amount of interest varies depending on the period
of issue. The certificates issued in 1974-75/1975-76 mature for
payment in 1981-82/1982-83.

(i) Figures may be given for—

() the total face value of certificates issued in 1974-75 and
in each of the previous years and outstanding as on 31st
March, 1981.
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(b) the total face value of certificates issued in 1975-76 and
not discharged so far.

(ii) For premature encashment of certificates purchased in the
later years, an estimate of interest payment may be given for RE

1981-82 and BE 1982-83 based on past experience, if data is avail-
able.

8. National Savings Annuity Certificates—The scheme was in-
troduced in April, 1976. On the certificates sold in 1976-77, monthly
payments start in different months dtiring 1981-82.

(i) Figures may be given for—

(a) the total face value of the certificates sold during 1976-77
and outstanding as on 31st March, 1981.

(b) the total face value of certificates sold during 1977-78
and not discharged so far.

Under (a) and (b), the figures may be given for each month in
1976-77/1977-78, if possible. '

(ii) There is a provision in tbe rules for premature encashment
of the certificates. An estimate of interest payment on premature
encashment may be given for RE 1981-82 and BE 1982-83 on the
basis of past experience if data is available,

9. Natibnal Development Bonds—The scheme was introduced
on 3lst August, 1977. The Bonds yield interest only at maturity
and there is no provision for premature encashment. There would,
therefore, be no interest payment in 1981-82. However, from
September, 1982, some of the Bonds may mature for payment. For
purpose of BE 1982-83, the total face value of the Bonds sold during
1977-78 and not discharged so far may be given.

10. Old Certificates—In these cases, estimaté may be given based
on the past trends and the available data regarding outstanding
deposits.

11. NSC VI/VII Issue (introduced from 1st May 1981) —For NSC
VI Issue, no interest payment arises in 1982-83. However, for BE
1982-83, a token provision may be made for interest payable on
encashment of certificate in certain specified circumstances like death
of the holder.

On NSC VII Issue, interest is payable half-yearly. The sale of
certificates upto 30-9-1981 is relevant for RE 1981-82 and the sale
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(estimated) during 1981-82 and April-September 1982 is relevant
for BE 1982-83. Interest estimate may be proposed accordingly.

12. Commission payment to small savings agents—This is provid-
ed for under the detailed head ‘A. 3(3) (2). Other expenses in con-
nection with small savings schemes’ in the Appropriation ‘Interest
Payments’. So far as P & T Department is concerned, the commis-
sion paid by the post offices to SAS agents and EDBPMs is relevant.
Figures in this regard may be furnished as follows:—

(i) Actuals for first 7 or 8 months and for the rest of 1979-80.
(i) Actuals for first 7 or 8 months and for the rest of 1980-81.

(iii) Actuals for the first 7 or 8 months of 1981-82 and likely
payments for the rest of the year. (Actuals for 9 months
upto December 1981 may be separately given by the end
of January, 1982).

Recommendation

The Committee further note that there was a wrong booking
of expenditure owing to erroneous double adjustment of labour
charges aggregating to Rs. 13.36 crores accounted for twice under
Manufacture Suspense under Grant No. 16. The Committee take
a serious note of such patent accounting errors which could have
been detected if adequate attention had been paid to prompt check
and reconciliation of the accounts figures .and careful observance of
the existing codal provisions. They desire that responsibility for
the lapses, particularly at the supervisory level should be fixed for
appropriate action against the erring officials. The committee also
expect that greater care would be exercised in future to avoid
serious mistakes in the proper upkeep and maintenance of books
of accounts.

[SL No. 19, (Para 2.43) of PAC’s 57th Report (7th Lok Sabha]
Action Taken

The instructions of the Public Accounts Committee have been
noted. The defaulting Railway has been addressed vide letter No.
80-App/7-2/79-80 Para 2.43 dated 29-10-81 to fix responsibility for
the lapse, to be more vigilant in future to avoid such errors, and
also to ensure correct upkeep and maintenance of accounts books.

This has been seen by Audit.

[Ministry of Railways (Railway Board’s) O.M. No. 81-RC-
' PAC/VIL/57, dated 21-4-19827.



APPENDIX XIX
(Vide paragraph 1.1 of the Repodt)

Statement showing action taken by Government on the récom-
mendations contained in Chapters I and II and final replies
in respect of Part IV of Appendices I and II of 61st
Report (Seventh Lok Sabha) on Action Taken on
1st and 24th Reports (Seventh Lok Sabha)

Recommendation

1.3. Inspite of repeated exhortations by the Committee, inordi-
nate delays continue to occur in the submission of conclusive and
final Action Taken Notes within the prescribed. time limit of six
months from the date of presentation of the Report. 11 out of 35
Action Taken Notes in respect of recommendations contained in
the 1st Report were received after the due date. Three of the Notes
were received after protracted correspondence with consequent
delay of two to three months. Consequently, finalisation of the
Action Taken Report has been delayed. It is apparent that adequate
attention is not being paid by the Ministries/Departments and the
Monitoring Cell in the Ministry of Finance to the timely processing
of the Committee’s recommendations. The Committee take a serious
view of such delays, particularly by the Ministries of Finance
(Department of Expenditure), Agriculture, Railways, External
Affairs, Chemicals and Fertilisers. They would like Government to
take positive stéps to ensure that final action taken notes on the Com-
mittee’s recommen’dationé are invariably furnished within the
stipulated time-limit of six months.

[SL. No. 1—Appendix IIT—(Para 1.3) of Sixty-first Report of

Public Accounts Committee (Seventh Lok Sabha)].

2.5 The Committee observe that Action Taken Notes in respect

of only 9 out of 14 recommendations contained in the 24th Report

of the Committee were received by the due date i.e. 17th June, 1981.

The Committee’s observations in para 1.3 equally apply to the

Ministries concerned with the implementation of the recommenda-
tions contained in the Report.

[S1. No. 3—Appendix IIT—(Para 2.5) of Sixty-first Report of :
Public Accounts Committee (Seventh Lok Sabha)].

201
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Action Taken
(i) Ministry of Finance (Department of Expenditure)

The observations of the Public Accounts Committee regarding
the delay in the submission of the Action Taken Notes on recom-
mendations made at Sl Nos. 1, 4 and 5 of their 1st Report and Sl
No. 4 of the 24th Report have been noted. Every effort will be made
in future to ensure adherence to the time schedule prescribed in
this regard.

[Ministry of Finance (Department of Expenditure) O.M. No.
F. 12(3)-E(Coord.) /82 dated 8 September, 1982].

(ii) Ministry of Railways (Railway Board)

While noting the observations of the Committee for submission
of final action taken notes within the stipulated time limit of six
months, the Ministry of Railways would like to submit the follow-
ing factual information in regard to submission of action taken
notes by them on the recommendations made in the 1st and 24th
Reports. e #E]

1st Report—Out of 22 recommedations made in this report by
the Committee, Ministry of Railways were required to
furnish action taken notes in respect of only 6 recommen-
dations, viz., Sl. Nos. 1, 2, 6, 16, 17 and 19 by the target
date 15-6-1981. The actual date of submission of action-
taken notes in respect of these recommendations was as

under:

2 * -\-‘i
Recommendation D:te of Final or
No. submission Advance

1 12-2-81 Final

2 19-5-81 - Final

6 13-3-81 Final
16 23-7-81 Advance

17 18-6-81 Final

19 9-4-81 Final

It will be seen that excepting one recommendation (Sl. No.
16) time-limit of 6 month was observed in respect of the
other 3 recommendations.

Bt
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24th Report—Out of 14 recommendations made in this report,
this Ministry was required to furnish action-taken notes
in respect of only 3 recommendations viz. Sl. Nos. 10, 11
and 12 by 17-6-1981. Final action-taken note in respect
of recommendation No. 10 was furnished on 14-4-1981
whereas in respect of recommendations Sl. Nos. 11 and 12
advance action taken notes were furnished on 23-7-1981.

The Ministry of Railways nevertheless assures the Committee
that the recommendations made by them recelve the due attention

in this Ministry.
This has been seen by the Audit.

[Ministry of Railways (Railway Board) O.M. No. 82-BC-
PAC/VII/61 dated 9-9-1982].

(iii) Ministry of External Affairs: (S1. No. 1 only). o4

The Public Accounts Committee’s general observation as contain-
ed in Para 1.3 of its 61st Report on the subject noted above, has been
duly noted by this Mnistry for strict compliance in future.

(Ministry of External Affairs O.M. No. Q|Accts. I|7340/2/82 dated 16|
17.9.1982)

(iv) .Ministry of Petroleum, Chemicals and Fertilizers (Sl No. - only
(Department of Chemicals and Fertilizers)

On receipt of the communication No. 20(9|5|79-PAC dated the 15th
December, 1980 regarding action taken note on the recommendations
contained in the Ist Report of the PAC 1980-81 (7th Lok Sabha) on
excess over voted grants|charged appropriations (Civil), (Railways),
(P&T) and for the (Defence Services) for the year 1977-78 and on
the action taken by the Government on the recomendations of the
Public Accounts Committee contained in their 87th and 104th Reports
(Sixth Lok Sabha), reply to the Recommendation at S. No. (20) of
Appendix XV (Para 4.7) was sent to the Ministry of Finance vide
this Department’s O.M. No. 7(8) [80-Fin. (C&F') dated the 6th January,
1981 in the belief that the final reply would be consolidated by the
Ministry of Finance as the recomendation related to five different de-
partments incuding Ministry of Finance. However on 11th Septem-
ber, 1981 Ministry of Finance desired that 40 copies of the English
and 10 copies of the Hindi version of the action taken note have to
be furnished by the each and individual Department to the Public
Accounts Committeq Branch of the Lok Sabha Secretariat. This
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was immediately done but it was late in so far as the stipulated period
had expired on 14th June, 1981. The delay is regretted and the
observations of the Public Accounts Committee have been noted and
it would be ensured that the time schedule is adhered to in future.

[Ministry of Petroleum, Chemicals & Fertilizers (Department
of Chemicals & Fertilizers) O.M. No. 7(8)/80—Fin.
(C & F) dated 6-8-1982]

Recommendaton

The Committee are concerned to find that proposals made by
a Study Team appointed by the Ministry of Works and Housing
(November, 1978) and subsequently endorsed by an Empowered
Committee for adoption of a revised accounting procedure in the
CPWD have yet to be finalised by Government. The Committee urge
that a decision in this regard may be taken without further loss of
time so that excesses persisting over the years under the Suspense’
head of grant ‘Public work.’” The Committee would like to be apprised

»¢ the decision.

[SL No. 2(Para No. 1.7 of Appendix III to 61st Report of the Public
Accounts Committee( 7th Lok Sabha.)]

The stores accounting procedure of the C.P.W.D., has since been
revised and introduced vide Ministry’s O.M. No. 15011/12/78-W2,
dated the 27h Appril, 1982, copy enclosed.*

[Ministry of Works & Housing (Works Division) O.M. No. G-25015/
3/82-BC dated 30-9-1982.]

Recommendaton

The Committee note that an excess of Rs. 9.43 lakhs occurred
under the Sub-head “A-1(3)-Administration” under Major Head
“305” of grant No. 9-Payments to ITndian Council of Agricultural Re-
search on account of over-payment of grants to this autonomous
organisation. It is stated that while releasing the final instalment of
the Grants for the year 1977-78 to Indian Council of Agricultural
Research on 29-3-1978, the authorisatiop of Rs. 9,42,850 already made
by the Department of Agricultural Research and Education on
7-10-1977 through the Indian High Commission in UK. for payment
ofl contribution of I.C.A.R. to the Commonwealth Agricultural
Bureaux was inadventently left out and not adjusted. This amount
paid in excess to the I.C.A.R. has since been recovered from the
I.C.A.R. by short payment of the grant payable to it in the year
1978-79.

*Reproduced under Appendix XI to.the Report.
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The Committee are of the view that double adjustment of ex-
penditure is a serious error in the proper upkeep and maintenance
of hooks of accounts and could have been detected if adequate atten-
tion had been paid to prompt reconciliation of accounts. Theq
would like to be informed asto who is responsible for this mistake
and why it could not be detected at any of the supervisory levels.
The specific steps taken to avoid recurrence of such errors may also
be indicated.

[S. No. 7(para No. 211) of Appendix XV to the 1st Report of the
Public Accounts Committee( Seventh Lok Sabha).]

Action Taken

The circumstances in which the double adjustment of expen-
diture was made was examined in detail in consultation with the
departments concerned. It was found that this occurred mainly due
to lack of proper coordination hetween the departments concerned
and no individual person or department culd be held responsible.
Remedial measures to avoid recurrence of this have already been
take and brought into effect from the accounts of 1979-80. Under
this system payments to Commonwealth Agricultural Bureau or
other agencies will be made directly by the Government from
the administrative department and not through Indian Council of
Agricultural Research thereby removing the lacunae which contri-
buted to the double adjustment under discussion.

[Ministry of Agriculture (Department of AgricﬁLtural Research &
.Education) O.M. No. 4(2)/78-Budget (ICAR)/DARE
dated 3-11-19817.

Recommendaton

The excess under Grant No 95—Public Works has been to the
tune of Rs. 449.10 lakhs. But for savings under other sub-heads the
excess expenditure would have been much more viz., Rs. 607.11 lakhs
The gross excess of Rs. 607.11 lakhs comprised Rs. 236.34 lakhs
under Suspense head “Purchases” and Rs. 370.77 lakhs under the
Suspense “Stock”. The excess under “Purchases” has been stated to
be due to adjustment of book debits of Rs. 236.34 lakhs in respect
of fransactions pertaining to pre-departmentalised period, the delay
in adjustment being due to time-lag in he verification of claims in
the Divisional Offices. TheCommittee are not able to appropriate
as to why budgetary provision could not be made for the debits
which had been received and were under verification in the Divi-
sional Offices. In regard to the excess of Rs. 370.76 lakhs under
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“Stock”, it has been attributed to procurement of more quantities
of seel and cement and the fact that under the existing accounting
procedure the transactions of stock get reflected a number of times
in accounts leading to overall excesses. In this connection, the Com-
mittee would like to know the extent to which the excess was due
to each of the factors, particularly, the later one.

[Serial No. 14 of Appendix XV— (Para 2.38) of the First Report of
P. A.C. (Seventh Lok Sabha).}

Action Taken

An Action Taken Note was sent to the Lok Sabha Secretariat
on 22nd July, 1981 explaining the system of procurement of stores
by the Divisions of the CPWD and maintenance of accounts in res-
pect of these stores. It was pointed out therein that in view of the
system of accounting being followed in the CPWD, it was difficult
to arrive at the figures relating to excesses due to multiplicity of
transactions or due to procurement of excess quantities of stores.
Nevertheless, as exercise was started to determine these figures.

2. he exercise has not proved successful, and the conclusions
drawn have confirmed the earlier helief that under the system of
accounting being followed in the CPWD, it is not practicable to
identify the excesses due to multiplicity of transactions in monetary
terms. The figures collected as a result of the exercise will, therefore
have to be termed as based on approximation only. According to these
figures, out of the total excess of Rs. 370.00 lakhs under Suspense
_head “Stock”, the excess on account of multiplicity of {ransaction
is of the order of Rs. 57.13 lakhs only while the remaining excess is
on account of procurement of more quantities of steel, cement etc.

3. The stores accounting procedure of the CPWD has since
been revised and introduced vide Ministry’s O.M. No. 15011|12{78-—
W2 dated 27 April 1982, copy enclosed.*

[Ministry of Works and Housing (Works Division) O.M. No. G—
25015/2/80—Bt. dated 16 July, 1982.]

Recommendation

The Committee find that since 1956, budgetary provision under
‘Suspense’ head is made for gross amount instead of net amount.
This procedure entails multiple budgetary provisions under ‘Stock

*Reproduced under Appendix XI.
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and Purchases’ depending upon thenumber of intermediary stages
through which the materials have passed from the time of purchase
till their ultimate utilisation. The Committee in paragraph 2.55 of
their 134th Report (Fifth Lok Sabha) had, inter-alia desired that the
Ministry should examine whether there were any inherent defects
in the system in vogue and then devise suitable remedial measures.
The Committee have been informed that the existing arrangements
of budgeting have since been examined by a Study Team consisting
of a Superintending Engineer from the CPWD and Controller of "Ac-
counts from the Departmentalised Accounts Wing of the Ministry,
which was set up in November, 1978 in pursuance of the Committee’s
recommendations contained in 104th Report (Sixth Lok Sabha) and
that the suggestions made by the Study Team are being pressed
further. The Committee understand from the Explanatory Note sub-
mitted in respect of similar excess under the head ‘Public Works’
in 1978-79 that in pursuance of the Report of the Study Team, an
Empowered Committee was appointed on 16th July, 1979. This
Committee had since submitted its Report and a proposal had been
submitted to comptroller and Auditor General of India through the
Ministry of Finance for adoption of revised accounting procedure.
The Committee desire that finality should be reached soon in this
important procedure matter so that excess persisting over-.a num-
ber of years under the Grant ‘Public Works’ may not occur in future.

[S. No. 15 of Appendix XV (Para 2.39) of the First Report of
PAC (Sventh Lok Sabha)].

Action Taken

An interim Action Taken Note was sent to the Lok Sabha Sec-
retariat on 22/6/81 indicating the progress made in evolving a revised
stores accounting procedure for the CPWD.

2. Revised stores accounting procedure for the CPWD has since
been evolved and introduced vide Ministry’s O.M. No. 15011|1278-
W2 dated 27|4[82 (copy ‘enclosed).

[Ministry of Works and Housing (Works Division) O.M. No. G—
25015/2/80—Bt dated 24 July, 1982.7

Recommendation

The Committee find that the study of the Accounting and Bud-
geting of the Stores requirements of the CPWD vis-a-vis the cen-
tralised pattern followed by the Railway, has since been completed
by the Ministry of Works and Housing and that the results of

*_Reproduced under Appendix XI
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the study are being examined. The study has revealed that the
system of net budgeting can be adopted in the CPWD and this
would result in seeking Parliament’s vote on this account for a
more realistic figure in keeping with the actual requirements. The
Committee have been informed that decisions will be taken in the
matter by Government shortly. The Committee would like = the
Government to take early decision in the matter of introduction of
the system of ‘Net budgeting’ in the CPWD.

SSL. No. 22—Appendix XV—(Para 4.15) of First Report of Pub-
lic Accounts Committee (Seventh Lok Sabha).

Acton Taken

(i) Ministry of Works and Housing (Works Division)

Since inspite of prolonged correspondence a viable alternative
to this existing system could not be agreed upon, a meeting was
held in the Ministry of Works and Housing on 29-8-81, which was
attended among others by the representatives of the C. & A. G. of
India, Ministry of Finance (Budget Division) and CPWD for work-
ing out a suitable procedure for the accounting of stores—transac-
tion in the CP.W.D. Broad decisions taken at the meeting were:—

(1) To eliminate the inflated budgeting, the operation of the
Suspense Head “Purchases” may be dispensed with, and
in its place, the Suspense Head “Material Purchase
Settlement Suspense Account” may, be opened under the
Major Head “858—Suspense Account” outside the budget-
ary Heads of Accounts with a view to accounting for
the amount of purchases not paid in the same month.
This Suspense Head will be cleared, while making pay-
ment for the supplies received. '

(2) The CPWD Division while indebting stores irom the
Central Stores Divisions/other Divisions would henceforth
indicate whether the Stores indented are vrequired for
“Specific Works” or for “Stock”, as usually by contra debit .
to the Suspense Head “Cash Settlement Suspense Account”
by the Central Stores Divisions or the other Divisions by
whom the stores are issued. Stores, issued for  stock
purposes, should be minus debited to the Suspense Head
“Stock” by per contrg debit to the Suspense Head “Cash
Settlement Suspense Account” by the Stores Supplying
Division.
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«(3) Within a view to avoiding budgeting difficulties due to the
adoption of the new system of stores accounting as stated
.above, the Central Stores Division would prepare their
budget on the basis of their requirements at present. The
Working Divisions would, however, prepare their budget
for stock in two parts, viz.

(i) direct purchases from market, and (ii) by indenting from
Stores Divisions. Provisions for stock under Category
(ii) made by the Working Divisions will then be re-
duced from the provision of Stores made by the Central
Stores Divisions at Zonal Levels. In respect of such pro-
visions' made by the Working Divisions, not falling
under the same Zonal Chief Engineer, under which the
Central Stores Division from which the stock is indented
to be procured falls, such provisions will be worked out
by the concerned Zonal Chief Engineer on the basis
.of the data received by them and intimated to thel
Zonal Chief Engineers concerned, under whose juris-
diction the Central Stores Divisions, from which the
Stores are to be procured, falls, for carrying out the
necessary adjustment as stated above.

(4) This procedu're. may come into effect from the financial
year 1982-83. The Budget Estimates for the year 1982-83
should, therefore, be prepared accordingly.

(6) The balance remaining outstanding upto the close of
the financial year 1981-82 under the Suspense Head ‘Pur-
chases’ shall be transferred to Suspense Head “Material
Purchase Settlement SuspenseAccount” now proposed to
be opened outside the budgetary heads of accounts on pro-
forma basis.

2. A copy each of the draft minutes of the meeting and draft
order proposed to be issued by the Ministry was sent on 29-9-81 to
-the Officers mentioned above for their concurrence. The concur-
rence of the C. & A.G. office has been received wvide D.O. No.
191—TA II 226-80 dated 12-2-82 and further necessary action is being
taken for issue of the ‘orders in consultation with Ministry of
‘Finance (Deptt. of Economic Affairs).

[Ministry of Works and Housing (Works Division) O.M. No. G—
25015/1/81-Bt, dated 22 June, 1982.]
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Further Information

Two interim Action Taken Notes were sent to the Lok ‘Sabha
Secretariat on 22-6-81 and 7-4-82 respectively indicating the progress
made in evolving g revised stores accounting procedure for the

CPWD.

2. Necessai"y instructions on the subject have since been issued vide
this Ministry’s O.M. No. 15011/12/78—W2 dated 27-4-82 (copy

enclosed).*

[Ministry of Works and Housing (Works Division) O.M. No. G—
25015/2/80—Bt dated 28 July, 1982.]

(ii) Ministry of Finance (Department of Expenditure):

. An interim Action Taken Note was sent to the Lok Sabha Sec-
retariat on 21-8-1981 indicating that the Ministry of Works & Hous-
ing was examining the question of introducing the system of Net
budgeting in CPWD in consultation with the concerned Departments.
The matter has since been finalised by the Ministry of Works &
Housing who have issued orders prescribing a revised accounting pro-
cedure for store transactions in the C.P.W.D. vide their O.M. No.
- 15011/12/78-W2 dated 27-4-82 a copy of which was sent to the Com-
mittee with that Ministry’s O.M. No. G—25015/2/80-81, dated 28-7-82.

[Ministry of Finance (Department of Expenditure) O.M. No. F 12
(3)—E(Coord) /82 dated 8 September, 1982.]

Recommendation

The Committee are constrained to record their displeasure over
the excesses that have persisted over the years except during 1976-77
in the Grant relating to “Public Works” operated by the Ministry of
Works and Housing. Later in this Report, the Committee ‘have
examined in some detail the factors contributing to this persistent
tendency of excesses under this Grant. The recurring phenomenon
of excess under this Grant underlines the need for evolving sound
budgetary procedures and controls by the Ministry on priority basis.

[S. No. 3 of Appendix IX—(Para 2.9) of Twenty Fourth Report of
P.A.C. (Seventh Lok Sabha)]

*Reproduced under Appendix XI.
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Action Taken

An interim Action Taken Note was sent to the Lok Sabha Secre-
tariat on 23rd June, 1981 indicating the progress made in evolving a
revised stores accounting procedure for, the CPWD.

9. Revised stores accounting procedure for the CPWD has since
been evolved and introduced wide Ministry’s O.M. No. 15011/12/78—
W2 dated the 27th April, 1982 (copy enclosed).*

[Ministry of Works and Housing (Works Division) O.M. No. G—
25015/1/81—Bt, dated 27 July, 1982.]

Recommendation

The Committee find that an excess expenditure of Rs. 1.29 crores
was incurred under the head “A-Public Works. A.7—Suspense, A.7(1)-
Stock”. The actual expenditure under this head was Rs. 26.57 crores,
against the sanctioned provision of Rs. 23.02 crores, partly counter-
balanced by savings under other heads of the Grant. In other words,
but for savings, the real excess would have been to the tune of Rs.
3.55 crores. The gross excess of Rs. 3.55 crores works out to 15.42 per
cent of the final Grant of Rs. 23.02 crores. As in the past, the
existing accounting procedure whereby transactions in respect of stock
get reflected a number of times in accounts owing to the multiplici-
ty of the number of inter-divisional transfers of stock, has inter alia,
been ascribed as a contributory factor to the excess. The Committee
were eariier (May 1980) informed that the suggestions made by a
study team in its Report submitted on 2nd April, 1979 were being
considered by an Empowered Committee of the Ministry of Works
and Housing set up on 16th July, 1979.  From the information
furnished now (September 1980) at the Committee’s instance, they
find that the Empowered Committee has since submitted its conclu-
sions/decisions to the Ministry of Works and Housing, which sent a
proposal to the Comptroller and Auditor General through the Mini-
stry of Finance on 27th May, 1980 for adoption of a revised accounting
procedure .in one of the Zones of Central Public Works Department.
It is stated that the Ministry’s proposal is presently under considera-
tion of the Comptroller and Auditor General of India. The Commi-
ttee trust that the proposal would be pursued to its logical conclusion
and that finality would soon be reached in his important procedural |
matter, so that the excesses persisting over the years under the Grant
“Public Works” may. be brought under better, control.

[S. No. 7 of Appendix IX—(Para 2.21) of Twenty Fourth Report of
P.A.C. (Seventh Lok Sabha)].
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Action Taken |

An interim Action Taken Note was sent to the Lok Sabha-Secre-
tariat on 23rd June, 1981 indicating the progress made in evolving
a revised stores accounting procedure for the CPWD.

2. Revised stores accounting procedure for the CPWD has since
been evolved and introduced vide Ministry’s O.M. No. 15011/12/78-
W2 dated the 27th April, 1982 (copy enclosed).™

[Ministry of Works and Housing (Works Division) O.M. No. 6-
25015[1[81-Bt, dated 22 July, 1982.]

“Reproduced under Appendix XT.



APPENDIX XX

(Vide Introduction)

STATEMENT OF CONCLUSIONS/RECOMMENDATIONS

S.No. Para No. Ministry/Deptt. - Recommcndation
) 4 2 3 4
I 15 gi;lﬂ?.nce (Expenditure) The Committee find that while the Appropriation Accounts (De-
ways

fence Services) and (Posts and Telegraphs) for the year 1980-81
were laid on the Table of the House on 5 April and 23 April 1982,
respectively the presentation of the Appropriation Accounts (Civil)
and (Railways) for the same year was delayed till 9 July, 1982 pre-
sumbaly because the Budget Session of Lok Sabha which was sche-

duled to last till 6 May, 1982 was adjourned sine die on 30 April, 1982. *

The Appropriation Accounts (Civil) and (Railways) for the year
1980-81 duly certified by the Comptroller and Auditor General of
India were ready only on 1 May, 1982 that is, after the Session had
ended. The Committee trust that earnest endeavour would be

. made in future towards timely finalisation of the Appropriation

Accounts and getting them audited so that it is possible to lay them
on the Table of the House in the Budget Session of Parliament.

Fess e b e ——
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Finance (Expenditure)

During the year under review viz, 1980-81, excess expenditure
had occurred under 27 Voted Grants and 2 Charged Appropriations
and aggregated to Rs. 359.15 crores as against Rs. 42.28 crores and
Rs. 140.86 crores respectively during the years 1978-79 and 1979-80.
The aggregate excess during 1980-81 is the highest during the decade
1971—81. The Committee view this situation with concern. Analysis
of the causes for excess expenditure during 1980-81 which have been
discussed in some detail in the succeeding paragraphs of-this Report,
indicates that defective estimation of requirements of funds, lack of
proper and timely review of the progress of expenditure, failure to
anticipate properly and provide for the receipt of stores and debits re-
lating thereto, absence of adequate provision for adjustment of past
liabilities etc. have as in the past but in a bigger way contributed
to the excesses. The departmentalisation of Union Government
Accounts (Civil) in 1976/1977, coupled with the introduction of the
scheme of integrated Financial Advisers should, according to the
Ministry of Finance, have resulted in better control over expenditure
vis-a-vis the budgetary provision. The Committee are constrained
to point out that these expectations have failed to materialise in a
sustained manner. e S R T

The Committee have been repeatedly pomtmg out that the
system of estimation of and control over expenditure is faulty and
year after year, Parliament is being presented with a fait accompli

V1o
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Finance (Expenditure)/
Energy

0f unjemitting cxcess phenomenon. Though the Ministry of Finance,
have been dutifully circulating the recommendattions of the Commit-
tee to the Ministries/Departments of the Government for compliancfe,
financial discipline remains still a distant goal. The Committee would
urge Government to undertake an indepth study to analyse the
reasons why the system of deparimentalised accounts and integrated
financial advise has failed as an instrument of effective control of
and concurrent check over public explenditure. This study may be
remitted to a team of experts in public finance, some of whom could
be drawn from outside Government.

While, on the onje hand, there was expenditure in excess of voted
grants and charged appropriations to the extent of over Rs. 359 crores
there were savings to the extent of Rs. 1641.76 crores.

The Appropriation Accounts (Civil) alonje disclosed savings of
Rs. 927.03 crores (approx) out of voted grants of Rs. 15,812.57 crores.
The Committee are constrained to point out once again that large
scale savings have been reporited in such developmental and welfare
activities as Agriculture (Rs. 26.13 crores), Irrigation (Rs. 11.41
crores), Energy (Rs. 112.95 crores), Village & Small Industries
(Rs. 12.73 crores), Rural Reconstruction (Rs. 10.46 crores), Social
Welfare (Rs. 24.47 crores) etc. ‘

It is disheartening for the Committee to find that while energy
remains the biggest bottleneck in our developmental fefforts,
savings to the tune of nearly Rs. 113 crores out of total budgetary

C15
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Finance (Expenditure)

provision of Rs. 652.34 crores should have occurred. Most of thie
shortfall occurred in the capital section of the Grant—the saving
being of the order of Rs. 111.56 crores against the budgetary alloca-
tion of Rs. 579.81 crores i.e. more than 19 per cent of the outlay
was surrendered. As energy is vital for the country’s growth and
affects both industrial and agricultural production, the Committee
consider it extriemely unfortunate that such a heavy shortfall should
have occurred under this head. The Committee would like to be
apprised of the precise reasons for the inability of the Ministry to
utilise the budgetary allocations and the steps taken to avoid such
situations in fulure.

The Committee had, only a year ago, commented on the tendency
of under-utilisation of funds earmarked for some of the vital sectors of
the economy, thereby not only slowing down development in these
sectors but also depriving the other important sectors of the much
needed resources for development. In para 2.5 of their 57th Report (7th
Lok Sabha) the Committee had pointed out that large scale savings
were indicative not only of bad budgeting but also of the failure of the
Departments concerned to make full use of nesources provided for
the betterment of the people. The Committee had urged thte Gov-

ernment to analyse the reasons for this recurring phenomenon.with
a view to initiate timely remedial measures. These observations

913
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‘Railways/Finance
(Expenditure)

werje brought t{o the notice of all Ministries/Departments by the
Ministry of Finance on 25 September, 1981. The observations of the
Committee have also been brought to the notice of the Planning
Commission who werje to discuss and finalise the annual plan allo-
cations for the Schemes/Projects for the year 1982-83 so that the
Plan Budget is framed on a more realistic basis. The Committee
trust that the machinery would bie geared up to achieve this end.
They would watch with interest the results of improvements sought
to be brought about when they examine the future Appropriation

Accounts. '

According to the revised time schedule as desired by Govern-
ment and agreed to by the Committee in April, 1974, explanatory
notes on excesses over voted grants and charged appropriations are
required to be furnished to the Committee by 31 May or immediately
after the presentation of the Appropriation Accounts to Parliament,
whichever is later. It is observed that while the explanatory notes
relating to 16 Grants/Appropriations operated by various Ministries
(other than the Ministry of Railways) were received within the
stipulated period, the Explanatory Note (s) relating to 11 Grants
administered by the Ministry of Railways were received on 18
August, 1982, although the Appropriation Accounts were laid on
the table of the House on 9 July, 1982. Since the Appropriation
Accounts (Railways) for the year 1980-81 were certified on 1 May,
1982 explanatory notes could have been furnished to the Committee
immediately after the presentation of Appropriation Accounts on

L1z
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Commerce

9 July, 1982. In this connection, it is relevant to point out that all
the notes relating to Appropriation Accounts (Civil) were received
by 7 July, 1982, even before the presentation of the Accounts. The
delayed submission of explanatory notes by the Ministry of Railways
has undoubtedly hampered the timely processing and finalisation of
this Report by the Committee. As the Committee are anxious that
excesses over Voted Grants and Charged Appropriations are brought
before, Parliament for regularisation as expeditiously as possible, they
would like the Ministry of Railways to ensure strict adherence to
the prescribed time schedule in future.

The Committee find that there was an overall excess of Rs. 1.14
lakhs under the Revenue Section (Voted) of Grant No. 11—Ministry
of Commerce. The excess was mainly due‘to increased expenditure
under the head ‘Travel Expenses’ (Rs. 2.89 lakhs) in respect of both
the Departments of the Ministry viz., the Department of Commerce
and Department of Textiles. The excess, according to the Ministry
of Commerce occurred ‘due to adjustment of debits received after
the close of the financial year from Missions abroad in respect of
travel expenses of the Ministry’s officials while on tour abroad’. This
is a case of avoidable excess expenditure. Had the Departmental
officers followed the procedure outlined in the Handbook of Ac-
counting Instructions under the Departmentalised Accounting
System, the inter-departmental adjustments could have been effected

Q13a
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Communications
(P & T Board)

before March Supplementary Accounts. The instructions = under
para 10.7 of Chapter II of Hand Book ibid require maintenance of

~ a register of Inward Claims and Annexure ‘B’ to Chapter IV of the

said Hand Book, requires that a portion of the allotment to meet
the cost of services rendered or supplies made is to be kept separa-
tely and prima facie adjustable claims are to be entered in the Ex-
penditure Control Register maintained by the Department.

The Committee have been informed that to avoid such excesses
and to have an effective control over the expenditure, the control
register and the procedure (indicated in Annexure ‘B’ to Chapter
IV of the Hand Book of Accounting Instructions) is being followed.
The Committee would impress upon the Ministry the need to initiate

. timely action to provide fully for the anticipated expenditure consis-

tent of course, with the need for economy in travel expenses.

The Committee note that a gross excess expenditure of Rs. 20.19
crores occurred on five items under the Revenue Section: (Voted) of
Grant No. 17—Posts and Telegraphs which contributed to the over-
all excess of Rs. 19.50 crores under the Grant. The excess was mainly
due to adjustment of larger debits than anticipated (Rs. 6.99 crores)
for stores purchased through the DGS&D, expenditure on purchase
of furniture and other items of office use (Rs. 4.70 crores), expecta-
tions about savings becoming available within the grant to meet
the additional expenditure on payment of Additional Dearness
Allowance instalments (Rs. 4.41 crores) not materialising; revision
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Defence

of haulage charges payable to Railways (Rs. 2.83 crores) and main-
tenance of postal buildings (Rs. 1.26 crores). In the opinion of the
Committee, anticipated expenditure and liabilities on the above
counts should have been provided for at the time of framing of the
Revised Estimates to the extent possible. The Committee expect
that adequate care will be exercised by the Ministry of Communi-
cations in this regard in future.

The Committee note that the excess of Rs. 45.96 crores under the
Revenue Section (Voted) of Grant No. 21—Defence Services—Army
was the net result of excesses/savings under the various sub-heads
in the Grant and was mainly attributable to the excess of Rs. 107.05
crores under the sub-head ‘A.6—Ordnance Factories’. Against the
final Budget provision of Rs. 507.40 crores, and the = proposed re-
appropriation to the extent of Rs. 38.83 crores to his sub-head, the
actual expenditure amounted to Rs. 614.45 crores. The increase of
Rs. 68.22 crores over the Revised Estimates was, according to the
Ministry, mainly under the item ‘Purchase of Materials’ and was
due to larger purchases for achieving higher production, heavy
carry-over payments, larger receipt of supplies than anticipated and

larger booking of expenditure under Central Purchases towards the
end of the year.

023
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Defence

An excess of Rs. 5.97 crores occurred under the Revenue Section
(Voted) Grant No. 22—Defence Services—Navy and was attributable
to excess expenditure under the sub-heads ‘A.1-Pay and Allowances
of Navy’ (Rs. 129.79 lakhs), ‘A.5-Stores’ (Rs. 326.27 lakhs) and ‘A.7-
other Expenditure’ (Rs. 172.47 lakhs). The excess under the sub-
head ‘A.1-Pay and Allowances of Navy’ was due to payment of one
additional instalment of Dearness allowance with effect from 1
September 1980 and also due to higher per capita rates than anti-
cipated at the Revised Estimates stage. The excess under the sub-
head ‘A.7-other Expenditure’, according to the Ministry was mainly
due to (a) more expenditure on deputation/training in a foreign
country (b) larger supplies through DGS&D than anticipated and
(c) additional payments to a foreign country for repairs and refits
of ships. The excess under the sub-head ‘A &-stores’ was actually
Rs. 9.76 crores after taking into account the reduction of the provi-
sion by reappropriation to the extent of (—) 6.50 crores. The excess
is reported to be on account of larger receipt of supplies of stores,
spare parts and machinery than anticipated, misclassification of ex-
penditure under ‘Clothing Stores’ and increase in ‘Customs duty’
increased expenditure on POL. The Committee have been informed
that “details in regard to the misclassification of expenditure under
‘Clothing stores’ are being looked into”. Since misclassifications vi-
tiate sound budgetary control, the Committee desire that responsi-
bility for failure to reconcile the expenditure figures and to ensure
timely rectification thereof should be fixed and appropriate action

180G
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taken, if any gross negligence is noticed on examination of the
details. )
10 225 Defence An excess of Rs. 3.06 crores occurfed under the Revenue Section

(voted) of Grant No. 23—Defence Services—Air Force. The overall
excess was mainly on account of excess expenditure under the heads
‘A.1—Pay and Allowances of Air Force’ and ‘A.6—Works’ to the ex-
tent of Rs. 8.96 crores. As in the past increase in cost of stores, POL,

‘water/electricity charges, payment of additional Dearness Allow-

ance instalments and late booking of certain local allowances of
airmen are stated to be the main reasons for excess expenditure.

The Committee have been informed that in pursuance of the re-
commendations contained in para 2.31 of the 57th Report of the
Committee (1981-82), the Works Study Group in the Ministry of
Defence has since conducted a detailed study of the system of regu-
lating the work of supplies, their receipts and their adequate finan-
cial provisioning in the budget. The estimating authorities have been
advised to maintain and make proper use of the liability register
besides framing the estimates on a realistic basis. The Ministry of
Defence expects that with the implementation of the measures sug-
gested by the Works Study Group, there would be improvement in
the existing system and cases of large variations between the sanc-

(444



II

2-26

Defence

tioned grant and actual expenditure would be substantially mini-
mised, if not altogether eliminated.

In this context, the Committee would like to recall that in pur-
suance of the recommendations contained in paras 1.8—1.10 of their
29th Report (Sixth Lok Sabha) (1977-78) the Ministry of .Defence
had earlier conducted a review of the reasons for excesses during the
past few years which showed that these occurred mainly under (i)
Pay and Allowances, (ii) Transportation, (iii) Stores, and (iv)
Works Expenditure due to inaccurate/under estimation under these
heads. In the instructions issued in 1978, the Ministry of Defence
had impressed upon the estimating authorities that it was possible
to realistically estimate the overall effect of upward revision of Pay
and Allowances and tariff rates of Railways|electricity|water etc. as
also the position in regard to materialisation of supplies.

. The Committee are concerned to note that excess expenditure to

the tune of nearly Rs. 53 crores was incurred under Grants Nos. 21, .

22 and 23 operated by the Ministry of Defence during 1980-81. The
Ministry of Defence have claimed that existing system provides for
adequate arrangements for monitoring and control of expenditure
with reference to budget provisions. However, the problem basically
relates to ineffective implementation of the existing instructions by
keeping a close and constant watch on the trend of expenditure with
reference to budgetary provisions. The Committee expect that
suitable steps to tigthen up the system of monitoring and expenditure
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Finance
(Economic Affairs)

control would be taken without delay in the light of the suggestions
given by the Works Study Group referred to earlier. The Committee
would like to be apprised of the results of these efforts.

The excess under the Revenue Section (Voted) of Coinage and
Mint has been to the tune of Rs. 3,26,333. But for savings under
certain sub-heads, the excess would have been much more. It is
significant to note that this Grant was exceeded in the year 1974-75,
1976-77, 1977-78, 1979-80 as well. An unanticipated excess of Rs. 4.39
lakhs occurred under the sub-head “A.4(1)-loss on destruction of
withdrawn coins” during 1980-81. The Ministry has informed that
while working out the final requirement of funds under this sub-
head, the debits pertaining to February and March, 1981 could not
be assessed very accurately and there were also some wrong adjust-
ments in accounts which vitiated the estimate of final requirements.
The Committee have also been informed that the General Managers
of the Mints and Presses have been instructed to ensure that such
lapses do not recur. They have also been directed to ensure financial
discipline, proper estimation of requirement of funds, proper and
timely review of the progress of expenditure and proper classifica-
tions and adjustments.

The Committee are concerned over the persistent failure on the
part of General Managers of Mints and Presses in forseeing and
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14 2:35 Home Affairs

making adequate provision for anticipated needs. The Committee

would linke the Ministry to examine the reasons for such repetitive

lapses. In particular they would like the details of wrong adjust-
ments in accounts which vitiated the estimate of final requirements
of funds during 1980-81 to be examined for appropriate action in
case any serious negligence on the part of supervisory officials is
noticed.

The Committee find that an excess expenditure of Rs. 5.75 crores
occurred under Grant 39—Pensions. The bulk of the ercess during
1980-81 viz., Rs. 4.89 crores was due to payment of pensionary bene-
fits in respect of those who, unfortunately died while in service and
those who were compulsorily retired or who sought voluntary retire-
ment. The Committee have been informed that pursuant to the
earlier observations* of the Committee (1981-82) instructions have
been issued in October-December, 1981 to all Controllers of Accounts/
Directors of Audit/Accountants General to frame the estimates in
respect of pension payments, in a more precise and relistic manner,
to avoid such excesses in future. The Committee trust that the
extant instrutions would be stricly observed.

The Committee find that an excess of Rs. 33.58 lakhs occurred
under ‘BB 1 (1) (1)—Construction of residential accommodation
ed by the Ministry of Home Affairs. The excess mainly occurred
under BB (1) (1) (1) —Construction of residential accommodation

*[c.f. para 2.17 of 57th Report (1981-82)]
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Home Affairs

for Assam Rifles’. The excess under this head is attributed mainly
to abnormal rise in the cost of material and labour (more than 20%)
in the North Eastern Region. The Committee have carefully
considered the explanation given but are unable to contribute to
the view that the work sites being spread over farflung areas of
North Eastern Region, the progress reports on the actual expen-
diture could not be received in time to re-schedule the works within
the available funds or to obtain supplementary Grant for meeting
the additional requirements of funds. The Committee would like to
have fuller explanation why the effect of rise in the cost of
materials and labour could not be anticipated at least at the time
of preparation of revised estimates and adequate funds provided
for through supplementary Grant.

The Committee note that there was an excess expenditure of
Rs. 3.66 crores and Rs. 5.60 crores respectively in the Revenue and
Capital Sections (voted) and Rs. 2.47 crores in the Capital Section
(charged) of Grant No. 53—Delhi. But for savings to the fund of
Rs. 1.49 crores in Revenue Section (voted), Rs. 3.43 crores in
Capital Section (voted) and Rs. 1.38 crores in Capital Section
(charged), the overall excess under this Grant would have been
much more. This Grant was exceeded in 1975-76, 1978-79 and
1979-80 also. The excess during 1980-81 under the Voted Sections
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Home

have been generally attributed to accelerated progress of works
and cost escalation of materials for works connected with Asian
Games, 1982. The Committee are constrained to record their dis-

. pleasure over the persistent tendency to exceed the budgetary

ceilings. It seems that the instructions issued in the past have had
little effect on the Delhi Administration. The Committee apprehend
that fresh instructions are also likely to meet the same fate unless
earnest measures are taken to curb this tendency. The Committee
are of the view that anticipated expenditure on the above counts
as also adjustment of more debits should have been ascertained
more precisely at least at the time of framing the Revised Estimates
and necessary supplementary Grant obtained. The Committee
expect that in future the Delhi Administration will display better
sense of financial discipline.

As against the final charged appropriation of Rs. 3.55 crores
under the Capital Section, the actual expenditure amounted to
Rs. 6.02 crores, leaving an uncovered excess of Rs. 247 crores,
representing 69.58 percent of the total provision. The excess,
according to the Ministry was due to more payment on account of
enhanced compensation of decretal amounts in respect of land
acquisition cases, than was anticipated. The Committee would
like to know when exactly the enhanced compensation was
announced, and whether the decretal awards could have been pro-
vided for at the time of revised budget allocation.

Las
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Home Affairs

Steel and Mines

The Committee find that the excess under the Revenue Section
(voted) of the Grant No. 55—Andaman ang Nicobar Islands occur-
red mainly under the Major Head “259”, sub-head ‘A.12(5) (1)—
Stock’ (Rs. 2.34 crores) and ‘A.12(5) (2)—Purchase’ (Rs. 1.20
crores). After setting off the savings under other heads, the net
excess comes to Rs. 2.94 crores. The Committee note that excess
under this Grant administered by the Ministry of Home Affairs has
" been a recurring phenomenon in the past. The Committee are
unable to appreciate why increase in cost of stores, materials and
transportation as also debits for past liabilities could not be anti-
cipated and provided or fully through a closer liaison between the
indenting authorities, procurement agencies and the accounts
organisation. As far back as in April 1977, the Ministry had inform-
ed the Committee (1977-73 that this problem would be overcome
to a large extent after installation of departmentalised accounting
system. Although such a system has already been introduced in
the Union Territory, the excess expenditure during the year 1980-81
has been the highest since 1967-68. The Committee desire that the
Ministry should not remain content with issuing fresh instructions,
but should ensure strict compliance with the earlier instructions.

The Committee observe that during the year 1980-81, the excess
in Revenue Section (voted) of Grant No. 81-Mines and Minerals
occurred under the heads ‘Bl (3) (2) Machinery and Equipment’
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(Rs. 4.14 crores) and ‘B.2(5) (1) price differential on gold acquired
by Government’ (Rs. 2.47 crores). This to some extent offset by
savings under other heads resulted in uncovered net excess of
Rs. 3.11 crores. Clearly estimates have been over-pitchsd in
respect of the other heads.

The excess under B.1(3) (2)—Machinery and Equipment (mineral
exploration) is attributed to (a) receipt of unanticipated supplies
of Russian drills for coastal surveys and (b) belated adjustment of
debits for stores purchased through DGS&D and Indian Supply
Mission Washington. This case of avoidable excess expenditure
underlines once again the need for an effective watch over
materialisation of supplies contracted for and payments therefor
by the various paying authorities. ~The Committee have heen
informed that steps have been taken by the Ministry in this direc-
tion although codal instructions already exist on proper mainten-
ance of liability registers. The Committee expect the Ministry to
_ensure strict adherance by the controlling officers.

The excess under the head ‘B.2(5) (1)—Price differential on
gold acquired by Government’ is stated to be on account of increas-
ed price differential paid to Bharat Gold Mines Ltd. and Hindustan
Copper Ltd., owing to increase in the international price of gold.
The Committee consider that the position should have been reviewed
at the time of preparing revised estimates and ncessary provision
made in the light of prevailing prices.
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L9 2-50 Supply and
Rehabilitation
(Supply)

The excess in three sub-heads of the voted Section of Grant
No. 84—Supplies and Disposals aggregating to Rs. 19.90 lakhs
attracts attention on two counts. That the overall excess under
the Grant as a whole was only Rs. 8.07 lakhs highlights the extent
to which estimates were over-pitched in respect of some other sub-
heads. The excesses were mainly due to payment of - additional
instalments of dearness allowance, post-budget increase in rail and
air fares, postal and telephone charges, increase in rent and increase
in pay and allowances of Canteen Staff, as also unanticipated
adjustment of debits on account of machinery and equipment. The
Committee would like to point out once again that since there is
usually no element of uncertainty or unforseability in the expen-
diture on pay and allowances, there should normally be no excess
on this account. Similarly the adjustment of debits and increases
in tariff rates should have been provided for at the time of obtain-
ing supplementary grant in December/March. The Committee have
been informed that steps have been taken to avoid recurrence of
excesses of this nature by effective monitoring of the flow of expen-
diture and by maintaining a close coordination between Payment
and Budget Appropriation Sections on adjustment of debits. The
Committee trust that adequate care would be taken in future to
avoid such .excesses. :
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20 2°54 Works and
Housing

21 2-60 Railways

22 2:61 Railways

The excess under the Revenue Section (voted) of Grant No. 91—
Public Works has been to the tune of Rs. 1.89 crores. This is made
up of excesses savings under the various heads. The Committee
note from the Appropriation Accounts (Civil) that there was excess
expenditure of Rs. 8.60 crores under the head ‘A.7(1)—Stock’. The
Committee desire that this extraordinary excess of 21 per cent of
the final Budget provision of Rs. 40.95 crores should be examined
critically and more seriously than hither to so as to take necessary
steps that would make for realistic estimation of requirements of
funds.

Only a year ago, the Committee had expressed concern over the
extent of deterioration in the position of overall excesses as dis-
closed in the Appropriation Accounts (Railways). The aggregate
amount of excess expenditure during the year 1980-81 was Rs. 247.29
crores. It is the highest during the past decade and seven times
more than in the previous year. The Committee are constrained to
record their displeasure over the deteriorating position. This should
be a matter of serious concern to Government.

An analysis of the reasons for excess expenditure over autho-
rised allocations as disclosed in the Railways Appropriation
Accounts indicates once again that defective estimation of require-
ments of funds, lack of proper and timely review and monitoring
of the progress of expenditure, failure to anticipate properly and
provide fully for “contractual payments” have contributed to most
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2-62

Railways

of the excesses expenditure. Deploring this tendency, the Com-
mittee had, in paragraph 2.40 of their 57th Report (7th Lok Sabha)
observed that “that this should be so despite the repeated comments
by the Committee and the oft-repeated assurances held out by
the Railway Administration, is indicative of the fact that effective
steps were not taken to check recurrence of such types of excess
expenditure.” Had the Railway administration exercised stricter
budgetary discipline by effectively monitoring supplies and the
provision made therefor, the Committee are positive that excesses

" . could have been avoided to a great extent. The Committee expect

that greater care would be exercised in future through close watch
over the flow of expenditure and bétter anticipation of require-

ments for making timely additional provision at least at the Revised
Estimates stage.

The ‘Committee note that “additional dearness allowance,
increase in salaries and wages and other allowances” contributed
to excesses in Grants Nos. 3, 4, 5, 6, 9 and 12. As there is normally
no element of uncertainly or wunforseability in the expenditure
on pay and allowances, there should be hardly any excess on this

z6%



24

25

2-63

2-64

Railways

-do-

account. This has been repeatedly emphasised by the Committee
in the past.*

The Committee also note that an excess of Rs. 10.58 crores occur-
red under Grant No. 13—Provident Fund, Pension and other retire-
ment benefits’ owing chiefly to more payment of Death-cum-Retire-
ment Gratuity and erceipt of heavier debits from the Accountants
General for pensionary charges etc. The excess represents 9.47 per
cent of the authorised allocation.. The Grant relating to Pensionary

- Charges—Pension Fund had been exceeded for three years in

succession from 1976-77 to 1978-79 and the excess during 1978-79 was
of the tune of Rs. 7.16 crores.

While some variation between the estimates and actuals is
understandable on account of pensionary charges, the Committee
are positive that large variations as had occurred in the Grants
administered by the Ministry of Railways, were hardly justified.
The Committee are convinced that the efforts made in the past
to restrict expenditure within the budget allocation and to keep
variations to the minimum possible extent have failed to yield the

* 31 st Report (4 th Lok Sabha), paragraph 2.73 -

83 rd Report (4 th Lok Sabha), paragraph 2.9
123 rd Report (4 th .ok Sabha], paragraph 2.53
227 th Report (5th Lok Sabha), paragraph 2.48
38 th Report (6 th Lok Sabha), paragraph 2. 19
2.65 & 2.66

87 th Report (6 th Lok Sabha), paragraph 2.32
1 st Report ((7 th Lok Sabha), paragraph 2.45
24 th Report (7 th Lok Sabha), paragraph 2.35
57 th Report (7 th Lok Sabha), paragraph 2.41
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Railways
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desired results. The Committee desire that a detailed review of the
existing arrangements should be undertaken by the Ministry of

Railways in consultation with the Ministry of Finance with a view

to removing the inherent defects in the ex1st1ng budgetary control
system on the Railways.

Referring to the large scale misclassification of expenditure in
the grants administered by the Ministry of Railways, the Com-
mittee had in paragraph 2.7 (Sl. No. 3) of their 57th Report
(Seventh Lok Sabha) pointed -out that the instructions issued by
the Ministry have not had the desired effect in so far as there had
been further deterioration in the position as witnessed in the Appro-
priation Accounts for the year 1979-80. The Committee (1981-82)
had, therefore, inter alia, desired that a thorough scrutiny of the
reasons for misclassification should be undertaken promptly and
staff responsibility invariably fixed for failures. While taking note
of the above recommendations, the Ministry of Railways have
issued further instructions to the Railways/Units vide their letter
No. 80/APP/7-2/79-80 dated 16-10-1981.

The Committee find it disconcerting that during the year under
review vis., 1980-81, out of the 11 Grants wherein excess expendi-
ture is sought to be regularised, there have been misclassifications

4%
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Finance
(Expenditure)

of expenditure in 9 Grants involving an aggregate amount of
Rs. 92.76 lakhs. The Committee are led to conclude that the
repetitive instructions issued by the Ministry have failed to goad
the Railways, Production Units and Metropolitan Transport Pro-
jects to tackle the problem of misclassifications of expenditure or
erroneous adjustments., It seems that effective reconciliation of
subsidiary books with general books is not being attended to
promptly and from month to month for rectification of errors. The
Committee also find that in the Explanatory notes furnished to
them, the Ministry have not adduced any grounds for recurrence
of such large scale misclassifications or the measures contemplated
to obviate the same in future. It is obvious that either the proce-
dure prescribed for prompt reconciliation of expenditure figures is

imperfect or the supervisory and other officers have failed to -

exercise effective control over the accounts. The Committee would
like to have a further explanation for such repeated lapses. They
would also like to reiterate the earlier recommendation that a
thorough scrutiny of the reasons for large scale misclassifications
should be undertaken soon after their occurrence and staff responsi-

‘bility invariably fixed for the failure with a view to taking appropriate

action. The Committee should be apprised of the specific steps taken
to avoid recurrence of such patent errors.

Subject to the observations contained in the preceding para-
graphs of the Report, the Committee recommend that the expen-
diture referred to in paragraph 2.1 of this Report be regularised in
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3-8

Finance
(Economic Affairs)
Railway

Finance
(Expenditure)/
Communications

(P & T Board)

Defence

the manner prescribed in Article 115 (1) (b) of the Constitution
of India. _

The Committee hope that final replies in regard to the recom-
mendations to which only interim replies have been furnished will
be furnished to them after getting the same vetted by Audit:

The Committee have been commenting upon avoidable delays
in the receipt of Action Taken Notes. While 21 notes were received
by the due date i.e. 27 February, 1982, and 8 notes within the
extended time viz., 21.4.82 from the Ministry of Railways, 2 notes
each pertaining to the Ministries of Defence and Communications
were received after the extended period wiz., 21-4-82. Since the

delayed submission of Action Taken Notes by the Ministries upsets

the schedule of finalisation of Action Taken Report by the Com-
mittee, they would once again like to stress the need to ensure
strict adherence to the prescribed time schedule.

Although in the classification of the replies given in Chapter III,
paragraphs 2.31 & 2.32 have been included among the recommenda-
tions which have been accepted by the Government, the Committee
would like to point out that the desired improvements are not
reflected in the appropriation Accounts (Defence Services) 19380-81.
The Committee would therefore like to be apprised of the specific
steps taken to secure implementation of the instructions in this
behalf by the organisations concerned.
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